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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN

ZONE BENCH AT CHENNAI
(Application under Section.l4 and l5 read with section.l8(l) ofNational Green Tribunal Act,20l0)

ORIGINAL APPLICATION NO.32 of 2025

IN TTIE MATTER OF:

POTTELLA PENCHA PRASAD

S/o P.Dasaiah, aged about 40 Years

East Street, Thurimerla Village,

SydapuramMandal, SPSR Nellore District

Andhra Pradesh - 524409.
.... Applicant

Versus

1. UNION OF INDIA Through its Secretary, Ministry of Environment, Forest,

and Climate Change, Central Secretariat, Indira ParyavaranBhavan, Jorbagh

Road, New Delhi - 110003. Email: secy-moe@nic.in Phone: 011-24695262'

2. STATE OF ANDHRA PRADESH Through the Secretary to Government,

Department of Mines and Geology, Sri Anjaneya Towers, D' No. 7-104' B-

Block, 5th & 6th Floors, Vijayawada, Ibrahimpatnam' Andhra Pradesh -

527 45 6. Email : secy-mines@ap.gov.in Phone : 0863 -24421 17 .

3. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY, ANDHRA PRADESH Through its Member Secretary, D.

No. 33-26-14, Dl2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada - 520010, Andhra Pradesh.

Phone: 040-238877 I 8. membersecy@appcb.gov.in, 08662463202

4. DEPARTMENT OF MINES AND GEOLOGY Through the Director, Sri

Anjaneya Towers, D. No. 7-104, B-Block, 5th & 6th Floors, Vijayawada,

Ibrahimpatnam, Andhra Pradesh - 521456. Email:

COMI'.{iliitCNER &
DIRECTOR OF MII{E:] ND G':]LOGY
IBRAHIMPAT;it,r1,i, G3W. OF A. P.

l lPage
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5. POLLUTION CONTROL BOARD, ANDHRA PRADESH Through its

Chairman, ParyavaranBhavan, APIIC Colony Road' Gurunanak Colony'

Autonagar, Vij ayawada - 52OOO7' chairman@appcb' gov'in' 08662463202'

6. THE DISTRICT COLLECTOR' NELLORE DISTRICT

DistrictCollectorate, Nellore - 524001' collector-nlr@ap'gov'in' 0861-

2331999.

7. VALLU SANDEEP S/o' ValluVenkateswarlu' N-2-22-310-C' Westem

Hills, Addagutta Society, Opp JNTU' Kukat Pally' Hyderabad Andhra

Pradesh- 500012.

8. GANGI REDDY AMARNATH REDDY S/o' Jaya Rami Reddy' Dishan

Classic Apartment-lll, lst Floor, Ramesh Reddy Nagar, Fatekhanpeta'

Nellore-524003.

9. K.DILLP KUMAR REDDY' N-25-1-452' Andhra Kesari Nagar' Nellore

Urban-ii, Andhra Pradesh'

IO.PULIKONDAMADIIUBABU,S/o.PullikondaMohan,N.23-211-29.F|at

No. 315 Dishan classic apartment Ramesh Reddy Nagar' Reddy Nagar'

Fathekhan Pet, Nellore-524003'

II.VADLAMUDI NGENDRA BABU S/o' V'NageswarRao' 208' VR

Apartments, Main Road Tadepalli' Guntur District - 522501'

Respondents

COUNTER AFFIDAV IT OF THE 4tnRESP ON t)ENT

+

I, Pravin Kumar S/o Shri Nityanand Sharma ' aged about 45 years' currently

working as the Commissioner & Director of Mines & Geology ' 
Govemment of

Andhra pradesh do hereby solemnry affirm and sincerely state on oath as

2lPage
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1. It is submitted that, I am the 4s Respondent and I am authorizedto file

counter on behalf of 2ndRespondent alsoherein and as such I am well

acquainted with the facts ofthe case'

2. This respondent denies each averment made in the affidavit filed in support

of the Original Application are as false and incorrect except those that are

specifically admitted herein in this counter affidavit'

3. It is submifted that with regard to the averments made in para I to VI of

the application, No Remarks are being offered, since these are formal in

nature and narration of factsand the applicant explainedthe reasons for

filing the above OA.

4. It is submitted that with regard to the averments made in Para YII(3)it is

fact that, illegal quarrying of micaceous quartz and feldspar is done by the

RespondentsNo.0Ttollduringtheyear2023-24inthevillagesof

Kalichedu, Chaganam, Orupalli, Molakapundla, ThummalaThalupuru of

SydapuramMandalSPSRNelloreDistrictintheexpiredmininglqlarry

leases and without obtaining any other permissions exported the same to

chinna via chennai Port. After inspection the District Mines & Geology

officer, Nellore issued Show cause Noticesdated: 24.05.2024 and finally

demand notice dated: 20.06.2024 for an amount of about Rs.185.20 Crores.

The Statement showing the details of the Demand Notice issued to the

Respondents No:07 to I 1 is herewith submitted as ANNEXURE -I for kind

perusal.

5. It is submitted that with regard to the averments made in Para vII (a) (i to

vii) it is further submitted that,

COMMICSIONER &
DIRECTOR OF MINES(tiD G'JLOGY
lBRA.l'itMPAT;,irii,!, C'JW. OF A. P.
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.!. As per the records of this respondent' the Government vide

G.O.Ms.No:25,Industries&Commerce(M'I)Department'dt:

23.01.2008 has granted 2nd Renewal of Mining Lease for Mica'

Quartz & Feldspar over an extent of 28'032 Hectares I 09 '27 Ac in

Sy No: l43lP & 160/p of Kalichedu Village' SydapuramMandal'

SPSR Nellore District in favour of M/s Sri K'S'R &

Company,for a further period of 20 yearsand the same was

executed and issued work orders vide Proceedings No:

4207lM}l96,dt: 19.07.2008 of the Assistant Director of Mines &

Geology Nellore for the period up to 08'12'2017'

.i. Subsequently' the lessee has fieldapplication on 06'01'2016 for

grant of 3'd Renewal of the lease for a further period of 20 years

w.e.f.,09.12.2017. i.e', within stipulated period' As such the lease

period deemed extended up to 3l'03'2023'

* Further, it is submitted that the Technical Staff and District

Vigilance Squad Team, Nellore has been inspected the above

leased area orr 17.05'2024 and noticed that2'20'118'670 MTs of

Micaceous Quartz Feldspar is being extracted and dispatched

illegally by digging various pits after removal of overburden'

Hence after due issued of Show Cause Notice dated:24'05'2024

and issued Demand Notice No: 4207ll'tl2l19g6' dated 20'06'2024

under Rule 26(2)(1) of Andhra Pradesh Minor Minerals

Concession Rules 1966 foran amount of Rs'27'23'66'8281'

(Including Seigniorage fee, Penalty' Consideration fee' DMF &

MERIT) to the following Persons:

' Vallu Sandeep, (Respondents No - 07)

' Gangi Reddy Amarnath Reddy' (Respondents No - 08)

' K. Dilip Kumar, (Respondents No - 09)

4lPage
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the quarry lease application is condoneded.

6. It is submitted that with regard to the averments made in Para VII (4) (viii

to xi) it is further submitted that,

* The Govemment vide G.O.Ms.No: 188, Ind&

Com(M.IV)Department, dt: 12.03.1990 has granted Renewal of

Mining Lease in favour of Sri G. Ramesh babu for Mica, Quartz &

Feldspar over an extent of 66. 10 Acres in Sy No:676,682& 683 of

Chaganam Village,SydapuramMandal SPSR Nellore District.

Subsequently the renewal lease was granted in favour of Sri G.

Ramesh Babu for further period of 10 years w.e.f., from

1 I .09. 1990 to 1 0.09.2000. Further, the lessee has filed the renewal

application on 09-09-2019. within stipulated period. As such the

lease period deemed extended up to 31.03.2023.

.!. Further it is submitted that, the Lease holder Sri Bharath

(Successor lessee of Sri G. Ramesh Babu) has filed the Renewal of

Quarq, lease Application over the subject area on 20.06-2024 dttly

paying application fee and other requisite charges i.e., not within

the stipulated period. Hence this renewal application rejected vide

Proceedings No. INC04-13027(34)1212025-D-8, Dated:

22.01.2025 of the Commissioner & Director of Mines and

Geology, Ibrahimpatnam.

{' Aggrieving the above rejection order the lessee has filed revision

application before the Government and the Govemment vide

Memo No:498-A/Ml(2)12025, Dt 19.02.2025 has allowed the

revision and set-side the rejection order Procs No: INC04-

13027 (34)1212025-D-8, Dated: 22.01 .2025 of the Commissioner &

Director of Mines and Geology, Ibrahimpatnam, delay in filling

6^u
COMMISSIONER &

DIRECTOR OF MINESND GTOLOGY

IBRAHIMPATi{AN, GOW. OF A P
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* Further, it is submitted that the Technical Staff and District

Vigilance Squad Team, Nellorehas been inspected the above

leased area on 17'05'2024 and noticed that l'52'16225 MTs of

Micaceous Quartz Feldspar is being extracted and dispatched

illegally by digging various pits after removal of overburden'

Hence after due issued of Show Cause Notice dated: 20'05'2024

and issued Demand Notice No: 4670fi:.i0:1]-987' dated 20'06'2024

under Rule 26(2)(\) of Andhra Pradesh Minor Minerals

Concession Rules 1966 for an amount of Rs'18'77'68'2181'

(Including Seigniorage fee' Penalty' Consideration fee' DMF &

MERIT) to the following Persons:

' Vallu Sandeep' (Respondents No - 07)

' Gangi Reddy Amamath Reddy' (Respondents No - 08)

7. It is submitted that with regard to the averments made in Para VII (a) (xii

to xviii) it is further submitted that'

{' As per this office records' the Govemment vide G'O' Ms'No'156'

Industries & Commerce (MI) Department dated 26'05'2005 has

grant 2nd renewal of Mining lease for Mica over an extent of

Acs.22'85 (Hects'9'250) in Sy'No'2 & 30 of Orupalli Village'

SydapuramMandal of SPSR Nellore District for a further period of

20 years w'e'from 19'03'2001 in favour of IWs' Galaxy Mica

Enterprises duly including Feldspar' Quartz and Vermiculite as

additional minerals and the same was executed vide Proceedings

No'1982/Iv12l2005 dated 10'01'2006 of the Assistant Director of

Mines & Geology' SPSR Nellore for a further period of 20 years

COMMISSIOiiER
DIRECToR OF Miiiig r.J'lD G

lBRAilltiPl.T; l,'. i, '' '-:'fi '

&
ri ^,1 OGY

A,P,

w.e.from 19.03.2001 to 18'03'2021'

5lPage
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.E Subsequently, the Govemment vide G.O.Ms.No.163. Industries

and Commerce (M.I(2) Department, dated2l.6.2006 has accorded

permission for transfer of mining lease infavour of IWs. Sri Shirdi

Sai Mines for the un expired portion of the lease period up to

18.03.2021. The same has been executed and issued orders for

commencement of quarrying operations vide Proceedings No.

1982/M212005 dated 20.09.2006 by the Assistant Director of

Mines & Geology, SPSR Nellore.

* Further, it is submitted that the Technical Staff and District

Vigilance Squad Team, Nellorehas been inspected the above

leased area on 17.05.2024 and noticed that 4,46,710.072 MTs of

Micaceous Quartz Feldspar is being extracted and dispatched

illegally by digging various pits after removal of overburden.

Hence after due issued of Show Cause Notice dated.21.05.2024

and issued Demand Notice No: 19821}',/2015, Dt]. 20.06.2024

under Rule 26(2)(i) of Andhra Pradesh Minor Minerals

Concession Rules 1966 for an amount of Rs. 55,12,40,,2261-

(Including Seigniorage fee, Penalty, Consideration fee, DMF &

MERIT) to the following persons

. Vadlamudi Nagendra Babu. (Respondents No - 1l)

. Vallu Sandeep.(Respondents No - 07)

. Gangi Reddy Amamath Reddy.(Respondents No - 08)

8. It is submitted that with regard to the averments made in Para VII (a) (xix

to xxvi) it is further submitted that

* The Govemment vide, G.O.Ms.No.1l1, Industries & Commerce

(M.I) Department, Dt: 17.04.2006 has granted l't Ren few
t

COMFIISSIONER &
DIRECTOR OF MINESAND GICLOGY
IBRAHI[iPAT;'iA}.I, COW. OF A. P.

7lPage
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Mining Lease for Mica duly including Quartz & Feldspar in Sy.no.

551,553&.554 of Thurupupondla Village & Sy.no. 815 to 825 of

Molakalapondla Village, SydapuramMandal, SPSR Nellore District

as additional Minerals for a period of 20 years w.e.f., 19.09.1992 in

favour of SmtM.Sobharani and the same was executed vide

Proceeding No.l976llvV71, Dt: 05.01.2009 of the Assistant Director

of Mines & Geology, SPSR Nellore for a period from 19.09. I 992 to

18.09.2012. Subsequently, the lessee has applied for 2nd renewal

application within the stipulated period.

* Further it is submitted that, the Lease holder Smt. M. Sobha Rani

has filed the Renewal of Quarry lease Application over the subject

area on 06.06.2024 duly paying application fee and other requisite

charges i.e., not within the stipulated period. Hence this renewal

application rejected vide Proceedings No. INC04-

13027(34)(2)12025-D8, Dt.22.01.2025 of the Commissioner &

Director of Mines and Geology, Ibrahimpatnam.

* Aggrieving the above rejection order the lessee has filed revision

application before the Govemment and the Govemment vide Memo

No:498/M1(2)12025, Dt: 19.02.2025 has allowed the revision and

set aside the rejection order Procs No:INC04-13027(34)(2)12025-

D8, Dt.22.01.2025 of the Commissioner & Director of Mines and

Geology, Ibrahimpatnam, delay in filling the quarry lease

application is condoned.

* Further, it is submitted that the Technical Staff and District

Vigilance Squad Team, Nellorehas been inspected the above leased

area on 17 .05 .2024 and noticed that 2,60,211 MTs of Micaceous

t

COMMISSIOiiER &

DIRECTOR OF M:i{ES,T{! G''JI.OGY

IBRAHIMPJT'I:1,'.:.i, ..1 .'i. .)l fi'P.

8lPage
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Quartz Feldspar is being extracred and dispatched illegally by

digging various pits after removal of overburden. Hence after due

issued of Show Cause Notice dated.20.05.2024 and issued Demand

Notice No: 1786/Q/85, Dt: 20.06.2024 under Rule 26(2)(i) of
Andhra Pradesh Minor Minerals Concession Rules 1966 for an

amount of Rs. 32,11,003741- (Including Seigniorage fee, penalty,

Consideration fee, DMF & MERIT) to the following persons:

. Vallu Sandeep, (Respondents No - 07)

. Gangi Reddy Amarnath Reddy, (Respondents No - 08)

9. It is submitted that with regard to the averments made in para VII (4)

(xxvii to xxxi) it is further submitted that

* As per this office records the Government vide G.O.Ms.No: 359,

Industries & Commerce Department, dt: 09.06.1982 has granted I't

Renewal of Mining Lease for Mica, Quartz & Feldspar over an

extent of 39.850 Hectares I 98.47 (22.47 Ac in Sy.No: 216 (patta

Land) of ThummalaTalapuru Village, SydapuramMandal, SpSR

Nellore District in favour of Il,I/s Sri Venkata Kanaka Durga& Uma

Maheswara Mica Mine. The same was executed and issued work

orders vide Proceedings No: 1493/141/1971, dr: 07.08.19g2 of the

Assistant Director of Mines & Geology, SPSR Nellore for the

further period up to 15. 12.2001.

* Subsequently, the lessee has field application on 09.11.2000 for

grant of 2nd Renewal of the lease for a further period of 20 years

w.e.f., 15.12.2001. i.e., within stipulated period. As such the lease

period deemed extended up to 31.03.2023.

COMMiSSIONER &
DIRECTOR OF MIIIESAND G'3LOGY
IBRAHIMPAT;,iAI,|, C9W. OF A P

9lPage
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.1. Further, it is submitted that the Technical Staff and District

Vigilance Squad Team, Nellorehas been inspected the above leased

area on 16.05.2024 and noticed that 4,93,971.736 MTs of

Micaceous Quartz Feldspar is being extracted and dispatched

illegally by digging various pits after removal of overburden. Hence

after due issued of Show Cause Notice dated.21.05.2024 and issued

Demand Notice No: 1719/M/1988, Dt: 20.06.2024 under Rule

26(2)(i) of Andhra Pradesh Minor Minerals Concession Rules 1966

for an amount of Rs.54,95,61,128/- (Including Seigniorage fee,

Penalty, Consideration fee, DMF & MERIT) to the following

persons

' Vallu Sandeep. (Respondents No - 07)

' Gangi Reddy Amamath Reddy. (Respondents No - 08)

. Vadlamudi Nagendra Babu.(Respondents No - 11)

10.1t is submitted that with regard to the averments made in Para VII (4)

(xxxii to xxxiii) as submitted supra based on the findings ofthe inspections

conducted in the month of May'2024 Demand Notices were issued to the

Respondents 7 to 11.

l l.It is submitted that with regard to the averments made in ParaVII (5 to 8)

it is submitted that much before representation from the applicant

dated.25.01.2025 this respondent has initiated action against the respondent

no 7 to 11 and issued show cause notices as well as demand notices and

imposed penalty of Rs.188.20 Crores which is challenged by the

respondents 7 to I I some are pendingand some are disposed with a

direction before the Hon'ble High court of Andhra Pradesh, Amaravati.

COMMISSIONER &

DIRECTOR CF IIIIiES /'}ID G: OLCGY

lBRAtl!i,iP^;: :."'.1. ::"/-r. ilF A. P'

10 lPage
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12.It is submitted that with regard to the averments made in Grounds para VII
(9) (I to X), it is respectfully submitted that, the expired quarry leases were

inspected by the Technical Staff and District Vigilance Squad Team,

Nelloreand reported that, at present no Quarrying Activity is going on. The

APPCB has confirmed this in their report dated.24.04.2025(ANNEXURE

- II).
l3.Further it is submitted that, aggrieving the Demand Notice issued the

Respondents Nos. 07 & 08 have filed Writ PetitionNos.3 1342/2024,

3134412024 and Respondents No. 08 have filed the 03 Writ petition Nos:

1709212025, 17093 12025 & 17010612025 respectively as against the

Demand Notices issued by the District Mines & Geology Officer, Nellore

the status of theseWrit Petition is submitted herewith as (ANNEXURE -
III) for kind perusal.

14. It is further submitted that, the inspection has been done Jointly by

i. Revenue Divisional Officer, Nellore Division.
ii. Tahsildar,SydapuramMandal

iii. Executive Engineer, APPCB, Nellore
iv. Royalty Inspector, O/o DM&GO, SPSRNellore
v. Supervisor, O/o the DM&GO, SPSR Nellore

on 18.07.2025. At the time of inspection, the filed observations have been

made as follows and photographs enclosed herewith at the time of
inspection as (ANNEXURE - IY)

A. At the time of inspection, the subject Expired Mining leases are
non-working condition and no machinery is available at euarry
site.

B. Expired Mining leases, all pits are Water Logged.

c^u
COMMISSIONER &

DIRECTIR OF MINTS AND GTCLOGY

lBRAtill,i.;ll;.,'.:', :iW OF A.P.
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l5.It is further submitted that, due to rampant illegal mining report during

2)lg-24 of minor minerals in the State like Silica Sand, Quartz and

associated Minerals and stopped said minerals for issue of dispatch permits

in the state from 01.06.2024 on administrative grounds:

}Itissubmittedthat,theGovemmentaftercarefulexaminationof

entirematter,herebyaccordpermissiontotheCommissioner&

Director of Mines & Geology, AP vide Memo No'

25279751M.111(A3)12024, dated' 21'10'2024 to allow permits

subject to following conditions'

}Foralltheleases/\4Dlsofsilicasand,quartzandassociated

minerals where no violations have been noticed during enquiry

(whether outside erstwhile Nellore district or in any other district)'

i. For all the leases & MDLs of silica sand, quartz and

associated minerals with minor violations, after taking

penal action as per APMMC Rules and MDL rules'

ii. The above permits shall be allowed subject to mandating

the additional safeguards viz' prior verification of stocks by

district offices before issue of permits, installation of

CCTV cameras at entry and exit points of the leases &

MDLs, Vehicle Tracking Monitoring System, geo-fencing

of MDL areas for the leases and MDLs of Silica Sand'

Quartz and associated minerals' Finally, the Government

directed to the Commissioner & Director of Mines &

Geology, AP shall take necessary action accordingly in the

COMMISSIONER &
OIRECTCR OT l'lI}iiS A'.ID G1OLOGY

lBRAHilviPA: : r.^ :1, 33W. OF A. P.

12 lPage

matter. 6T

12



)Itissubmittedthat,theCommissioner&DirectorofMines&

Geology, AP vide Memo No' 2427975Nd2024' Dated'

22.10.2024 directed all the District Mines & Geology officers and

Divisional Mines & Geology Officers in the state are hereby

directed to follow the instructions issued by the Government

scrupulously and submit compliance report for taking further

necessary action in the matter.

) It is submitted that, the Commissioner & Director of Mines &

Geology, AP vide Memo No' 2427975Ne12024' Dated'

24.10.2024 has constituted Special Teams to conduct inspections

wherenoviolationsandminorviolationsoftheleasedareas/\4Dls

in erstwhile sPSR Nellore District and to assist the regular office'

) It is submitted that, the Commissioner & Director of Mines &

Geology, AP vide Memo No' 2427975Nd2024' Dated'

27.12.2024 issued instructions regarding the leases and Mineral

Dealer Licenses (MDLs) of Silica Sand' Quartz' and associated

minerals with minor violations, all the DMGOs and Div' MGOs

shall take necessary penal action on the leases and MDLs with

minor violations as per APMMC Rules' 1966 and APMD Rules'

2Ol7 arrd submit a detailed proposal, duly enclosing the action

taken report to this office to unblock and issuance of permits

thereafter.

COIvIMISSICNER &
DiRECTCP. OF MINESAND GTOLOGY

lBRAll!i,:P.t':; $.1', C'j\jfT. OF A P.

l.3 lPage
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) Since June,Z4 in the above-mentioned expired leases all Illegal

mining activities have been stopped, but the applicant is misleading

the Hon'ble Tribunal by placing photos which is not having date

and time and latitude and longitude without having any machinery

used.

> It is further submifted that, the applicant has filed Paper Clipping

of Eenadu Daily News Paper which is contain no Date and

irrelevant subject to the present application.

In the above circumstance, it is humbly prayed the Hon'ble National Green

Tribunal to consider the above facts and pass such orders or other order in

OA No. 32 of 2025 as the Hon'ble National Green Tribunal' (SZ), Chennai

may deem fit and proper in this matter.

Solemnly and sincerely affirmed,

on this the day of Ju1Y,2025,

and signed his name in my Presence.

DEPONENT

i

REFORE ME

ADVOCATE

14 lPage
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VERIFICATION

I Pravin Kumar S/o Shri Nityanand Sharma, aged about 45 years, currently

working as the Commissioner & Director of Mines & Geology , Government

of Andhra Pradesh, do here by veri! that the contents of Para's of Counter

Affidavit are based on record and information are true to the best of my

knowledge and belief.

Hence,verifiedonthe 2-ff dayofJuly 2025 at ltvnL1&^

1---

DEPONENT
COMMISSIONER &

DIRECTOR OF MIUE9AIID G?OLOGY

IUIL ll':.i; :-:., : l a'3VT.CrFA.P.

15 lPage
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{ f,IN€,URE -1
1

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

No:1786/Q/8s

DEMAND NOTICE

O/o the
District Mines and Geology,

SPSR Nellore

Dt:20.06.2024

Sub:- l{ines & Quarries - Illegal Quarrying for Micaceous Quartz Feldspar
in Government Land in Sy.No's: 551,553 & 554 of Thurupupondla &

-a)Ramasagaram Villages and Sy,No's: 815 to 825 oF Molakalapondla
- \?vVittage, Sydapuram Mandal, SPSR Nellore District - Show - Cause

Ot 
- Notrce - Issued Reply submitted - Not Satisned- Demand Notice -

Issued - Regarding.

/.q?

(

f
\,t)

to#
$\

A ,{ Ref: - 1. lnspection & Survey Report Dated: t7.O5.2O24 of this office
Technical Staff / DVS Team.

2. Panchanama, Dt: L7.05,2024.
3. This OFfice Show-Cause Notice No: 1786/e/85, Ot: 20.05.2024,
4. Ltr Dated: 07.06.2024 from Putikonda Madhu Babu.
5. Letter Dated: 13.06.2024 from Sri Ch.Naveen etc Advocates on

behalf of 1. Vallu Sandeep, 2. Gangi Reddy Amamath Reddy.
-oOo-

,Y

Adverting to the subject and references cited, 1. Valiu Sandeep,2. Gangi Reddy
Amarnath Reddy are here by informed that, this office Techn'Tc-afstiff a OVS Staffvide
reference 1'r cited have reported that, on 17.05.2024 they inspected the land Sy.Not:
551, 553 & 554 of Thurupupondla & Ramasagaram Villages and Sy.No,s: 915 to g25
of Molakalapondla Village, Sydapuram Mandal, SpSR Ne ore District.

Pr€vious History of the subject euarry:

The Government yide G.O.lt1s.No: 1019, Industries & Commerce (SlI)
Department, dt: 18-11-1971 have granted a Mining Lease for Mica over an extent of
49.24 Acres in Sy.No.551.553 & 554 of Turupugondta Village & Sy.No. 815 to 825 of
Molakalapundla Village, Sydapuram Mandal for period of 20 years in favour of Sri
D.Narapa Reddy and the same was executed vide proceeding No: Rc.A.10142g4/71,
Dt: 21.09.1972 of the District Revenue Officer, Nellore for a period of 20 years from
19.09.1972 to 18.09.1992. As the tease hotder Sri D.Narapa Reddy passed away, this
office vide proceeding No. 2659/M2l88, Ot: 11-Ot-t9l dectared Smt. D.Sarojamma,
Wo.Late D.Narapa Reddy as successor lessee.

Subsequently, on death of Smt D.sarojanamma this office vide proceedings
No: 2659/M2l88, Dt: 18-01-2002 dectarcd Smt N.Usha Kiran as successor tessee
and later vide this offce proceedings No: 2659/M2lg8, Dt: 01-06-2002 declared Smt
M.Shoba Rani as Successor Lessee.

Further it is submitted that, the Govt. Vide G.O.Ms.No.11, Industries &
Commerce (M.I) Department, Dt: 17.04.2008 granted 1it Renewal of Mining Lease
for Mica duly including Quartz & Ferdspar as additionar Minerars for a period of 20
years w.e.f., 19.09.1992 in favour of Smt M.sobharani and the same was executed
vide this offlce Proceeding No.t976/M/t I, Ot: 05.01.2009 for a period from
19.09- 1992 to 18.09.2012.

Subsequently, the tessee has applied for 2.d renewat application within the
stipulated period. 8ut the Government vide G.O.Ms.No: 13, Industries & Commerce

6\

q{
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(MINES-III) Department, dated: 14.03.2022 by pronouncing New policy for Renewal
of Leases have amended the ApMt\4C Rules 1966 by dectaring the previous
applications as ineligiblo. But the lease holder not fited the renewal application as per
new policy by paying the premium amount on or before 31.08.2023. Hence as on
date neither any type of leases nor any applications are pending over the subject
aTea.

Smt lvl.Sobharani during the above lease period has dispatched the following
Quantities of the mine.als by obtaining dispatch permits:

Name of the [4 inera] Quantity for which permits
obtained in l.4T

717 .360

rgu a rtz

3 Feldspar

TOTAL

During the course of inspectron of Technical Team, they have noticed that, the
l4icaceous Quartz Feldspar is being extraded and dispatched From the said Quarry
illegally by digging various pits after removal of overburden. We have arrived the
Quantity of Micaceous Quartz Feldspar extracted from the said land by measuring the
pit volumes, deducting the overburden and Quantity of Micaceous Quartz Feldspar
stocked in the saad Leased area, The measurements are as detailed below:

TABLE - I
I Inside the Paevious Leased Area:

Section Area in Section
Influence in Mts

volume in Cu,MMeters

SI
tio r

1 | lVica

A-A' -B.B'
297
5

2

9l
rl

30
30
3

B 910

c-c'
r5,960.

7 Jlf-+
D-D 30 2,850

I
L- L, l,

l',1 - 1,4 1

N-N
o-o'

TOTAL

II Outside the Previous Leased Area:

30
3{) 10 350
39
30
22
30
30 51 870
JU 46 620
30 080
36 2 12

30
51 3

22 3,70?
27 3,738

6,840
2,58,199
6,45 ,498

Height in Mts Volume in cu,M
4.50 20,147

10.40 40,591
23,155
8 3,89 3

E

F

E'

I
0

G -G'
44-7

t78E t-t'
)-)
K-K'

sst.
236

2

E. E'

o- o'
141

178

II TOTAL

Ill Toral volume of the Pit; [(I) + (lI)]
v Total volume of the Pit in l4etnc'Ibnes [(Ill) x (2.5)]
v Oum p Quantity stocked besides tle Pits:

T-
l

DqnP
I

No Area in Sq M
,1,477

2

3

. 3,903 l

_ .,qr{
' 

Dump Qud

TOTAL

ntity in f,,tetirc Tones 2

20 631
l3 470

8 940
, L916

H-H',

VI [(v) x qs)l

5.0 0

,09,733

1,850.O00

€6,250.000
88.417.36O

It-
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VII Quantity of Rolvl removed From the pits t(v) - (vr)l
VIII Less Quantity Permatted durin g the Lease Period
IX Quantity oF fvtinerat dis piicireo rlega iiy [(vII)-(vIII)]
X

a

b

Recovery of lvlineral as per previous Hi storV-

3

7. - 25o/o

4,35,765

Waste excludrng Dum pinM. 86,737
Micaceous Feldspa r Quartz in M.f . - 75o/o

TABLE _ II
Micaceous Quartz F€ldspar

2,60,2tt

The Technical Team have informed that, on enquiry with the VRO,S as well aswith the operators of 02 Hitachi,s and also with the locals and also as per the
Panchanama recorded it came to know that, the folowing person are conducting the
Quarrying for Micaceous euartz Feldspar in the suUjeci area and by extracting
Micaceous Quartz Feldspar exporting to China via Chennai port through various
exporters:

1. Va[u Sandeep, s/o valu venkateswarru, Dr.No: 2-22-3lol195-c, western HiIsAddagutta Society, Opp INTU, KpHB, Kukat pa y, Hyderabad, Ap-500072,
Adhar No: 563263641485; Mobite No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Ctassic
Apartment Flat, 111, 1', Floor, Ramesh Reddy Nagar. Fatekhanpeta, Ne ore,Dargamitta, Neltore - 524003, Adhaar No: 8O-0164320116; Mobile No:9959333427 .

3. pulikonda Madhu Babu, s/o purikonda Mohan, Dr.No: 23-z7r-2g, Frat No: 315,Dilshan Classic Apartment, Ramesh Reddy Nagar, Fathekhan pet, Nellore_
524003. Adhar No: 812708729090; Mobite r,io, dozooszgsg.

The above persons by opening three MDLS in the name of M/s sree sudarsanConstructions vide MDL No,s: A. I\,t DLOlOgO 10944, B. MDLO1O9O11065 & C.MDLo109011284 at Molakalapundla & OrupaIi Viltages of Sydapuram Mandattransporting the illegally quarried mineral from the subllct quarry to their MDL areaand by purchasing the Transit Forms from various rease horders of other districts andby generating the Transit passes in their portal transporti;; to chennai port. Thisoffice vide Demand Notice No: 647/e/202a-18, dated: Zi.OS.ZOZC to M/s Sreesudarsan constructions for illegar purchasing of rransit rorms other districtsespecially from prakasa m distnct.

The stocks avajlable at the site as detailed below have been seized and dulyrecording Panchanama handed over to the in charge VRO, Molakapondla for safecustody until further orders:

I

4

5

6

Slocked euantity:
Height in Mts Volume in Cu.M

Stock No Area in sqM
1 498 1.8
2

J
8,184 2 2

54,422
2,279
5,945
2,75s

6
1

1

1.

1.

a

TOTAL

The Technical Team have recommended to initjate action against 1. Vallu
?110""p1 2. cangi Reddy Amarnath Reddy & 3. pulikonda t\4adhu Babu under Rule26(l) & (i') of ApMMC Rules 1966 as they have conOrcteO itteqat quarrying in thesubject area"

3,46,948

896 
1

te,oo5r- 6,631-
a,o+o l

G,s<o-
2,759- 3a,47g'
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As per the Rule 5 of Andh.a Pradesh Minor t1lneral Concession Rules 1965 read
with Section 4 of Mines & Minerals (Development & Regulation) Act 20t5 "No person
shall undertaka q:-iarrying ot any minor mineral in any area, except Under and in
accordance with the terms and condlllons of a quarry lease or a parmit granted unde.
thase rules".

And as p€r lhe Rule 26(2)(i) of APMMa Rules 1966 "Whenever any person
raises, transparts or causes to be raised or t.ansported without any lawfu,
authority, any minor min€rals fronr any area not granted under a mineral
aoncession and for thSt purpose, use any tool, equ,pment, vehicle or any other
thing, such mineral, tool, equipment, vehicle or any other thing shall be liable to
be seized by the Asst. Director of l,lines & Geology o. the officer authorized in this
behall by the Director of Min€s & Gcology and the person involvad in su.h
lllegal qua.rying and transportation of su.h mineral shail be liable to pay ten
times of Normal Seigniorage fee as penalty in addition to the normal Seigniorage
fee along with DMF and MERIT amounts on the assessed quantities by the Asst.
Director of Mines & Geology or the ofllcer authorized in this behalf by the Director
of Mines & Geology".

As per Rule 26(2)(ii) of APMMCC Rules 1966, "Any fallure to pay the demanded
amount within the stipulaaed time the authorised o,ficer shall dispose the mineral
in open auction by foltowing due procedrre confiscate the ma.hinery, tool,
equipmenl. vehicle or any othe. thing by following due procedure and seek
p€rmission to dispose sueh confiscated things against the demanded amount".

this office vide reference 3'd cited has issued Show-Cause Notices to 1. Vallu

Sandeep, 2. Gangi Reddy Amarnalh Reddy & 3. & 3. Pulikonda Madh! Babu to show-
cause why a.tion sh.ll not be initialed agdinst them under Rule 26(2)(;) of ,APMMC

Rules :'966 for violating the Rule 5 oi APMMC Rules 1966 read with Sectiot 4 of
M&M(D&R) Acl 2015.

Sr: Pulikonda Madhu Sabu vide reference 4r''.ited has replied that, he i5

working as lnternal Audilo. to Sri Sudarsana Constructions and not done any

quarrying business. The same is under enquiry and further aciion will be initiated
agarrst hr'r- aftc. flaa isrng the enquiry.

The advocates Sri Ch.Naveen, Ch.Sarath, g.Krishna Veni & M'Suneel on behalf

Sri 1. Vallu Sandeep 2, eangi Ready Arnarnath Reddy vide refe.ence 5'i cited instead

of furnishing p.oper.eason has simgly danied the Show Cause Notice issued by this

office. Hence the reply 9iv€n by tham is not satisfactory and Iiabie aor penalisation

under Rule 26(Z)(i) of APN4[4C R.iles 1966.

Tire penalty under Rule 26(2)(i) of APMMC Rules 1966 ls hereby imposed as

detailed below:
TAELE - II

sl
NO

4 l0 tirnes Penaity unde. Rule 25{2)(,)

Conslde.at'on Amounl ( Normal SF)

2,64,211
100/-

2,60,21,100

26,02,11,000

2,60,21, 100

78,06,330

Particu la rs

Quantrty Drspatched :llegally i. MT

gr]i..age Fee (0 in Rs

1

2 Normal Ser

3

5

Normal S.F. payable:(1) X (2)l

DNlF (3C% on Normal SF)6

MIRIT (2olo cn Norr:ral Sf) 5,20,422

Micaceoua Quartz FeldsPar

I
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11 (2a/o on Normal SF)

Total Penalty Amount Payable in Rs 32,Lr,OO,374

Hence Sri 1. Vallu Sandeep, 5/o Vallu Venkateswarlu 2. Gangi Reddy Amarnath
Reddy, S/o. )aya Rami Reddy a.e hereby instructed to pay the penalty amount of Rs:
32tllt00,374/- imposed as above under Rule 26(2)(i) of APMMC Rules 1966 wlthin
fifteen (15) days from the date of receipt of this Notice. Failing which necessary
action will be initiated against them by proposing criminal action under CRPC 379 in
addition to the collection of the said penalty by imposing Revenue Recove ry Act 1884.

8 5,20,422

,G District 14ine o9v
S.P5.R. N llo re

Officer

S'lur'qTo

1. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2-22-310 -c, Western Hills
AP-500072,Addagutta society, opp INTU, KPHB, Kukat Pally, Hyderabad

Adhar Na: 563263641485; Mobile No; 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. laya Rami Reddy, Dishan Classic
Apartment Flat - 111, l.t Floot Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524001, Adhaar No: 800164320116; Mobile No:
9959333427 .

Copy submitted to the Director of Mines & Geology for favor of information.
Copy submitted to the Collector & Dtstrict Magistrate, SPSR for favor of rnformation.

Y,il"ar*l ,wr.
/ 79s

1o6fiezh
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GOVERNMENT OF ANDHRA PRADESH
OEPARTMENT OF MINES A GEOLOGY

N*:-

O/o the
District l4ines and Geology,

SPSR Nellore

SHOW-CAUSE NOTICE

No:1786/Q/8s, Dt:20-O5-2024

ilines & Quarrles - Illegal Quarrying for Micaceous Quartz Feldspar
in Gove.nment Land in Sy.No's: 551, 553 & 554 of Thurupupondla &
Ramasagaram Villages and Sy.No's: 815 to 825 of Molakalapondla
Village, Sydapuram Mandal, SPSR Nellore District - Show - Cause
Notice - Issued - Regarding.

1. Inspectron & Survey Report Dated 17.A5.2024 oF this office
Technical Staff & DVS Team.

2. Panchanama dated: 17.05.2024.
-o0o-

Adverting to the subject and references cited L. Vallu Sandeep, 2. Gangi Reddy
Amarnath Reddy & 3. Pulikonda Madhu Birbu are here by informed that, this office
Technical Staff & DVS Team vide reference l.t cited have reported that, on
17.05.2024 they inspected the land Sy.No's: 551, 553 & 554 of Thurupupondta &
Ramasagaram Villages and Sy.No's: t|15 to 825 of Molakalapond:a Village,
Sydapuram Mandal, SPSR Nellore District.

P.evious History of the subiect Quarry:

The Government vide G.O.Ms.No 1019, tndustries & Commerce (SII)
Department, dt: 18-11-1971 have granted a Mining Lease for Mica over an extent of
49.24 Acres in Sy.No.551,553 & 554 of Tu[upupondla Village & Sy.No. 81S to 82S of
Molakalapundla Village, Sydapuram Mandal for period of 20 yea.s in favour of Sri
D.Narapa Reddy and the same was executed vide proceeding No: Rc.A.1014284/71,
Dtt 21.09,1972 of the Distri.t Revenue Offrcer, Nellore for a period of 2O years from
19.09.1972 to 18.09.1992. As the lease holder Sri D.Narapa Reddy passed a$/ay, this
offace vide proceeding No. 2659/M2l88, Dr: 11-01-191 dectared Smt. D.Sarojamma,
W/o.Late D,Narapa Reddy as successor lessee.

Subsequently, o.] death of Smt O.Sarojanamma this office vide proceedings
No: 2659/M2188, Dt: 18-01-2002 dectared Smt N.Usha Kiran as successor lessee
and later vjde this office Proceedjngs No: 2659lM2l88, Dt: 01-06-2002 dectared Smt
M.Shoba Ranr as Successor Lessee.

Further it is submitted that, the Govt. Vide c.O.lr1s. No.1 1, Industries &
Commerce (14.I) Department, Dt: 17.04.2008 granted 1.t Renewal of Mining Lease
for Mica duly including Quartz & Feldspar as additional Mine.als for a period of 2O
years w.e.f., 19.09.1992 in favour of Smt [.Sob[arani and the same was executed
vide this office proceeding No.1976/M/r:6r: -6E101.2009 for a period from
19.09- 1992 to 18,09.2012.

Subsequently, the lessee has applied for 2.d renewal application within the
stipulated period. But the Government vide G.O.Ms.No: 13, Industries & Commerce
(MINES-lII) Department, dated: 14.03.2022 by pronouncing New policy for Renewat
of Leases have amended the ApMMC Rules 1966 by declaring the previous
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applications as ineligible. But the lease holder not filed the renewal application as per

new policy by paying the premium amount on or'before 31.08.2023. Hence as on

date neither any type of leases nor any applications a.e pending over the subject
a rea.

Smt M.Sobharani during the above lease pe.iod has dispatched the following

Quantities of the minerals by obtaining dispatch permits:

SI Name of the Mineral ' quantity for which permits l

obtained rn MT

7 L7 .360
1,850.000,

No

1 Mica

z

3

Qu a rtz

Fe ld spa r 086,2 5 0.00

TOTAL 88,817.36O

During the course of inspection of Technical Team, they have noticed that, the

Nlicaceous Quartz Feldspar is being extracted and dispatched from the said Quarry
illegally by digging various pits after removal of overburden. we have arrived the

Quantity of Micaceous Quartz Feldspar extracted from the said land by measuring the
pit volumes, deducting the overburden and Quant,ty of Micaceous Quartz Feldspar

stocked in the said Leased area. The measurements are as detailed below:

TABLE - I
Inside the Previous Leased Area:

Section
Area in Section

Influence in Mts
Volume in Cu.M

Meters
A-A' 297 30 !r 91O

15,960 
.

30 7 710

I

B-B'
c-c'

F.F'

532 l0
257

95D-D'
E. E' 0

345
529

30
30
39
30

G -G'
H -H'

30 
I

2,850
0

ro,:sb 
,

20,631
13,41 0

3,9 16
qe3q

51 870

I

I-I
447
178
298

22
30)-)'

K.K'
L-!',

1'7)O 30

,. 16,92e
_ 37,08!.

23,tt2
0

, q1 ?qaI

E-E'

II

1 4 30
30t236N4 - f4',

N-N'
o-o'

642
0 30

22

I-TOTAL

II Outside the Previous Leased Area:
141
lze'

TOTAL

2r
1,142
!,738 .

6,840
2, 5t, 199

6,45,498
III Total volume of the Pit: [(I) + (ll)]
IV Total Volume of the Pit in Metric Tones t(ilr) x (2.s)l
v Dump Qua ntity stocked besides the Pits:

Dump No Area in Sq M
4,477

Height in Mts volume in Cu,M

3,903
4,6 31

TOTAL

1

z

3

20,147
40,591
23,155
B 3,89 3

'Vt 
Dump Quantity in Metric Tones [(V) x (2 5)]

4.50
10.40
530

2,O9,733
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VII Quantity of ROM removed from the Pits i(V) - (VI)l 4,35 ,7 65
88,

3,46,948
VIII . Less Qurntity Permitted during the Lease Period
lX Quantity of Nlineral drspatched tttegally t(VD-aVItI)l
x . Recovery of Mrneral as pei previous l-1riiory
a Waste excludina Dump rn M.l. - 25c'o

b lvlicaceous Feldspar Quartz in M.T. - 75olo

46,737
2,60,211

Volume in Cu.M

I Micaceous euartz Feldspar St
Stock No Area in Sq M

494
8,184
4,4?2
2,279
5,945
; zio

The In charge VRO, lYolakapondla have attended the inspection. During the
day of inspection, lease was in working condition and we have found O2 Hitachi,s
working in the leased area, the same were seized and vide Ltr No: 244/Vgl2O7O,
dated: 17.05.2024 handed over to the Station House Officei Sydapuram for safe
custody. On enquiry with the VRO's as well as with the operators of O2 Hatachi,s and
also with the locals and also as per the panchanama recorded it came to know that,
the aollowing person are conducting the euarryjng for Micaceous euartz Feldspar in
the subject area and by extracting Mjcaceous euartz Feldspar exporting to China via
Chennai Port through various exporters:

1. Vallu Sandeep, S/o VaIu Venkateswarlu, Dr.No: 2-22-310/195-C, Western Hi s
Addagutta society, opp JNTU, KpHB, Kukat pa y, Hyderabad, Ap_500072,
Adhar No: 563263641485; Ivlobite No: 9160112466.

2. Gangj Reddy Amarnath Reddy, S/o. laya Rami Reddy, Dishan Classic
Apartment Flat - 111, 1't Ftoot Ramesh Reddy Nagai Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobite No:
9959333427 .

3. Pulikonda Madhu Babu, S/o putikonda Mohan, DrNo: 23_2tt-2g, Ftat No: 315,
Dilshan Classic Apartment, Ramesh Reddy Nagar, Fathekhan pet, Nellore_
524003. Adhar No: 812708729090; Mobite No: 9676052959.

The above persons by opening three t\4DLs in the name of M/s Sree Sudarsan
Constructions vide tvlDL No,s: A. MDtO1O9010944, B_ MDLO1O9O11065 & C.
MDL0109011284 at Morakarapundra & orupaIi vilages of sydapuram Mandar
transporting the illegally quarried mineral from the subject quarry to their MDL area
and by purchasing the Transit Forms from various lease holders of other districts and
by generating the Transit passes in their portal transporting to chennai port. This
office vide Demand Notice No: 647/e/2024-18, dated: 2Z.OS.ZO24 to M/s Sree
sudarsan constructions for ilegar purchasang of rransit Forms other districts
especially from Prakasam dist.ict.

The stocks available at the site as detailed below have been seized and duly
recording Panchanama handed over to the In charge VRO, Molakapondla for safe
custody until further orders:

TABLE - II
ocked Quantity:

Height in Mts

1.1

1

1

-
-

4
t
6

1.8
2.2
1.5

1.6

896
18,005
6,633
3,646
6,540
2,75s

3a,479TOTAL
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The Technical Team have recommended to initiate action against 1. Vallu

Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. Pulikonda Madhu Babu under Rule

26(i) & (ii) of APMMC Rules 1966 as they have conducted illegal quarrying in the

subject area.

As per the Rule 5 of Andhra Pradesh Minor Mineral Concession Rules 1966 read

with Section 4 oF Mines & Minerals (Development & Regulation) Act 2015 "No person

shall undertake qua.rying of any minor mineral ;n any area, except under and in
accordance with the terms and conditions of a quarry lease or a permit granted under

these rules".

And as per the Rule 26(2)(i) of APMMC Rules 1966 "Whenever any person

raises, transports or causes to be raised or transported without any lawful

authority, any minor minerats from any area not granted under a mineral

concession and for that purpose, use any tool, equipment, vehicle or any other

thing, such mineral, tool, equipment, vehicle or any other thing shall be liable to

be seized by the Asst. Director of Mines & Geology or the officer authorized in this

behalf by the Director of Mines & Geology and the person involved in such

illegal quarrying and transportation of such mineral shall be liable to pay ten

timesofNormalseignioragefeeaspenaltyinadditiontothenormalSeigniorage
fee along with DMF and MERIT amounts on the assessed quantities by the Asst

Director of Flines & Geology or the officer authorized in this behalf by the Director

of Mines & Geology".

As per Rule 26(2)(ii) of APMMCC Rules 1966, "Any failure to pay the

demanded amount within the stipulated time the authorised officer shall dispose

the mineral in open auction by following due procedure confiscate the machinery'

tool, equipment, vehicle or any other thing by following due procedure and seek

permission to dispose such confiscated things against the demanded amount"'

As at is a breach of Rule 5 of APMMC Rules 1966 read with Section 4(1) of

M&M(D&R) Act, 2015 and action shall be in'tiated on the culprit under

Rule 26(2)(i) & (ii) of AP[414C Rules 1966 by imposing the penalty as detailed below:

TABLE - III
st
No

Particula rs

Quantrty Dispatched I legally rn MT

6 _DMF 
(3090 on NormalSF)

7 MERII (2olo on Normal 5F)

2 Normal Seigniorage Fee @ in Rs

Normal S.F. payable [(]) x (2)l

10 trmes Penalty under Rule 26(2)(i)

Consideratron Amount (Normal SF)

!.ti€aceous Quartz FeldsPar

2,60,211

]o9/,
2,50,21 , 100

26,02,11,000

2,69,21,199

7!,q6r330

5,20,422

- s,29,422

32,1L,OO,374

1

3

4

5

8 IT (2olo on Normal 5F)

Total Penalty Amount PeYable in Rt

In the light of the circumstances stated above l" Vallu Sandeep' 2 Gangi

Reddy Amarnath Reddy & 3. Pulikonda Madhu Babu of the above address entries are

hereby instrucled to Show-Cause as to why action shall not be initiated against

them under Rule 26(2)(i) & (ii) of APMMC Rules 1966 as mentioned in Table-ll for

utor"ting the Rule 5 of APN4N4C Rules 1966 read with section 4(1) of lv&M(o&R) Act,

1

l
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,015 by conducting illegal excavation in subject area within 7 days from the date of
receipt of this Notice. Failing which necessary action will be initiated against him
under Rule 26(2)(i) of APMMC Rules 1966 and also the mineral stocked at the
premises will be disposed in the auction. Till such tlme their MDLS will be kept under
block.

W"\
A / - Di stri La rq i nlldtuo'r oou om.","J* s{sn fuetto,.l'

ro Li'1''Y W'n'* \tl*1. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2-22-310/19S_C, Western Hi s
Addagutta Society, Opp INTU, KpHB, Kukat palty, Hyderabad, Ap-500072,
Adhar No: 563263641485; Mobite No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Ctassic
Apartment Flat - 111, 1.'Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobite No:
9959333427 .

3. Pulikonda lvtadhu Babu, S/o Pulikonda Mohan, Dr.No: Z3-2tl-29, Flat No: 315,
Dilshan Classic Apartment, Ramesn Reddy Nagar, Fathekhan pet, Nellore-
524003. Adhar No: 812708729090; Mobite No: 967605A959.

Copy submitted to the Director of Mines & Geology for favour of information.

copy submitted to the collector & District Magistrate, SpsR Nellore District for favour
of information.
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No: Ul9lttl1988 Dt: 20.06.2024

Sub:- Mines & Quarries - Illegal Quarrying for Micaceous euartz Feldspar
jn Sy No's: 197, 2O3, 213 to 215,672 & 673 of Thummata Tatapuru

. ,-. i' Jlittage, Sydapuram t'landal, SPSR Nellore District * Demand Notice -
Issued - Reqardinq.

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

O/o the
District Mines and Geology,

SPSR Nellore

DEMAND NOTICE

1. Inspection & Survey Report Oated :L6.O5.2O24 of this office
Technical Staff & DVS Staff.

2. Panchanama, Dt: 16.05.2024.
3. This Office Show-Cause Notice No: t7LglW]9AA, Dt: 21.05.2024
4. Letter Dated: 13.06.2024 from Sri Ch.Naveen etc Advocates on

behalf of 1. Vallu Sandeep, 2. Gangi Reddy Amarnath Reddy.
-ooo-

Name of the Mineral

4to Ref:-
qd) ro

\r .)) l,/\"t

Adverting to the subject and references cited, Sri 1. Valtu Sandeep, 2. Gangi
Reddy Amarnath ieddy are here by informed that, this office Technical Staff & DVS
Staff vide reference lst cited have reported that, on 16_05.2024 they have inspected
the land in in Sy No's: L97, 2O3, 2t3 to 2t5,672 & 673 of Thummala Talapuru Village,
Sydapuram Mandal, SPSR Nellore Oistrict.

SI

Prcvious History ot the subject euarry:

As per this office records the Gove.nment vide G.O.Ms.No: 359, Industries &
Commerce Department, dt: 09.06.1982 has granted 1sr Renewal of Mining Lease for
Mica, Qua.tz & Feldspar over an extent of 39.850 Hectares / 99.47 (22.47 Ac in
Sy.No: 216 (Patta Land) of Thummala Tatapuru Vilage, Sydapuram Mandal, SPSR
Nellore District in fuvor of 1.4/s Sri Veokata Kanaka Durga & Uma Maheswara Mica
Mine. The same was executed and issued work orders vide proceedings No:
7493lMl/L97t, dt: 07.08.1982 for the pe.iod up to 15.12.2001.

Though the tessee has fietd 2"o Renewat of the subject Mining on 09.tf.2dOO
the 2nd Renewal was not yet granted even after expiry of the expected 2nd Renewa,
Lease period up to 15.12.2021.

But, the Government vide G.O.t1s.Noi 13, lndustries & Commerce (M!NES_III)
Department, dated: 14.03.2022 by pronouncing New policy for Renewal of Leases
has amended the APMMC Rules 1966 by declaring the previous applicataons as
ineligible. But the tease holder not filed the rener{al application as per new policy by
paying the premium amount on or before 31.08.2023. Hence as on date neither any
type of leases nor any applications are pendjng over the subject area.

M/s SVKD & U Mines during the above lease pe.iod has dispatched the following
Quantities of the minerals by obtaining dispatch Oermits:

No

B 072.726
42.792

19 2 5 0.000
68 445.000

4 Felds ar
TOTAL 95,750.51a

1

I 1 iMica (Scrap)
I 2 iMica (Crude)
r 3 I Ouartz

' quantity for which parmits -
_l obtalned in M-T_ _.
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During the course of Technrcal Team irsPection, they have noticed that' the

Micaceous quartz reldspar is belng extracted and dispatched from the said Quarry

illegally by digging various pits aft€r removal of overburden with the help of two

po.iuin.. in",it ur" arrived the Quantity of Micaceous Quartz Feldspar extracted from

iire said land by measuring the pit volumes, deductinq the ovetburden and Quantity

of Micaceous Quartz Feldspar stocked in the said Leased area The measurements

are as detaileo below:

TABLE - I
I lrnside the Previous

Section

Pit No: L

Leased Area:
Area in

Sq Meters I nflu e
1Cr
345.00

_5J94 7.00
4 8.00

1r3.00

section Volume in Cu.M
nce in Mtg

00 1.80 181 ,80
759.0 0

0
01
sl

.0oo
800 r

r- Pit No: 2
Pit No: 3 _:l-

2.20
11 ,q?4002.00- 1t.oo ,!44!9-90 ..

30.00
30.00
30.00
30.00
40 00
3 5.00
3C.00 32 940.000

t,2
1

1-l

--f-
I

99.00
BB 00

00-
00

lll ,
D-D'

-+
54

103

t B-B

08.0

C-C'

09 8.00
209.00 30.00 000

30
'0or

4E 270.000
30.00 5 7r840 000

_ 36,27 0.

DD' 1,qq9.00
c.a9-_E.E )-sz

3 5.00 66J 45
3, 12,83 3.

c Tones [(lll) x (2 5)l 7,82,084.50

ides the Pits;
Area in Sq M Height in Mts volume in Cu.M

2,703.oo* 
-TciiAu-

1 1,08 2

11,082

uantity in Metric Tonnes [(II) x ( 2.5) ] 27 ,zos.ooo'

IV QuantitY of ROI'1 removed from rhe Pirs t(l) - (ll)l 54,379.500

LESS Quantity Permitted durrtlg the Lease Period 95,750.518

1,907.00

a. Quartz in M.T - 75olo

6,58,628.982

L,64 ,657 .246
4,93,97t.736

I o'
II
II

OumP No

ri
II

4.1

III DumP Q
7,

VI Quantity of M,nera I disDatch ed IlresallY t(lV)-(v)l
Recovery of Mineral as Per Previous Historyx

a

I
Waste excludinq DumP in M.T. 25"4

b ' Micaceous Feids p
l-

The Technical Team have informed that' on enquiry with the VRO'S as well as

with the locales it came to know that' the following person are conductinq illeqal

Or"rry,ng fo, I'1i-ceous Quartz & Feldspar minerals in the subiect area and expofting

,., Ch,nu u,u Chennai Port through v'rrious exgorters:

1. Vallu Sandeep, S/oVallu Venkateswarlu' Dr'No: 2-22-3l}ll95-C' Western Hills

Addagutta Society, OPp .]*iu' *onu' Kukat Pally' Hyderabad' AP-500072'

ldhai No: 553263641485; Mobil€ Nor 9160112466'

Gangi Reddy Amarnath Reddy, S/o laya Rami Reddy'. Dishan classic

i0"i."., iir, _ 111, t5r Ftoor, Ramesh Reddy Nagat Fatekhanpeta, Nellore,

;"";;;;,,,;, t'letlore - s24003, Adhaar No: 800164320116; Mobile No:

9959333427 .

3 Vadlamudi Nagendra Babu, S/o V Naqeswar Rao' R/o Ashok' Nag-ar' Vempadu

il;;il;;;;;J ,, jts* *a'"'" of i'''t und vajra Residencv' Frat No: 208'
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3

VR Apartments, Main Road, Tadepalli, Guntur dlst-522501; Adhar No

4AL616600722; Mobile No: 9182144121.

The above persons by opening three MOLS in the name of M/s Sree Sudarsan

Constructions vide MDL No's: A. MOLo109010944, B. MDL0109011065 & C

MDLo109011284 at Molakalapundla & Orupalli Villages of Sydapuram Mandal and

vide MDL No: 0109008445 in the name of M/s Sree Vengamamba Traders at

Damancherla, Varikuntapadu M transporting the illegally quarried mineral from the
subrect quarry to their MDL area and by purchasing the Transit Forms from various
lease holders of other districts and also from the lease of Vadlamudl Nageswar Rao &

Sons in Sy.No: 329/5,32516p ofvempadu V9, Varikuntapadu M, SPSR Nellore Distrlct

and by generating the Transit Pass€s in their Portal transporting to Chennai Port This

office vide Demand Notice No: 6471Q/2024-18, dated: 22.05.2024 to M/s Sree

Sudarsan Constructions for illegal purchasinq of Transit Forms other districts
especially from Prakasa m district.

The Technical Team duly seizing the two poclains have handed over to the
Station House officer, Sydapuram vide Ltr No: 244/vgl20l0, dated: 16.05.2024.

The stocks available at the site as detailed below have been seized and duly
recording Panchanama handed over to the VRO, Thummalatalupuru for safe custody
until further orders:

TABLE - II
Micac€ous Quartz Feldspar Stocked Quantity:

Area in Sq M t Height in Mts Volume in Cu.M
L 792.00

--- 73400
I

2.80 2,218.000

2 1.5 1.101.000
49 5. OO 2.20 1,089.000

4,470.00 2.00 I 8,940.000
3

TOTAL 13,348.OOO

The Technical Team have recommended to initiate action aqainst 1. Vallu

Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. Vadlamudi NaEendra Babu under
Rule 26(i) & (ii) of APMMC Rules 1966 as they have conducted illegal quarrylng in the
subject area.

As per the Rule 5 of Andhra Pradesh Minor Mineral Concession Rules 1966 read

witi Section 4 of Mines & Minerals (Oevelopment & Regulation) Act 2015'No Pcrson
shall undertake quarrying of any minor mineral in any area, except under and in
accordance with the terms and conditions of a quarry lease or a permit granted under
these rules'.

And as per the Rule 26(2)(i) of APMMC Rules 1966 "whenever any person
raises, transports or causes to be raased or transported without any laMul
authority, any minor minerals from any area not granted under a mineral
concession and for that purpose, use any tool, equipment, vehicle or any other
thing, such mineral, tool, equipment, vehicle or any other thing shall be liable to
be seized by the Asst. Director of Mines & Geology or the offlcer authorlzed ln this
behalf by the Director of Mines & Geoloqy and the person involved in such
illegal quarrying and transportation of such mineral shall be liable to pay ten
times of Normal Seigniorage fee as penalty in addition to the normal Selgniorage
fee along with DMF and MERIT amounts on the assessed quantities by the Asst.
Director of Mines & Geology or the omcer authorized in this behalf by the Director
of Mines & Geology".

I --l
Stock No

4l
I

28



As per Rule 26(2xii) of APMMCC Rules 1966, "Any failurc to Pay the

demandedamountwithinthestiPulatedtimetheauthorisedofficershalldispose
the mineral in open auction by following due procedure confiscate the machinery'

tool, equipment, vehicle or any other thing by following due Procedure and seek

permission to dispose such confiscated things agalnst the demanded amount"'

This office vide reference 3'd cited has issued show-Cause Notices to 1' Vallu

Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. Vadlamudi Nagendra Babu to show-

cause why action shall not be initiated against them under Rule 26(2)(i) of APMMC

Rules 1966 for violating the Rule 5 of APMMC Rules 1966 read with Section 4 of

M&M(D&R) Act 2015.

The advocates Sri Ch.Naveen, Ch'Sarath, B.Krishna Veni & M Suneel on behalf

Sri L. Vatlu Sandeep 2. Gangi Reddy Amarnath Reddy vide reference 4$ cited instead

of furnishing proper reason has simply denied the Show Cause Notice issued by this

office. Hence the reply given by them is not satisfactory and liabl€ for penalisation

under Rule 26(2Xi) of APMMC Rules 1966.

The penalty under Rule 26(2Xi) of APMMC Rules 1966 is hereby imposed as

detailed below:

sl T- .]
36 1

Particulars Micaceous Qua rtz Fcldsp.

i,sz,gtt.t
1oo/-

Quantity Dispatched Illegally in MT

2 Normal Seignioraqe Fee @ in Rs

3 Normal S.F. payable [(1) x (2)]

1O times Penalty under Rule 25(2)(i)

4,93,97,174

49 ,39 ,7 1 ,7 40

Consideration Amo!nt (Normal SF)

DMF (30% on Normal SF)

MERIT (2olo on Normal SF)

IT (2olo on Normal SF)

4,93,97,174

r,48,19, r 52

7 9,87 ,944

9,87 ,944

Hence Sri 1. Vallu Sandeep, S/o Vall:J Venkateswarlu 2 Gangi Reddy Amarnath

Reddy, S/o. Jaya Rami Reddy are hereby instructed to pay the penalty amount of Rt:

54,95,61,12al- imposed as above under Rule 26(2Xi) of APMMC Rules 1966 within

fifteen (15) days from the date of receipt of this Notice Failing which necessary

action will be initiated against them by proposing criminal action under CRPC 379 in

Total Penalty Amount PaYable in Rs 54,95,51,12 8

addition to the collectaon of the sard penalry by impo sing Revenue Recovery Act 1884

o/. District Mi logy Officer
S-P.S,R, e llo re

v-az-a
!,\oe\> 5{& \*St*To

1. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr'N

Addagutta Society, Opp INTU, KPHB, Kukat Pa

No: 563263541485; lvlobile No: 9160112466

lollz'zt
o: 2-22-310/195-c, Western Hills

lly, Hyderabad, AP-500072, Adhar

2. Gangi Reddy Amarnath Reddy, S/o. Java Rami Reddy, Dishan Classic Apartment

Flat - 111, t"t Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore' Dargamitta'

Nellore - 5Z4OO3, Adhaar No: 800164320116i Mobile No: 9959333427 '

Copy submitted to the Director of Mines & Geology for favor of information'

Copy submitted to the Collector & District Magistrate, SPSR for favor of information'

5

6

Ho
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GOVERN',IENT OF ANDHRA PRADESH
DEPARTUENT OF MINES & GEOLOGY

O/o the
District Mines and Geology,

SPSR Nellore

SHOW-CAUSE NOTICE

No: 1719/ M/ 194a, Dt:21-O5-2024

Sub: - l{ioes & Quarries - Illegal Quarrying for l"licaceous Quartz Feldspar
in Sy No's: 197, 203, 213 to 215,672 & 673 of Thummala Talapuru
Village, Sydapuram Mandal, SPSR Nellore District Show - Cause
Notice - Issued - Rega.ding.

Ref:- 1. Inspection & Survey Report Dated 76.05.2024 of this office
Technical Staff & DVS Team.

2. Panchanama dated: 16.05.2024.
-ooo-

Adverting to the subject and references cited, 1. Vallu Sandeep, 2. Gangi Reddy

Amarnath Reddy & l, Vadlamudi Nagendra gabu are here by informed that, this office
Technical Staff & DVS Team vide reference 1" cited have reported that, on 16.0 5.2024
they have inspected the land in in Sy No's: 197, 203, 2\3 to 215,672 & 673 of
Thummala Talapuru Village, Sydapuram Mandal, SPSR Nellore District.

Previous History of the subiect Quar.y:

As per this offlce records the Government vide G.O.l''ls.No: 359, lndustries &

Commerce Department, dt: 09.06.1982 has granted 1'' Renewal of Minlng Lease for
Mica, Quartz & Feldspar over an extent of 39.850 Hecta.es / 98.47 (22.47 Ac n

Sy.No; 216 (Patta Land) of Thummala Talapuru Village, Sydapuram Mandal, SPSR

Nellore District in favor of M/s 5ri Venkata Kanaka Durga & Uma Maheswara lv'lica

Mine. The same was executed and issued work orders vide Proceedings No:
1493/l'ttlll97l, dt: 07.08.1982 for the period up to 15.12.2001.

Though the lessee has field 2"d Renewal of the subject Mining on 09.11.2000
the 2'd Renewal was not yet granted even after expiry of the expected 2'' Renewal
Lease period up to 15.12.2021.

But, the covernment vide G.O.Ms.No: 13, Industries & Commerce (MINE5-III)
Department, dated: 14.03.2022 by pronouncing New Policy for Renewal of Leases
has amended the APMMC Rules 1966 by declaring the previous applications as
ineliqible. But the lease holder not filed the renewal application as per new policy by
paying the premium amount on or before 31.08.2023. Hence as on date neither any
type of leases nor any applications are pending over the subject area.

M/s SVKD & U Mines during the above lease period has dispatched the following

Quantities of the minerals by obtaining dispatch permits:

SI
No
1,
2

4

Name of the Mineral

Mica ( Scrap)
Mica (Crude)
Qu a rtz
Feldspar

TOTAL

Quantity for vYhich permats
obtained in MT

a,at2.726
42.792

19,250.000
. 68/445.000

95,75O.514
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During the course of Technical Team rnspection, they have noticed that, the
Micaceous Quartz Feldspar is being extr6cted and dispatched from the said Quarry
illegally by digging various pits after removal of overburden with the help of two
poclains. They have arrived the Quantity of Micaceous Quartz Feldspar extracted from
the said land by measuring the pit volumes, deducting the overburden and Quantity
of Micaceous Quartz Feldspar stocked in the said Leased area. The measurements
are as detailed below;

TABLE - I
Inside the Previous L€ase.d Area:

Section Area in
Sq ll€ters

10 1 .00

Volume in Cu.M

I
Section

Influence in Mtg
1.80Pit No: 1

Pit No: 2
Pi,t No: 3

B.B'

E8',
c-c'
D.D'

B-B'
c-c'.
D-D'
E. E'

181.800
719.000

. 11,894.000
1,344.000
3/ s40.00q

2D70.O0
1,860.000

. 1,620.009
4,320.000

42,280.000
32,940.000
35,2 70.000
48/270.000
57,840.00!
66,745.OO9

3,12,833.800
7,82,084.500

345.00.
5,947.00 -

1q.00 .

l 18.00 '

99.00.
62.00

I

i

t
2.20
2.go

28.00
30.o0
3040
30.00

4

i

54.00
108.00

,1,20q.00
1,098.00
1i 2q9.00

. 1,60-9100
1,92q.00
1,90 7.00

30.00
40.00
3s.q0

_ l0,gg
30.00
30. q0
30.q0
35.00

.t

F F'
t Total Volume of the Pit

II
II

I

Total Volume of the Pit in Metric Tones [(lII) X (2.5)]
Dump Quantity stocked be3ides the Pits:

Dump No Area in Sq M Height in Mts
2,703.O0
TOTAL

1

Volume in Cu.M
1 1,082
11,082

27 ,705.OOA
7 ,54 ,379 .500

9 5,7 50. 5 18

6,58,628.982

, Dump Quantity in Metric Tonnes [(ll) X (2.5)]
Quantity of ROM reroved from thc P,ts [(l) (il)]
Less Quantity Perm:tted during the Lease Period

Quantity of Mineral dispatched Illegally [(IV)-(V)]
Recovery of Mineral as per previoLs Hrstory
Waste excluding Oump in M.T. - 2590 t,64,657 .246

4,93,971.736lu'licaceous Feldspar Quartz in M.1. - 75o/o

The VRO, Thummalatalupuru has attended the inspection. On enquiry wlth the
VRO'S as well as with the locales it came to know that, the following person are
conducting illegal Quarrying for l'licaceous Quartz & Feldspar minerals in the subject
area and exporting to Chjna via Chennai Port through various exporters:

1. Vallu Sandeep, 5/o Vallu Venkateswarlu, DrNo: 2-22-310/1.95-C, Wcste.n Hills
Addagutta Society, Opp JNTU, KPHB, Kukat Pally, Hyderabad, AP-500072,
Adhar No: 563263641485; Mobile No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. laya Rami Reddy, Dishan Classic
Apartment Flat 111, ln Floor, Ramesh Reddy Nagat Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobile No:
9959333427 .

II
III
IV
V

Vi
X

a

b

).
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^ The above pe,-sons by opening three rvrDls in the name of I4/s sree sudarsanConstructions vide tlDL No,s; A. t,.tD10109010944, B. MDL01O9O11O65 & C.MD10109011284 at l4olakatapundta & Orupa i Vjllages of Sydapuram Mandat andvide N4DL No: 0109008445 in the name of M/s iree Vengamamba Traders atDamancherla, Varikuntapadu l,l transporting the,llegally quarried mineral from thesubject quarry to their MDL area and by purchasinglhe Transit Forms from variouslease horders of other districts and arso from the tease of vadramudi Nageswar Rao &sons in sy No: 329/s,325/6p ot vempadu vg, varikuntapaJ,tr,,rsn Nelore Districtand by generatjng the Transit passes in thei. portar t.ansporting to chennai port, Thisoffice vide Demand Notice No: 647/e/2024_18, dated: 22.05.2024 to M/s Sreesudarsan constructions for i,egal purchasing of Transit Forms other districtsespecia lly from prakasam district.

Vadlamudi Ngendra Babu. S/o VNageswar Rao, R/o Ashok, Nagar, vempaduVg, Varikuntapadu M, SPSR Neltore Djstrict and Valra nesilency, FIat No: 20g,VR Apartments, Main Road, Tadepa i, cuntui aist_sZis0r; edhar ruo:4A!616600722; Mobile No: gt82t44t2t.

The Technical Team duly seizing the two poclains have handed oyer to theStation House Offcet Sydapuram vide Ltr No: !4 /Vv/ZO1O, dated: 16.05.2024.

ihe stocks available at the site as detailed below have been seized and dulyrecording Panchanama handed over to the VRO, Thummalatalupuru for safe custodyuntil further orders:

TABLE - II
us Quartz F-eldspar stocked quaniityr

Area in Sq U i neigtrt in lVts
792.OO 2.80
734.00 1.5O
495.00 2.20

3

2t
4

I Micaceo
Stock No

l
v;tu;e in cu.M '

2.218.000
1 , 101 .000
1,089.000 l

8,940.000,
i.s,e+e.ooo'

4,!lo.og
TOTAL

2.OO;

The Technical Team have recommended to initiate actron against 1. Vallusandeep, 2 Ganqi Reddy Amarnath Reddy & 3. purikonda Madhu Babu under Rule26(i) & (ii) of ApMMC Rules 1966 as they have conducted illegat quarrying in thesubject area.

As per th€ Rule 5 of Andhra p.adesh Minor Mineral Concession Rules 1966 readwith Section 4 of Mines & Minerals (Development & Regulation) Act 2015,,No person
shall undertake quarrying of any minor mineral in uny u."u, except under and in
accordance with the terms and conditions of a quarry lease or a permit granted underthese rules".

And as per t
raises, transports or causes to
authority, any minor minerals

he Rule 26(2)(i) of ApMMC Rules 1966 ,,Whenever any person
be

from
raised or transported without any lawful
any area not granted unde. a mineral

concession and for that purpose, use any tool, equipment, vehicle or any other
thing, such mineral, tool, equipment, vehicle or any other thing shall be liable to
be seized by the Asst. Director of Mines & Geology or the officer authorized in this
behalf by the Director of Mines & Geology and the person invotved in such
illegal quarrying and transportation of such mineral shall be liable to pay ten
times of Normal Seigniorage fee as penalty in addition to the normal Seigniorage

32



,1

fee along with DMF and MERIT amounts on the assessed quantities by the Asst'

Director of Mines & Geology or the officer authorized in this behalf by the Director

of Mines & Geology".

As per Rule 26(2xii) of APMMCC Rules 1966' "Any failure to pay the

demandei amount within the stipulated time the authorised officer shall dispose

in1 rninurur in open auction by following due procedure confiscate the machinery'

tool, equipment, vehicle or any other thing Oy fotlowing due procedure and seek

permission to dispose such confiscated things against the demanded amount"'

As it is a breach of Rule 5 of APMMC Rules 1966 read with Section 4(1) of

N,!&l\4(D&R) Act, 2015 and action shall be initiated on the culprit under

nuf e ZO(ZXi) & (ii) of APMMC Rules 1966 by imposing the penaltv as detailed below:

TABLE - III
sl
No

Particulars
I

Quantrty Drspatched Illegally in MT

Normal Seignrorage Fee @ -rn 
Rs

Normal S.F. PaYable [(1) X (2)l 
--

f-tO tirn"r Penalty under Rule 26(2)(r)

Micaceous Quartz f eldsPar

ConsrdeJation Amou ntflNorma I Sf )

Dl,1F (30o/o on Normal SF)

i'4ERIT (2% on Normal SF)

. 8 iT (29o oa Normal SF)

Total Penalty lmount Payaote in Rs-

In the light of the circumstances stated above l Vallu Sandeep' 2 Gangi

Reddy Amarnath ReddY & 3. Vadlamudi Nagendra Babu of the above address entr'es

are hereby instructed to Show-Cause as to why action shall not be initiated against

them under Rule 26(2)(i) & (ii) of APMMC Rules 1966 as mentioned in Table-ll for

violatinq the Rule 5 of APMMC Ru les 1966 read with Section 4(1) of M&M(D&R) Act,

2015 by conducting illegal excava tion in subiect area within 7 days from the date of

receipt of this Notice. Failing wh ich necessary action will be initiated against him

under Rule 26(2Xi) of APMMC Rules 1966 and also the mineral stocked at the

premises will be disposed in the auction Till such time their MDLS will be kept under

block

District Mines & Geo Officer

1

2

3

4

5

6

7

4,93,971.736
1oo/.

4,93,97,174

49,39,7 r,740

4,93,97,1,74

1,48,19,152

9,a7,944

9,A7,944

54,95,6r,124

o

S.P,S.R. Nellore

1

,A4'

Vallu Sandeep, S/o Vallu Venkateswarlu, Dr'No; 2-22-310/195-C' Western Hills

ldaugutta Society, Opp JNTU, KPHB, Kukat Pally' Hyderabad' AP-500072'

edhar tto: 563263641485; Mobile No: 9160112466'

Gangi Reddy Amarnath Reddy, S/o' Jaya Rami Reddy'. Dishan Classic

oou**"n, Fiat - 111, 1'r Floor, Ramesh Reddy Nagar' Fatekhanpeta' Nellore'

Oa.garnittu, Nellore - 524003, Adhaar No: 800164320116; Mobile No:

9959333427 .

To

2
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3. Pulikonda f4adhu Babu, Slo Putikonda Mohan, Dr.No: 23-Zl1-29, Flat No: 315,
Dilshan Classac Apartment, Ramesh Reddy Nagar, Fathekhan pet, Ne ore-

Copy submitted to the Director of f'lines & Geology for favour of information.

Copy submitted to the Coltector & District Magistrate, SPSR Nellore District for favour
of information.
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- Ref:-
\(Jq0'

', loe 
l'o

DEMAND NOTICE

GOVERNMENT OF ANDHRA PRADESH
OEPARTMENT OF MINES & GEOLOGY

O/o the
District lYines and GeologY,

SPSR Nellore

Dt: 20.06.2024Not 4207 /n2/ L996

Sub:-

of,:9? 
tr{CtAgp

l,lines & Quarries - Illegal Quarrying for Quartz in Government Land

in Sy.No: la:/p A 160/P of Kalichedu Village, Sydapuram Mandal,

SPSR Nellore District - Illegal Quarrying done by I' Vallu SandeeP,2'
Gangi Reddy Amarnath Reddy & 3. K Dilip Kumar - Demand Notice -

Issued - Regarding.

1. Inspection & Survey Report Dated: 17 -O5.7024 of this office
Technical staff & DVS Team.

2. This Office Show-Cause Notice No: 4207/M2/1996' Dt: 24 05 2024

3. Letter Dated: 13.06.2024 from Sri Ch.Naveen etc Advocates on

behalf of 1. Vallu Sand€ep, 2, Gangi Reddy Amarnath Reddy
-oOo-

q\q

QT

Adverting to the subject and refere:rces cited, Sri 1. Vallu Sandeep,2' Gangi

Reddy Amarnath Reddy & 3. K.Dilip Kumar are here by informed that, this office

Technical staff & DVS Team vide referenae 1st cited have reported that, on 17.05.2024

they have inspected the land in Sy.No: 143/p& 160/p of Kalichedu Villaqe, Svdapuram

Mandal, SPSR Nellore District.

Prevaous History of the subiect Quarry:

As per this office records the Government vide G.O Ms No:25, Industries &

Commerce Department, dt; 19.O7.2024 has granted 2"d Renewal of Mining Lease for

Mica, Quartz & Feldspar over an extent of 28.032 Hectares I 09 27 Ac in Sy No:

143/p& 160/p of Kalichedu Village, Sydapuram Mandal, SPSR Nellore District in favor

of M/s sree K.S.R & company The same was executed and issued work orders vide

Proceedings No: 42O7 /M2196, dt: 19.07.2008 for the period up to 08 12'2017'

Though the lessee has field 3'd Renewal of the subject Mining on 06'01'2016

the 3'o Renewal was not yet granted even after expiry of the expected 2{ Renewal

Lease period up 09.12.2017.

But, the Government vide G,O.Ms"No: 13, tndustries & Commerce (MINES-III)

Department, dated: 14.03.2022 by pronouncing New Policy for Renewal of Leases

r}asamendedtheAPMMcRulesl966bydeclaringthepreviousapPliCationsas
ineligible. But the lease holder not filcd the rene$/al application as per nev'r policy by

paying the premium amount on or bcfore 31.08.2023. Hence as on date neither any

type of leases nor any applications are pending over the subject area'

M/s Sree K.S.R & Company during the above lease period has dispatched the

following Quantities of the mrnerals by obtaining dispatch permits:

41"-- - Name of the Mineral Quantity for which Permits
obtained in l'47

3,686.44 0

3,5 0 0,000

T-

No:
1 lMica+2 I Feldspart

L

I
TOTAL 7,186.

1
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During the course of our inspection, they have noticed that, the Micaceous

Quartz Feldspar is being extracted and dispatched from the said Quarry iilegally by
di99in9 various pits after removal of overburden. They have arrlved the Quantity of
Micaceous Quartz Feldspar extracted from the said land by measuring the pit
volumes, deducting the overburden and Quantity of tvlicaceous Quartz Feldspar
stocked in the said area. The measurements arc as detailed below:

TABLE _ I
I Inside the Plevigus Leased Area:

Section Area in
Sq Meters

Section -I
Influence in

Mts
volume in Cu,M

,44'
B. B'

, 648
q8q

-10J
. L342

937 .

'oo ,

11,664.000.
25,580:qO0 l
26r sq0r00q l

0.000,
40,2 60.0 00
2B 11

I_
0q.
0!.
0Q:
Ojq.
00,

18

1S
0

30

00

44',
B- B'

.00 i

.o0 i
c-c'
D- D' 108 0! .

3 61 .00F-F

3,0 0Q
30.00 0.qq0_

5.000225.00 9_.0

1 ,5 0,529.000 lI Total Volume of the Pit

II Total Volume of tne pltln I'letr c Ton

II Dump Quantity stockecl besides
es [(lII) x (2.s)] 3,76,323.000
the Pits:

Dump No Area in Sq M Height in Mts Volume in Cu,M
1 2,995.000 5.00

00 3.2 0

14,9 7 5.0 00

_ jl8z9
TOTAL

_8J!1
26,838

II

t--
a

I :Dump Quantity in |4etric Tonnes [(II) X (2-5)] 74,84 5.00 0

IV . Quantity of R-oM removed from thc Prts [(l) - (ll)l
V Less Quantity Permitted d uring the Lease Period

ched Illesally [(lvl-(v)]
r previous History

3,01,478.000
7,186.440

2,94,79t.560;Q
R

VI uantity of Mineral dispat
X ecovery of lvlineral as pe

b Micaceous Feldspar Quartz in M.T. 75o/<,

Waste excluding Dump i r M.T 2 5'1,, 73,572.890
2 ,24 ,7 18 .67 0

The Technical Team have informed that, on enquiry with the VRO'S as well as
with the locales it came to know that, the following person are conducting illegal

Quarrying for Micaceous Quartz & Feldspar minerals in the subject area and exporting
to China via Chennai Polt through various exporters:

1. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2-22-310l195-C, Western Hills
Addagutta Society, Opp INTU, KPHB, Kukat Pally, Hyderabad, AP-500072,
Adhar No: 563263641485; Mobile No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Classic
Apartment Flat - 111, 1n Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nelio.e - 524003, Adhaar No: 800164370116; Flobile No:

9959333427 .

3. K. Dilip Kuma., M/s Dharani Brick Industries PVt.Ltd, R/o Dr.No: A 58, Road

Number 86 Film Nagar, Shaik Pet; Hyderabad: Pin num: 5000096 Mobile No:

9849087676 & 9880996 r46

The above persons by opening three MDLs in the name of tul/s Sree Sudaasan

constructions vide MDL No's: A. Ivl D10109010944, B. MDLo109011065 & c.
MD10109011284 at Molakalapundla & Orupalli Villages of Sydapuram Mandal and

vide MDL No :MDL 0109011141 dl:19112/2O23 in the name of M/s Dharani Brick

2

II
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Industries PVt .Ltd Director: K. Sunil Kumar at .logipalli V , Sydapuram M

transporting the illegally quarried mineral from the subject quarry to their MDL area

and by purchasing the Transit Forms from various lease holders of other districts and

by generating the Transit Passes in their Portal transporting to Chennai Port- This

office vide Demand Notice No: 6471Q12024-18, dated: 22.05.2024 to M/s Sree

sudarsan constructions for illegal Purchasing of Transit Forms other districts

especially from Prakasam district.

The Technicai Team have recommended to initiate action against l Vallu

Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. K. Dilip Kumar under Rule 26(i) &

(ii) of APMMC Rules 1966 as they have conducted illegal quarrying in the subject

area.

As per the Rule 5 of Andhra Pradesh Minor Mineral Concession Rules 1966 read

with section 4 of t"lines & Minerals (Development & Regulation) Act 2015 "No person

shall undertake quarrying of any minor mineral in any area, except under and in

accordance with the terms and conditions of a quarry lease or a permit granted under

these rules".

And as per the Rule 26(2)(i) of APMMC Rules 1966 "Whenever any person

raises, transports or causes to be raised or transported without any lawful

authorily, any minor minerals from any area not granted under a mineral

concession and fo. that purpose, use any tool, equipment, vehicle or any other

thing,suchmineral,tool,equipment,vehicleoranyotherthingshallbeliableto
beseizedbytheAsst.DirectorofMines&Geologyortheofficerauthorizedinthis
behalf by the Director of Mines & Geology and the person involved in such

illegal quarrying and transportation of such mineral shall be liable to pay ten

times of Normal seigniorage fee as penalty in addition to the normal seigniorage

fee along with DMF and MERIT amounts on the assessed quantities by the Asst'

Director of Mines & Geology or the officer authorized in this behalf by the Director

of Mines & Geology".

As per Rule 26(2)(ii) of APMMCC Rules 1966, "Any failure to pay the demanded

amount within the stipulated time the authorised officer shall dispose the mineral

in open auction by following due procedure confiscate the machinery, tool,

equipment, vehicle or any other thing by following due procedure and seek

permission to dispose such confiscated things against the demanded amount"'

The advocates Sri Ch.Naveen, Ch.Sarath, B.Krishna Veni & M Suneel on behalf

sri 1. vallu sandeep 2. Gangi Reddy Amarnath Reddy vide reference 3'4 cited instead

of furnishing proper reason has simply denied the Show Cause Notice issued by this

office. Hence the reply qiven by them is not satisfactory and liable for penalisation

under Rule 26(2)(i) of APMMC Rules 1966.

The penalty under Rule 26(2)(i) of APMMC Rules 1966 is hereby imposed as

detailed below:

sl particu la rs
No
i 'Qruntity Drspatched Illegally in MT

Micaceous Quartz Feldspar

2,20,71A.570

2 . Normal Seignrorage Fee @ in Rs

3 Normal S.F. payable t(1) x (2)l

I t'lo times een'atty una-

I i*cor-o".ution a-o1"i
r Rule 26(2 )( i)

1oo/-
2,20,7r,467

22_,A7 ,18,670

, 2 ,20 ,7 7 ,867(Normal SF)
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6

7

8I

'oMr ( 30o1o on Normal SF)

MERIT (2olo on Normal SF)

IT (2olo on Normal SF)

otal Penalty Amount Payabl€ in Rs

66,2 1 ,560
4 ,4t,437

T

Hence Sri 1. Vallu Sandeep, 5/o Vallu Venkateswarlu 2. Gangi Reddy Amarnath
Reddy, 5/o. laya Rami Reddy & 3. K. Dilip Kumar are hereby instructed to penalty
amount of Rs: 54,95,61,128/- rmposed as above under Rule 26(2)(i) of APMMC
Rules 1966 within fift€en (15) days from the dare of receipt of this Notice. Failing
which necessary action wail be rnitiated against him by proposing criminal action
under CRPC 379 in addition to the collcction of the said penalty by osr 99 Revenue
Recovery Act 1884 L\

. District 1"1

S. P,S. R

rnes & ology Officer
llore

To

Vallu Sandeep, S/o Vallu V"nt"t"r*urft' X

P\r"''i .}y
[o6lrazt-, \xt*

1
l,o

r. No: 2-22-31 0/195-C, Western
Hrlls Addagutta Society, Opp JNTU, KPH8, Kukat patly, Hyderabad, Ap-500072,
Adhar No: 563263641485; Mobile No: 9160112466.

2, Gangi Reddy Amarnath Reddy, S/o. taya Rami Reddy, Dishan Classic
Apartment Flat - 111, 15rFloor. Rariiesh Reddy Nagar, Fatekhanpeta, Netlore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobi,e No:
9959333427 .

3. K. Dilip Kumat M/s Dharani Brick Industries PVt.Ltd, R/o Dr.No: A 58, Road
Number 86 Film Nagat Shaik Pet; l-lyderabad: pin num: 5000095 Mobile No:
9849087676 & 9880996 

' 
46.

Copy submitted to the Director of Mines & Geology for favor of information.
Copy submitted to the Collector & District t\lagistrate, SPSR for favor of information.

27 ,23,66,A3A

38



l

GOVTRNNEN' OF ANDHRA PRA}ESH
DaPASt}tftl: OF MINES & GEOLOGY

SHOW-CAUSE NOTICE

Xot 4zA7lvta/,.996,

Sub:-

Ot:24-05-2024.

Mines & Quarries - lllegal Quarrying for Quartr in Government
Land in 5y.No: 143/p & 1501p of ka,i.hedu Va,i.ge, Sydapu.am
Mandal, SPSR Nelloro Dirlriet - Illeg?l Quarryi., - Show - aause
a,lotice - lssued - Regarding.

l. Inspe.aio & survey Report Dated ),7.05.2024 of this office
fe.hnical Staff & oVS leam.

-oor-

3,686.440

{*0
qr.

; qq
I) Ref:-

o(\.(h't

1 X,.a

Adverting to the subject and references cifed, 1. Vallu Sandeep, 2. CanEi
Reddy Ama.nath Reddy & 3. K.Dilip K!mar are here by informed that, this office
Technical Staaf& DVS Ir:a m vide ret rcnce 1': ciled have reported that, on 17.05.2024
they have inspected lhe land in:y.No: 143/p& 160/p of kalichcdu Village, Sydapuram
Mandal, SPSR Nellore District.

Previotrs llistory .f the sulj..a Quarry:

As pe. this office records the Gova.nment vide G.O.Ms. Noi25, Industries &
Commerce Departmert, dl: 19.Q7.2024 has granted 2'd Renewal of Minirrg Lease for
Mica, Quart & Felaspar ovar an extent of 28.032 Heclares I A9.27 Ac in Sy No:
143/p& f60lp of Kalichedu Village, Sydapuram Mandal, SPSR Nellore District in favor
of M/s Sr€e K.S.R & Company The same was execut?d and issued work ordars vide
Proceedings N.: 42Ol/,42/96, dt: 19.07.2008 fo!'the period up to 08.12.2017.

Though the lessee has field 3"j Renclral oF thr subja.t Miniag on 05.01,20:6
the 3d Renet ai was nal yet granted even after expiry of the expected ?.. Rene*al
Lease period up 09,12.2017.

But, lhe Government vide G.O.Ms.No: 13, Industries & Commerce (lrllNES-III)
Deparlrnent, dated: 14.03.20?2 by pronouncing New Policy for Renewai of Leases
has amended lhe APMMC Rules 1966 by declaring the prevjous applications as
ineligibia. But th€ lease holder not filed the renewal aptlication as p€r new policy by
paying the premium amount o|1 or beto.e 31.08.2023. Hence as on date neither any
type of leases nor any appllcations are pending ova. the subjeal area.

Mls Sree K.S.R & Company during the above lease period has djspatched the
tollowing Quantities of the minerals by obtaining dispatch permits:

st
No

Namc of tha t\,1ineral Qu.ntity for which permits
obtained in MT

: Feldspar

TOTAL

3,500.00t

O/o the
D'strict Mines and G"ology,

SPSR Nell0.e

7,146.440
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During the course of our inspection' they have noticed thal' the M:caceous

Quartz Feldspar i$ being exlratted and dispatched trom the said Quarry illegally by

dlgging vaiious pits afte' t"rnouui of overburden They have arrived the Quantity of

Mi.aceous Quaftz reldspar a*"lt"O from ihe said land by measurlnq the pit

volumes, deducting the overburden and Quanlity of Micaceous Quartz Feldspa:.

stocked in the said area. The mcasurements are ai delailed below:

I
TABLE _ I

Inside ths Previous Leased Area:

Area in
Sectaon Sq Meteis

648.00
B.B'-lA

386.00
1163.00

B:.9' 1342 .00

Sectio:!
Influance in Volume in Cu.trt

$ts
18.0 11 664.0 00

3 0.0
30.0

ql_. 26, 5 80.0 00
26, 5Ba.
34 890

I
30,0
30.00 4a,260.

_ _-9.37
108

.00
ooi. 30.00 28 110.000

DD'
3 51 .00 2 5.00 025.0009

Total volume of the Pit
1,50,529.000

Total Volume of the Pit in Metric Tones rli) x (2.s)l 3.76,32 3.000

F. F'

II t(

II Dump Quantity siocked besides tl. Pits:

Du mP Nol Area inSqM_ r

2, ?9 5.00c
8i81099_,_
TOTAL

Height in Mtt
5.0 0

3 .74

lume in cu.!t
l.4,9 7 5.000

1

2
8,38 7 ,00 0

II] DU mp Qdsntity in Metric Tones l{11]

IV arantity of RoM reanoved froftl the Pits l( 1) - (11)l

Less Quanlity Per m itlad durinq the a.ase Period

Quantity of Mi neril dlsPatcned lileg

X RecoverY of Mine.ai as Pe

II

arb

a Lly [(lv)-(v)]

26,83L00ll
74,845.000

3,01,478.000
7 ,186.440

94,291. t60)

\,Va ste excluCing Dump in !'1.

Micaceous FeldsPar Quartz ir M.T. - 7 So/a

Seciions & Rules

these rules"

As per the Rule 5 of Andhra Ptadesh Minor f4ineral Concession Ruies 1966 read

with Section 4 of Mines & Minerals (Development & Regulation) Act 2015 "No perscr

shall undertake qus.rying of any minor mineral in any 
'rea' 

except under and in

accordance with the terms and conditions of a quarry lease or a permit Sranted under

I Pjevg_us {:t!.v . .. -
r. - 25','is

1'2. <'1) 890
, ?n 718.674

The Technica! Team have reported thal' the Quarrying. in the sublect area is

illegal and recommended to in;ia;; aclion against the culprit as per the prevailing

A.nd as per the Rule ?6(2)(i) of APPIMC Rules 1966 "Whenever any person

raises, transports or causes'io ne 
'alseO 

or transpofted without any lawfu!

authority, any mino' minerafs ftom ony ut"u not granled under a mineral

concession a d for that outooiu' "" 
any tooi' equipment' vehicle or any otier

thing, such mineral, tnof, "quip;*l 
vehicle or any otherthing shall be liable to

be seized by th€ Asst. oiro.,or"oiirr in"u * ceotogy or the officer authorized in this

behalfbytheDireclororr:,nes&Geologyandthepersoninvolvedinsuch
illegal quar.ying uno tt'n'pJltui;"n oi *tn mineral shall be liable lo pay ten

times of Normal Seigniorcq" iu"lop"n"fty in addition to.the normal Seiqniorage

fee along with DMF anO menri #Junts on rne assessed quantities by the Asst
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l

Director of Mines & ceology or the officer authorized in this behalf by the Dlrector
of Mines & Geology".

As it is a breach of Rule 5 of Apt4MC Rules 1966 read with Section 4(1) of
M&M(D&R) Act, 2015 and action sha be initiated on the culprit under
Rule 26(2)(i) & (ii) of ApMMc Rures 1966 by imposing the penarty as detaired below:

TABLE - III
sl

Partiaulars

antity Dispatched I egally in MT

2 Normal Seigniorage Fee @ in Rs

Micaceous Quartz Feldspar

2,20,718.670
t00/

2,20 ,71 ,867
3 , Normal 5.F. pa

4 ] 10 times penal
yable [(1) x (1)]
ty under Rule 26( 2)( i)

5 Consideratton Amount (Normal SF)
22,O7,8,670

2,20,71,867
6 D qF (3070 on Normal SF)
7 MERIT (2olo on Normal SF

8 lf (2o/o on Normal 5F)
Total Penalty Amount payalrle in Rs

66,21,560

4,41 ,437
4,47,437

27,23,66,A3A

In view of the facts stated above Sri Donthu Ramesh, l,lg.p: Sri KSR & Co is
hereby instructed to show-cause as to why action shall not be initiated against
them under Rule 26(2)(i) of ApplMC Rules 1966 for violating the Rule 5 of APMMC
Rules 1966 by conducting ilegar excavation in the subject area for which not granted
any type of lease within Ot days from the date of receipt of this Notice. Failing which
necessary action will be initiated against him under Rule 26(2)(i) of APMMC Rules
1966.

glu' oistria

ro rlQ .aut\r-.u\0) '. t
Sri Donthu Ramesh, M9.P: K,S.R & Co, Dr.No: 1i:53,
Ranipet, Venkatagiri Town, Tirupathi District.
Mobile No: 9440783713.

fttu
Min6s E Geotogy Officer
S. P5.1. Netlore

Y*,* t*ros
Copy submitted to the Director of Mines & Geology for favor of information.

copy submitted to the collector & District Magistrate, spsR Nellore District for favor
of information.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTI.IENT OF MINES & GEOLOGY

DEMAND NOTICE

Olo the
District Mines and Geology,

SPSR Nellore

Dt:2O.O5.2024Not 4670/M2/87

2 . quartz
3 Jeldspar 

._

Sub:- I'lines & Quarries - Illegal Quarryinq for Quartz in Government Land
in Sy.No: 676, 6e2 , 683 of Chaganam Village, Sydapuram l'landal,
SPSR Nellore District " Demand Notice - Issued -Reqarding.

Ref:- 1. Inspection & Survey Report Dated: 17.05.2Q24 of this office
Technical Staff / DVS Team.

2- Panchanama, Dt: 17.05.2024.

3. This office show-cause Notice No: 467O/t42/A7, Dt: 20.05.2024
4. Ltr Dated: 07.06.2024 from Pulikonda Madhu Babu
5. Letter Dated: 13.06.2024 from Sri Ch.Naveen etc Advocates on

behalf of l. Vallu Sandeep, 2. Ganqi Reddy Amarnath Reddy.
-oOo-

Adverting to the subject and references cited, 1. Vallu Sandeep, 2 Ganji Reddy

Amarnath Reddy arc here by informed that, this office Technical Staff & DVS Team

vide reference 1" cited have reported that, on 17.05.2024 they have inspected the

land in Sy.No: 676,682,683 of Chaqanam Vitlage. Sydapuram Mandal, SPSR Nellore

District.

Previous History of the subiect Quarry:

The Government vide G.O.Ms.No: 188, Industries & Commerce Department'

dt: 12-03-1990 has granted Renewal of Mining Lease for Mica, Quartz & Feldspar

over an extent ot 26.75O Hectares in and the same was executed and issued work

orders vide Proc No:4670/M2l87, Dt: 11-09-1990 for a p€riod of 20 years ie , with

effect from 11-09-1990 to 1O-09-2000 jn favor of Sri G.Ramesh Babu by the then

Asst. Director of Mines & Geology, Erstwhile Nellore. Subsequently, the lessee has

filed the renevval application on 09-09-2019. But the Asst. Director of Mines &

Geology, Nellore vide Ltr No: 4670/M271EE7, dated: 27.0?.2019 has submifted the

rejection proposals to the Director of Mines & Geology as the lease holder violated

the Lease Deed conditions by conducting the quarrying operations without EC And

also, the Government vide G.o.Ms,No: 13, Industries & Commerce (MINES-lII)

Department, dated: 14.03.2022 by pronouncing New Policy for Renewal of Leases

has amended the APMMC Rules 1966 by declaring the previous applicatlons as

ineligible. But the lease holder not filed thc renela,al application as per new policy by

paying the premium amount on or before 31.08.2023. Hence as on date neither any

type of leases nor any aP ca ro ns are pending over the subject area

Sri G.Ramesh Babu and the successor lessee Sri G.tsharath during the above

lease period has dispatched the following Quantities of the minerals by obtaininq

dispatch permits:

Name of the Mineral Quantity for which permits
obtained in MT

M ica 2,485
1,110

21,194
27 t7A5

S.
No

1

TOTAL
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Facts Noticed during the Inspection & survey:

During the course of the inspectlon, they have noticed that, the Micaceous

Quartz Feldspar is being extracted and dispatched from the said Quarry illegally by

digging various pits after removal of overburden. We have arrived the Quantity of

M caceous Quartz Feldspar ext.acted from the sard land by measuring the pit

'./olumes, deducting the overburden and Quantity of Micaceous Quartz Feldspar

stocked In the said Leased area. The measurements are as detailed below:

I
TABLE _ I

Inside the Previous Leased Area:

Section
Area in

!q Meters
Section

Influence in Mts
volume in Cu.M

B
C

D

E

t
L

-4',
.B'
-!'
-D'
.E'
.F'

!87,-
q?1

,T*
134
2L6

:,dt0
15163!_.
6,690

30
30
30
30
30
45

4 020

F
t-

195 '

30
30
30

-30
39

_30
30
30

q,48q
9,775
21621. .

8,580
15,57Q
14,130

G-G' 7L
zs6 l

s11
47t

363 .

113

37
H-H'
t-I'
r -l'
K-K' 0

0

0

f- 0

P-P

L.L'

_r4,!a
N-N
o-o

0
0

1qr 89 0

3 390
630

II Outside the Previous Leased Area:
(-K - 

273
L-r 27 7

01022

rlry
1 0,80 3

1

30

I

'I

39

_ lol 7,320

III
]IV
l.-

t"l-M' 44

TOTA L

iotat Volume of the Pit: t(I) + (II)l
iotal Volume of the Pit rn Metric Jonnes [(ltl) x (2.5).1

Dum p Quanti
No

ty siocfed besides the Pits:
Area in Sq M _ Height

5,049 
.

20,313
t,1{{zz
3,08,333

in t'lts volume in Cu ' l'l
5.1

{ti
Dg* P

I - EtsoJ
2 1,09! 4

v I TorAL

I Vi fou.p Quantity in Metric Tonnes I(V) x (2,5)] 

-

31,066
1 n66s

tvr uantity of RON4 removed from the Pits [(V) (VI)]

LeSS Quantity Permitted dur ng the Lease Period

qra ntlty ofl"lineral dispatched Itlegallv,[( VII )- (VIII )]

2,30,668
zl tas

2,0 2,88 3
VIIi
IX
X Recovery of Mineral as per previous History

io,tzo.tsoWaste excluding Dump in M.T. - 250/o
r,52,16?.250--'

, Micaceous Feldsoar Ouartz in $.f . - 75o/o

The Technical Team have informed that, On enquiry with the VRO'S as well as

with the Watchmen and locaies the Technrcal Team have found that, the following

persons aTe conducting illegal Quarrying for Micaceous Quartz Feldspar minerals in

thesubjectareaandexportingtoChinaviaChennaiPortthroughvariousexpoters:

a

b

35
-i-I rorAl
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1. Vallu Sandeep, S/o Vailu Venkateswarlu, Dr.No: 2-22-310/195-C, Western Hills
Addagutta Society, Opp INTU, KPHB, Kukat pally, Hyderabad, Ap-500072.
Adhar No: 563263641485; Mobile No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Classlc
Apartment Flat - 111, 1.'Floor, Ramesh Reddy Nagal Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800154320116; Mobile No:
9959333427 .

3. Pulikonda Madhu Babu, 5/o Pulikonda Mohan, DrNo: 23-Ztl-29, Fl3t No: 315,
O,lshan Classic Apartment, Ramesh Reddy Nagar, Fathekhan pet, Nellore-
524003. Adhar No: 812708729090; Mobile No: 9676052959.

The above persons by open,ng three MDLS in the name of M/s Sree Sudarsan
Constructions vide MDL No's: A. MDLo109010944, B. MDlo109011065 & C.
MO10109011284 at lvlolakalapundta & Orupalli Vi ages of Sydapuram Mandal
transporting the illegally quarried mineral from the subject quarry to their MDL area
and by purchasing the Transit Forms from various lease holders of other districts and
by generating the Transit Passes in their Portal !.ansporting to Chennai port. This
offlce vide Demand Notice No: 6a7/Q/2O24-18, dated: 22.05.2024 to M/s Sree
Sudarsan Constructions for illegal purchasing of Transit Forms other districts
especially from Prakasam distflct.

The stocks ayailable at the site as detailed below have been seized and duly
recording Panchanama handed over to the VRO, Chaganam for saf€ custody until
furtber orders:

TABLE - II

I Micaceou
Stock No

s Quartz Feldspar Stocked Quantity:
Area in Sq M Height in Mts

2,922.OO

1,07 5.00
34 5.0 0

Volume in Cu.M
2,345.000

64 5.000
242.O00

1 0.70
o,6o'
0.70

2

3

7,457 .OO

91. OO -
1. 10 1,603.000

91.0005 1.00
TOTAL

,l

The Technical Team have recommended to initiate action against 1. Vallu
Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. pulikonda Madhu Babu under Rule
26(,) & (ii) of APMMC Rules 1956 as they have conducted illegat quarrying in the
subject area.

As per the Rule 5 of Andhra pradesh Minor Minerat Concession Rules 1966 read
with Section 4 of Mines & t4 jnerals (Development & Regulation) Act 2015 ,'No person
shall undertake quarrying of any minor mineral in any area, except under and in
accordance with the terms and conditions of a quarry tease or a permit granted under
these rules".

And as per the Rule 26(2)(i) of APMMC Rules 1966 ,.Whenever any person
raises, transports or causes to be raased or transported without any lawful
authority, any minor minerals from any area not granted under a mineral
concession and tor that pu.pose, use any tool, equipment, vehicle or any other
thlng, such mineral, tool, eguipment, vehicte or ary other thing shalt be liable to
be seized by the Asst. Director of Mines & Geology or the officer authorized in this
behalf by the Director of Mines & Geology and the person invotved in such

4

4.626-OOO
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illegal quarrying and transportation of such mineral shall be l'able to pay ten

iim-es of ruormat Seignioraqe fee as Penalty in addition to the normal SeiEniorage

i"" ufong with DMF and MERIT amounts on the assessed quantities by the Asst'

Director of Mines & Geology or the officer authorized in this behalf by the Director

of Mines & Geology"'

As pe. Rule 26(2)(ii) of APMMCC Rules 1966, "Any failure to pay the demanded

amount within the stipulated time the authorised officer shall dispose the mineral

in open auction by following due procedure cont:scate the machinery' tool'

equipment, vehicle or 
"ny 

oih"' thing by follow'ng due procedure and seek

permission to dispose such confiscated things aqainst the d€manded amount

Sri Pulikonda Madhu Babu vide roference 4r' cited has replied that' he is

working as Internal Auditor to Sri Sudarsana Constructions and not done any

quarrying business. The same is under enquiry and further action wrll be initiated

against him after finalising the enquiry'

The advocates Sri ch.Naveen, Ch sarath' B'Krishna Veni & M'suneel on behalf

Sri 1. Vallu Sandeep 2. Gangi Reddy Amarnath Reddy vide reference 5'h cited instead

of furnishing proper reason has slmply denred the Show Cause Notice issued by this

ofFice. Hence the reply given by them is not satisfactory and liable for penalisation

under Rule 26(2)(i) of APMMC Rules 1966'

The penalty under Rule 26(2)(i) of APMMC Rutes 1966 is hereby imPosed as

detailed below: 
TABL€ - rr

sl Particulars Micaceous Quartz aeldsPar

1,52,162.1,50

roo/ -

1,52,16,2 2s I

45,64,4

3,04,3

*3,A4.325
L8,77,6A,ZtA

l

lr ilo
Lt I 

qr"l,n, o"patched Illesallv rn MT , -' 2 I r'tormat Sergnroraqe Fee @ in Rs
L- l- -| 3 I Normat s.F. payable t(l) x (2)l

I a I ro times Penaltv under Rule 26(2)(r)

'_ 5 I Consideratron Amount- (No-rmal SF)

a t5 ,2] ,62 ,250
:l52,r6,)25

6 DMF ( loo/o on Normal SF )

I : r'linrr (2olo on Norrnal sF)

8 lT t2;o on Normal SF)
' 
Totat eenatty Amount Payable in RB

581

4

Hence Sri 1. Vallu Sande0P, S/o Vallu Venkateswarlu 2. Gangi Reddy Amarnath

Reddy, S/o. laya Rami ReddY are herebY rnstructed to penalty amount of Rs:

ra,77, 68,2181- imposed as above undar Ru le 26(2Xi) of APMMC Rules 1966 within

fifteen (15) days f.om the date of receipt of this Notice. Failing which necessary action

will be initiated against him by proposing cri minal action under CRPC 379 in addition

to the collection of the said penalty by imposing Reve nue Recovery Act 1884

District l''1i & Geo o9y ftice.
. ri/ S.P.S.R' Nellore

JT

Vallu Sandeep, S/o Vallu Venkateswarlu' Dr'No: z-Z2i:,I.l1g5-C' Western Hllls

Addaqutta Society, Opp:"tt', XpnA' Kukat Pally' ltyderabad' AP-500072'

alnai r.ro, 563263641485; Mobile No: 9160112466'

To

1
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2. Gangi Reddy Amarnath Reddy, S/o. laya Rami Reddy, Dishan Classic

Apartment Flat - 111, 1'r Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore,

Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Moblle No:

9959333427 .

Copy submitted to the Director of Mines & Geology for favor of information

Copy submitted to the Collector & District Magistrate, SPSR for favor of information.
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GOVERNMENT OF ANOHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

o/o the
District Mines and Geology,

SPSR Nellore

SHOW-CAUSE NOTICE

Not 467O / M2/a7, Dt:20-O5-2O24.

Sub:- Mines & Quarries - Illegal Quarrying for Quartz in Government
Land in Sy.No: 676, 682, 683 of Chaganam Vitiage, Sydapuram
I4andal, SPSR Nello.e District - Show - Cause Notice - Issued -
Rega rding.

Ref:- 1. Inspection & Survey Report Dated 17.O5.2024 of this office
Technical Staff & DVS Team.

2. Panchana ma dated: 17.05.2024.
-ooo-

Adverting to the subject and references cited 1. Vallu Sandeep. 2. Ganji Reddy
Amarnath Reddy & 3. Pulikonda Madhu Babu are here by informed that, this offlce
Technical Staff & DVS Team vlde reference t'1 cited have repo.ted that, on 17.05.2024
they Save inspected the land jn Sy.Nor 676, 6A2, 683 of Chaganam Village,
Sydapuram Mandal, SPSR Nellore District. During the course of their inspection,

Previous History of the subiect Quarry:

The Government vide G.O.Ms.No: 188, Industries & Commerce Department,
dt: 12-03-1990 has granted Renewal of Mining Lease for Mica, euartz & Feldspar
over an extent ot 26.750 Hectares in and the same was executed and issued work
orders vide Proc No:4670/M2l87, Dt: 11-09-1990 for a period of 2O years i.e., with
effect from 11-09-1990 to 10-09-2000 in favor of Srj G.Ramesh Babu by the then
Asst. Director of Nlines & Geology, Frstwhile Nellore. Subsequently, the lessee has
filed the renewal application on 09-09-2019. But the Asst. Director of tv|ines &
Geology, Nellore vide Ltr No: 4670/M2/!987, dated: 21.A2.2019 has submitted the
rejection proposals to the Director of Mines & Geology as the lease holder violated
the Lease Deed conditions by conducting the quarrying operations without EC. And
also, the Government vide G.O.Ms.No: 13, Industries & Commerce (MINES-lll)
Department, dated: 14.03.2022 by pronouncing New poticy for Renewat of Leases
has amended the APMMC Rules 1.966 by declaring the previous applications as
ineligible. But the lease holder not fited the renewal application as per new policy by
paying the premium amount on or before 31.08.2023. Hence as on date neither any
type of leases nor any applications are pending over the slbject area.

Sri G.Ramesh Babu and the successor lessee Sri G.Bharath durinq the above
lease period has dispatched the following euantities of the minerals by obtaining
dispatch perm its:

SI
No

1

2

3

Name of the l4ineral Qua ntity for vvhich permrts
obtained in MT

2,485
1,110

24,19A
27,785

- Mica

, Quartz
, Feldspar

TOTAL

1
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Facts Noticed during the Inspection & Survey:

During the course of thc inspcction, they have noticed that, the [vlicaceous

Quartz Feldspar is being cxtracted and dispatched from the said Quarry illegally by

digging various pits after removal of overburden, We have arrived the Quantity of
l4icaceous Quartz Feldspar extracted from the said land by measuring the pit

volumes, deducting the overbu.den and Quantity of Micaceous Quartz Feldspar

stocked in the said Leased area. The measurements are as detailed below:

TABLE - I
I tnside the Previous Leaied Area:

Section
Area in

Sq Meters
S€ct:on

rnfluencg in llts
30
30
30
30
30
45
3? 

i
30
30 l

30
30
39
JU

lq
30

volume in Cu,M

B.B'
c-c'
D-D'
E-E'
FF'
G.G'
H-H'

187
521
223
134
216
195
7l

286
519
47t

0
0
0

363
1 1l_.

18

s/6!0 
.

15,630
6,690
4,02o
6,480
a,77 5

2,6?7

35

580
1s,520
14, 1 30

0
0
0

10,890
3,390

630
1,03,022

8,1?0
10,803

| ,324
2 0,313

3,08,3 i 3

in Cu.lrl
25,750
s,3t7 :

31,066
77,69!

2,30,664
27,745

2,0 2,883

8,

r -i'
J l'
K-K
L. L'

M:lM

N.N
O:O
P-P

K. K'
L- L'

M -M'

30

3o

II Outside the Previous Leased Area:
?73
277

/)tt

II TOTAL

Ili Total volume of the Pit: l(l) i (ll)l
lV Total Volume of the Pit in Metrit Tonnes l(lll)
v Dump Quantity stotked besides the Pits:

Oum'p ff o Area in Sq M Height i

1 5,049

TOTAL

1,0t5
TOTAL

x (2.s)l

nuG
5.1
4.9

volume

2
I

v- Oump Quantity in Metric Tonnes [(V) X (2.5)]

Vll Quantity of ROM rernovcd irom the P'ts [(V) - (VI)l

vlrr r-esi Quantity Pirmitted dJring the a"9:" o:f'o9 
__=..

li- Quantity of Mineral dispatched llleqallv [(vu)-(vlII)]
X Recovery of l"lineral as per previous Hrstory

a Waste excludi']g Dump rn M.T - rso'i
- b Micaceous Feldspar Quartz in M T - 75ryo

The VRO, Chaganam has attended the inspection On enquiry with the VRQ'S

as well as with the Watchmen and locales the Technical Team have found that' the

following persons are conducting iltegal Quarrying for Micaceous Quartz Feldspar

minerals in the subject area and exporting to China via Chennai Port through various

exPorters:

so,720.7 50

7,s2,162.250

2
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1. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2-22-310/195-C, Western Hills
Addagutta Society, Opp INTU, KPHB, Kukat Palty, Hyderabad, AP-500072,
Adhar No: 563263641485; Mobile No: 9160112466.

2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Classic
Apartment Flat - 111, 1st Floot Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobile No:
9959333427 .

3. Pulikonda Madhu Babu, S/o Pulikonda Mohan, Dr.No: 23-2tt-29, Flat No: 315,
Dilshan Classic Apartment, Ramesh Reddy Nagat Fathekhan Pet, Netlore-
524003. Adhar No: 812708729090; Nlobile No: 9676052959.

The above persons by opening three MDLS in the name of M/s Sree Sudarsan
Constructions vide MDL No's: A. MD10109010944, B. MD10r09011065 & C.
I,1DLo109011284 at Molakalapundla & Orupalli Villages of Sydapuram Mandal
transporting the illegally quarried mineral from the subject quarry to their MDL area
and by purchasing the Transit Forms from various lease holders of other distflcts and
by generating the Transit Passes in their Portal transporting to Chennai port. This
office vide Demand Notice No: 6a7/Q/2O2a-18, dated: 22.05.2024 to M/s Sree
Sudarsan Constructions for illegal purchasing of Transit Forms other districts
especially from Prakasam district.

The stocks available at the site as detailed below have been seized and duly
recording Panchanama handed over to the VRO, Chaganam for safe custody until
further orders;

TABLE - II
I l.licaceous Quartz Feldspar Stocked Quantity:

NokStoc
1

2

3

4
5

Area in Sq M Height in Mts
2,922.00 0.70
1,O75.OA 0.60

14 5.00 o.7a
| ,457 .OO 1 . 10

91.00 1. oo
TOTAL

Volume in Cu.M
2,045.000'

645.000
)qz.ooo'

- 1,6b3.ooo
91.000

4,626.OOO
.l

The Technical Team have recommended to initiate action agarnst 1. Vallu
Sandeep, 2. Gangi Reddy Amarnath Reddy & 3. Pulikonda tyadhu Babu under Rule
26(i) & (ii) of APMMC Rules 1966 as they have conducted i egat quarrying in the
subject area.

As per th€ Rule 5 of Andhra Pradesh Minor Mineral Concession Rules l9G6 read
with Section 4 of lvlines & Minerals (Development & Regulation) Act 2015.,No person
shall undertake quarrying of any minor mineral in any area, except under and in
accordance with the terms and conditions of a quarry lease or a permit granted under
these rules".

And as per the Rule 26(2)(i) of APMMC Rutes 1966 ,,Whenever any person
raises, transports or causes to be raised or transported without any lawful
authority, any minor minerals from any area not granted under a mineral
concession and for that purpose, use any tool, equipment, vehicle or any other
thing, such maneral, tool, equipment, vehicle or any other thing shall be liable to
be seized by the Asst. Director of Mines & Geology or the officer authorized in this
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behalf by the Director of Min.s & Geology and the person invo:v€d ,n such
illegal quarrying and transportation of such mine.al shall be liable to pay ten
times of Normal seigniorage fee as penalty in addition to the normal Seigniorage
fee along with Duf and MERIT amox.:ls 01 the assessed q.artities by the Asst.
Director ol Mines & Geology or the officer authorized in this behalf by the Director
of Mines & Geology".

As te. Rule 26(2)(ii) of APMMCC Rules 1966, "Any failure to pay the
demanded amount within the stipulated time the authorised officer shall ditpl)se
the mineral in open a[ction by iollowing due procedure conf,scate the machinery,
tool, equapment, vehicle or any olher thing by folloyting due procedure and seek
permission to dispose suah cr)nfiscated thing$ against the demanded amount".

As it is a breach of Rule 5 of API'tMC Rules 1966 read with Section 4( I ) oa

M&M{D&R) Act, 201: and aetion shall be initjated on the culprit under
Rule 26{2)(i) & (ii) of APMMC Rules 1966 by imposing the ?enalty as detailed below:

TASLE _ II .''--:
sl
No
I

Particu la rs

quanailt ,ispatched Illegally in MT

Normal Sergnrorage Fee @ in Rs,

No.mal 5.F. payable l(1) x (2).1

l0 tames Penalty under Rlle 26{2Xi)

Consrderatron Amounl lNormal SF)

DMF (30o/o on Normol Sf)

!,laaiceous Quartz Feldsta.

1,52,152.254

l ar:-

... ..1,52,76,225 ,

15,21,62,25O

1,52::6, ? 2 5

45,64,868

3,O4,325

3,O4,325

3 t
4

6

MERIT ( 2olo on N0rma' 5r)
l-f (2,/o on Normal SF)

Total Peilalty Amount Payable In i3 LA,77 !6A,2lA

In lhe light of the circumstanees stated above I Vallu Sandeop, 2. Cangi

Reddy Al.narn3th Reddy & 3. Pulikonda Madhu Babu of the above address entriet are

hereby instructed to Shgw-Cause as to why action shall not be initiated agalnst

them :rnder Rule 26(2)(i) & (ii) of APMMC Rules 1966 as menlioned in Table-II fo.
violatinq the Rute 5 of APMMC Rules 1966 read wlth Section 4( t) of a'1&M{D&R) Act,

2015 by condrrting illegal excavation in subjall area within 7 days from the date of

.eceipt of this Notica. lailing tr'rhich necessary action will be initiated against him

rnder Ruie 26(2)(i) of APMMC Rults 1966 and also lare mineral stocked al lhe
premises will ire disposed in the auclitn. Till sirch lime their MDls will be kept undar

b lock

Slstrict Mines & aa fficer
5.P.S. R. N.ll{}re

IJ

[*'

1.. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2-22-310/195-e, Western Hills

Addagutta society, Opp INTU, xPHB, Kukat pally, Hyderabad, AP'500072,

Adhar No: 563263641485; Mobile No: 9160112466'

To
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2. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Classic
Apartment Flat - 111, lsrFloor, Ramesh Reddy Nagat Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; tvlobile No:
9959333427 .

3. Pulikonda l'4adhu Babu, S/o Pulikonda Mohan, Dr.No: 23-2lt-29, Flat No: 315,
Dilshan Classic Apartment, Ramesh Reddy Naqat Fathekhan pet, Ne|ore-
524003. Adhar No; 812708729090; Mobile No: 9676052959.

Copy submitted to the Director of Mines & Geology for favour of information.

Copy submitted to the Collector & Dlstrict Magistrate, SPSR Nellore District for favour
of information.
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GOVERNMENT OF ANOHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

O/o the
Dist.ict Mines and Geology,

SPSR Nellore

DEMAND NOTICE

tIo:19a2/M/2OO5 Dt: 20.06.2024

Sub:- l.lines & Quarries - Illegal Quarrying for Micaceous Quartz &
Feldspar in Sy.No: 2 & 30 oaOrupalli Village, Sydapuram Mandal, SPSR
Nellore - Demand Notice Issued - Regarding.

ict{90
Ref :-

4\1
;[,e "\

\<

w
1. Inspection & Survey Report Dated :16.05.2024 of this office

Technical Staff / DVS Team,
2. Panchanama, Dt: 16.05.2024.

3. This Omce Show-Cause Notice No: 19821M/2015, Dt: 21.05.2024
4. Letter Dated: 13.06.2024 from Sri Ch.Naveen etc Advocates on

behalf of 1. Vallu Sandeep, 2. Gangi Reddy Amarnath Reddy.
-oOo-

Advertlng to the subject and references cited, Sri 1. Vadlamudi Nagendra Babu,

2. Gangi Reddy Ama.nath Reddy & 3. vnllu Sandeep are here by informed that, this
office Technical Staff / DVS Team vide reference 1* cited have reported that, on

16.05.2024 they have inspected the land in in Sy.No: 2 & 30 of Orupalli Village,
Sydapuram Mandal, SPSR Nellorc.

Previous History of the subject Quarry:

As per this office records the Government vide G.O.Ms.No: 156, Industries &

Commerce Department, dt: 26.05.2005 have granted 2'd Renewal of t"1ining Lease

for Mica, Quartz ,Feldspar & Vermiculite over an extent of 9.25 Hectares / 22.85
Acres in Sy.No: 2 & 30 of Orupalli Village, Sydapuram Mandal, SPSR Nellore District
in favor of M/s Galaxy Mica fnterprises, The then Asst. Director of Mines & Geology,
Erstwhile Nellore has executed and issued work orders vide Proceedings No:

60/M2/71, dt:10.01.06 for the lease period up to 18.03.2021. Subsequently, the
Government vide G.O.Ms.No: 163, dated: 27.06.2026 has transferred the subject
Mining Lease in favor of M/s Shirdi 5ai Mines for the unexpired portion of the lease
period up to 18.03.2021. The iease holder on 08.06.2020 has flled the Renewal
Application.

But the Government of lndra vide Ordinance No.3 of 2015 Dated: 12.01.2015
amended the MM(D&R) Act, 1957 As per the Mines & Minerals (Development &
Regulation) Amendment Act, 2015 and as per section B-A of the M.M (D&R) Amendment
Act, 2015, all mining leasas granted for other than Captive purpose before
commencement the Amendment Act shall be deemed to have been extended up to a
period ending on the 31.03.2020 with effect from the date of expiry of the period of
renewal Iast made or trll the completion of renewal period if any, or a period of 50 years
from the date of grant of such lease whi{h€ver is later, subject to the condition that all
the terms and conditions of the lease have been complied with. Accordingly, the subject
Mining Lease period also deemed extended up to 18.03.2022. The same also expired
and hence as on date nerther any type of leases nor any applications are pending
over the subject area.

1"1/s Shirdi Sai Mines during the above lease period has dispatched the follovring

Quantities of the minerals by obtaining dispatch permits:
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SI

ryo
1

I Name of the Mineral
t- -Vermrculite

Qua ntity for which Permits
oqtained in UT

490.00
1,167 .5

0_l

02 !-l'4 ica (Crude)

l_ lQuartz
4 Lieldspar

7
4qJ!23.'o

t,222.O
0!.
00

TOTAL 50 25L.57 o

During the course of insPection of Technical Team, they have noticed that, the

lvlicaceous Quartz & Feldspar is berng extracted and dispatched from the said Quarry
llleqally by digginq various prts after removal of overburden with two lCBs and one

Poclain. They have arrived the Quantity of lrlicaceous Quartz Feldspar extracted from

the said land by measuring the pit volumes, deducting the overburden and Quantity
of Micaceous Quartz Feldspar stocked in the said Leased area The measurements

are as detailed below:
TABLE - I

I I rnside ttre previoui t-eisEo lrea: ' - l-
Section

Area in Section Influenc€
in Mts

Volume in cu,M
Meters

60 00 0.00_ ?q00 l
2066
2364
1294

30.00
30.00 61980 .00

G'G'
Total Volum

II Total Volum
II - 

Dump Qua
Dump No

c of the Pit

30.0 0
30. oo I

34.0 0

es [(lll) x (2.s)]
the Pits:
Height in-Mte 

.

5.90

709 2 0.0 0
38820.00
161 10 .00
8340.00
2r76.OO

2,58,346
6,4 5,8 6 5

B

C

D

Bl
c'
D'

F

E'
F'

_537
278

3q0o
30.00

64

e of the Pit rn Metflc Ton

ntity sto,cked besides
Area in Sq M

2,361.C0
TOTAL

tity in Metric Tones [(ll) X (2.5)]

volume in Cu.

I

II

a

b 4,46,7t0.o72

III , Dump Quan
lV I Qua ntity of
V r' Less Quanti

ROM removed from the Pits f(I) - (1I)l

ty Permitted during the l-ease Period

VI Quantity of Mineral disPatched Illegallv [(IV)-(V)]
X Recoygly_9f Mineral as pelprevious Hi1!o.v _, - 1,48,90 3. 3 5

-.1

l
l

Waste excluding DumP in M.T. - 25o4
+ Micaceous Feldspar Quartz in M.T 75o/o

The Technical Team have informed that, On enquiry with the VRO'S as well as

as 1. Mannyam Abhiny, 5/o Ramesh Babu, Nellore District, 2' ViJay S/o venkatesh'

Nellore district, representatives of the culprits as wetl as with the locales it came to

know that, the following person are conducting illegal Quarrying for Micaceous Quartz

& Feldspar minerals in the subject area and exporting to China via Chennai Port

through various exPorters :

1. Vadlamudi Ngendra Babu, S/o VNageswar Rao, R/o Ashok, Nagar, Vempadu

V9, Varikuntapadu M, SPSR Nellore Distrrct and Vajra Residency, Flat No: 20e'

VR APartments, Main Road, Tadepalli, Guntur dist-522501; Adhar No:

481616600722; Mobile No: 9182144121.

2. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr'No: 2-22-310/195-C' Western Hills

Addagutta Society, Opp JNTU, KPHB, Kukat Pally, Hyderabad, AP-500072'

Adhar No: 563263641485; Mobile No: 9160112456'

_13,930,
13r93q 

,

34,825
o, r r,oao

50,251.570
s,ls4rr_.+:q l
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3. Gangi Reddy Amarnath P.eddy, S/o, laya Rami Reddy, Dishan Classic
Apartment Flat - 111, 1'r Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; Mobile No:
9959333427 .

The above persons by opening three lvlDLs in the name of M/s Sree Sudarsan
Constructions vide tvlDL No's: A. MDL0109010944, B. MDLo1O9011O65 & C.
!4D10109011284 at l"lolakalapu ndla & Orupalli Vi ages of Sydapuram Mandal and
vide MDL No: 0109008445 in the name of I4/s Sree Venqamamba Traders at
Damancherla, varikuntapadu rvl transporting the i egalry qua.ried mineral from the
subject quarry to their MDL area and by purchasing the Transit Forms from various
lease holders of other districts and arso from the lease of vadlamudi Nageswar Rao &
sons in sy.No: 329/5,325/6p ot vempadu v9, varikuntapadu M, spsR Ne ore District
and by generating the Transit passea in their portal transporting to chennai port. This
office vide Demand Notice No 6471e/2O24- 18, dated: Z2.O5.ZOZ4 to M/s Sree
sudarsan constructions for ilegal purchasing of rransit Forms other districts
especially from P.akasa m district.

The Technical Team duly seizing the two JCB5 & One poclain have handed over
to the Station House Officer, Sydapuram vide Ltr. No: 244/Vgl2070, dated:
16.05.2024.

The stocks avaitable at the site as detailed below have been seized and duly
recording Panchanama handed ove. to the vRo, orupalli for safe custody until further
orders:

TABLE - II
I Micaceous Quartz Feldspar Stocked Quantity:
Stock No Area in Sq M

3,379.00
?,743.00
5,547 .O'

683.00
886.00

1 .30
1.60

--t

-lme in Cu.M
4,:s:.obt
4,483.000

Height in Mts Votu
1

2

3

4
sT

1.90
i.so
1.30

10,s39.000
1,02
1, 152.000
5,227 .000

502.000
27.32O.OOO

6

7

-_ 
L

3,-48! gq_
314.00

1 .50
1.60

'OTAL

The Technical Team have recommended to initiate action against 1. Vadlamudi
Nagendra Babu, 2. Gangi Reddy Amarnath Reddy & 3. Vallu Sandeep under Rule
26(j) & (ii) of APMMC Rutes 1966 as they have conducted illegal quarrying in the
subject area.

As per the Rure 5 of Andhra pradesh Minor r4inerar concessron Rures 1966 read
with Section 4 of ,\,lines & Minerals (Development & Regulation) Act 201S,,No person
shall undertake quarrying of any minor mineral in any area, except under and in
accordance with the terms and conditions of a quarry lease or a permit granted under
these rules".

And as per the Rule 26(2)(i) of APMMC Rutes 1966 ',Whenever any person
raises, transports or causes to be raised or transported without any lawful
authoaity, any minor minerars from any area not granted under a minerar
concession and for that purpose, use any tool, equipment, vehicle or any other
thing, such mineral, tool, equipment, vehicte or any other thing shall be liable to
be seized by the Asst. Director of Mines & Georogy or the officer authorized in thls
behalf by the Director of Mines & Geology and the person involved in such

l-
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illegal quarrying and transportation of such mineral shall be liable to pay ten

timls oiNormal Seigniorage fee as penalty in addition to the normal Seigniorage

fee along with DMF and MERIT amounts on the assessed quantities by the Asst'

Director of Mincs & Geoloqy or the officer authorized in this behalf by the )irector

of Mines & GeologY".

As per Rule 26(2xii) of APMMCC Rules 1966, "Anv failure to pay the demanded

amount within the stipulated time the authorised officer shall d'spose the mineral

in open auction by following due procedure confiscate the machinery' tool'

equipment, vehicle or any oiher thing by followrng due procedure and seek

permission to dispose such confiscated things against the demanded amount

This office vide reference 3" cited has issued Show-Cause Notices to I'

Vadlamudi Nagendra Babu, 2. Gangi Reddy Amarnath Reddy & 3 Vallu Sandeep to

show.Causewhyactionshallnotb-einitiatedagainstthemunderRule26(2)(i)of
APMMC Rules 1966 for violating the Rule 5 of APMMC Rules 1966 read with Section 4

of M&M(D&R) Act 2015.

The advocates Sri Ch.Naveen, Ch'sarath' B Krishna Veni & M'suneel on behalf

Sri 1. Vallu Sandeep 2 Gangi Reddy Amarnath Reddy vide reference 4th cited instead

of fu.nishing proper reason has simply denied the Show Cause Notice issued by this

otfice. Hence tie reply given by them is not satisfactory and liable for penalisation

under Rule 26(2)(i) of APMMC Rules 1956

The penalty under Rule 26(2)(i) of APMMC Rules 1966 is hereby imposed as

detailed below:

sl
No

Particu

l-Quantity DtsPatched illeqal

lars

ly in MT

,1ry-Normal Setgnlorage Fee @l

Normal S.E Payable [(1) x (7)]

1O times Penalty under Rule 26(2)(r
.-t'

Yicaceous Quartz Feldspar

4,46,710.O72
1

2

3

100/-

4,46,? t ,O

44,6'l ,lo,o
4 )_

s J:j!siqerj!9! Am9_un!(ryorIal

5 DMF (30oro on Normal SF)

; I iaentt (2od on Normal SF)

8 lT (2olo on Normal SF)

4,46,7 | ,O

M,.'j€]
8,93,420,

8,93,420'

55,L2,40,226
Total Penalty amount Payable in Rs

llencesril.VadlamUdiNagendraBabU.2.GangiReddyAmarnathReddy&
3. Vallu Sandeep are hereby rnsti'ucted to penalty amount of ?3r 5,5'L2'4O'2261-

imposed as above under nur" ii(zX') of APMMC Rules 1966 within fifteen (15)

days from the date of receipt oiin" rlotit" Failinq which necessary action will be

initiated against nim Oy proposing criminal action under CRPC 379 in addition to the

lott".tion ;f the said penaltv bv lmPosing Revenue Recovery Act \894 -,
45-"1N.

J' o,r,.,o r"rinel #deorogY omte'14" s PS'R' flellore

ro {,.." 11;,;;; Q,$'**
1. Vadlamudi Ngendra Babu, S/o VNageswar nab, n1o Ashok' Nagar' vempaou

v9, varikuntapad, rq, spiR ttt"ltol." Sltt|.itt and vajra Residencv' Flat No: 208'

VR Apartments, uarn Road' Tadepalii' Guntur dist-522501; Adhar No:

481616600722; Mobile No: 9182144121'
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2. Vallu Sandeep, S/o Vallu Venkatcswarlu, Dr.No: 2-22-310/195-C, Western Hills
Addagutta Society, Opp INTU, KPHB, Kukat Pally, Hyderabad, AP-500072,
Adhar No: 563263641485; tvlobile No: 9160112466.

3. Gangi Reddy Amarnath Reddy, 5/o. laya Rami Reddy, Dishan Classic
Apartment Flat 111, 1'r Floor, Ramesh Reddy Nagar, Fatekhanpeta, Netlore,
Dargamitta, Nellore 524003, Adhaar No: 800164320116; Nlobi{e No:
9959333427 .

Copy submitted to the Oirector of Mines & Geology for favor of information.
Copy submitted to the Collector & District Magistrate, SPSR for favo. of information.
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GOVERN}IENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY

DEMAND NOTICE

O,/o the
District Flines and Geology,

SPSR Nellore

Dt:20.06.2024No: 1982/ M / 2OOs

Sub:- fines & Quarr:es - lllegal Quarrying for Micaceous Quartz &
Feldspar in 5y.No: 2 & 30 of Orupalli Vitlage, Svdapuram Mandal, SPSR

Nellore - Demand Notice Issued - Regarding.
nc.lte9

- .- ;. ' Ref:-

49 w
..rt o6 "\\

1. Inspection & Survey Report Dated :1605.2024 of this office
Technical Staff / DVS Team.

2. Panchaoama, Dt: 16.05.2024.

3. This office Show-cause Notice No: L9A2/a4/zOl5, Dt; 21.05.2024
4. Letter Dated: 13.06.2024 from sri Ch Naveen etc Advocates on

behalf of 1. Vallu Sandeep, 2. Gangi Reddy Amarnath Reddy'
-ooo-Q<

Adverting to the subject and references cited, Sri 1. Vadlamudi Nagendra Babu,

2. Gangi Reddy Amarnath Reddy & 3. Vallu Sandeep are here by informed that, this

office Technical Staff / DVS Team vide reference 1't cited have reported that, on

16.05.2024 they have inspected the land in in Sy.No: 2 & 30 of Orupalli Village,

Sydapuram Mandal, SPSR Nellore

P.evious History of the subrect Quarry:

As per this offlce records the Government vide G.O.Ms.No: 156, Industries &

Commerce Department, dt: 26.05.2005 have granted 2"d Renewal of Mrnlng Lease

for M;ca, Quartz ,Feldspar & Vermi.ulite over an extent of 9 25 Hectares / 22 85

Acres in Sy.No: 2 & 30 of Orupalli Village, Sydapu.am Mandal, SPSR Nellore District

in favor of M/s Galaxy Mica Enterprises. The then Asst' Director of Mines & Geology,

Erstwhile Nellore has executed and issued work ordeas vide Proceedings No:

6OlM2t7l, dt:10.01.06 for the lease period up to 18.03.2021. Subsequently, the

Govemment vide G.O.Ms.No: 163, dated: 2L.06.2026 has transferred the subject

Mining Lease in favor of M/s Shirdi Sai Manes for the unexpired portion of the lease

period up to 18.03.2o21. The lease holder on 08.06.2020 has filed the Renewal

Application.

But the Government of lndra vrde Ordlnance No 3 of 2015 Dated: 12 01.2015

amended the MM(D&R) Act, 1957 As per the Mines & Minerals (Development &

Regulation) Amendment Act, 2015 and as per section B-A of the M.M (D&R) Amendment

Act, 2015, all mining lcases granted fo. other than Captive purpose before

.ommencement the Amendment Act 5hall be deemed to have been extended up to a
period ending on the 31.03.2020 with effect from the date of expiry of the period of

renewat tast made or till the completion of renewal period if any, or a period of 50 years

from the date or grant of such lease whichever is latet subject to the cond,tion that all

the terms and conditions of the lease have b€en complied with. Accordingly, the subiect

Mining Lease period also deemed extended up to 18,03.2022. Ihe same also expired

and hence as on date n€ither any type of leases nor any applications are pending

over the subject area.

l''l/s Shirdi Sai Mines durinq thc above lease period has dispatched the fotlowing

Quantities of the minerals by obtaining dispatch permits:
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SI

I No
1 Vermiculite

Name of the Mineral Quantrty for which perm rts
obtained in MT

490.000 l

1

4B
,]67 57q
423.000

7,222.O00

10,251.s70

volume in Cu.M

, Mrca (C-rude)
3 -lQuartz

fel_dspa r
TOTAL

During the course of inspection of Technical Team. they have noticed that, the
Micaceous Quartz & Feldspar is being extracted and dispatched from the said Quarry
rllegally by di99in9 variou5 pits after removal of overburden with two lCBs and one
Poclain. They have arrived the Quantity of Micaceous Quartz Feldspar extracted from
the said land by measuring the pit volumes, deducting th€ overburden and Quantity
of Micaceous Quartz Feldspar stocked in the said Leased area. The measurements
are as detailed below:

TAELE . I
I Inside the Previous Leased Area:

Section Influence
in MtsSection Area in

Meters

F-F
G'G {,4

I Total Volume of the Pit

2,361 . 00

i 8340. ooar- - z r-zetor
2,sB149
6,4 5,86 5

volume in Cu.M

_ 13,930
13,930 .

6 0 000.00
6 19 80,00

34,82 5

orr14+o 
]

50,251.570 
_',

s,95,613.430

'- rie,eo:l:s8'- +qa j rc-.ozl

A.A
9-Bl
c-c'
D- D'

2000.
?_066. ,

2364 
,

7294

.30.q0] _
_1q.0q_i ,

30.00
:ooo-l -
30. o0

2092_0..00.
3882-9rqo
r6110.0q 

IE-E 137_
2?8

I

I 30.00
34.00

II Total VoLLrme oF the Pit Ln N4el, rc T1)i(r5 i(ltf) X (1.5)
II Dump Quantity stocked besides the Pits:

Dump No Area in Sq M Height in Mts

l

t
i

1

TOTAL

Dump Quantity in [4etric Tones [(ll) x (2.5]l
Quantity of ROM remove_d from the Pits I(I) - (ll)1, *.
Less Quantity- Permitted dunng the l-ease Period

Quantity of Mineral dispatched Illegaily, [ ( IV)-(V) ]

lggoyqry of Mineral as per previoLs Hrstory _
Waste excluding Dump in t'].:. - 259/,)

Micaceous reldipar Quartz i; Nl.T. 75u1,

II
lr:
1V

VI
x
a

b

The Technical Team have informed that, On enquiry with the VRO'S as well as

as 1. Mannyam Abhiny, S/o Ramesn Babu, Nellore District, 2. Vi.lay S/o Venkatesh,

Nellore district, representatives of the culprits as vvell as with the locales it came to
know that, the following person are conducting lllegal Quarrying for Micaceous Quartz
& Feldspar minerals in the Sublect area and exporting to China via Chennai Port

through various exporters:

L. Vadlamudi Ngendra Babu, S/o VNageswar Rao, R/o Ashok, Nagat Vempadu

Vg, Varikuntapadu M, SPSR Nellore District and Vajra Residency, Flat No: 208,

VR Apartments, Marn Road, Tadepalli, Guotur dist-522501; Adhar No:

481616600722; Mobile No: 9182144121.

2. Vallu Sandeep, S/o Vallu Venkateswarlu, Dr.No: 2'22-3lO/L95-C' Western Hills

Addagutta Society, Opp JNTU, KPHB, Kukat Pally, Hyderabad, AP-500072,

Adhar No: 563263641485; Mobile No; 9160112466.
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3. Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Dishan Classic
Apartment Flat - 111, l't Floor, Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar Noi 800164320116; Mobile No:
9959333427 .

The above persons by opening three f,lDLs in the name of M/s Sree Sudarsan
Constructions vide MDL No's: A. MD1010901O944, B. MDLo109011065 & C.

MD10109011284 at Molakalapundla & Orupalli Villages of Sydapuram Mandal and
vide MDL No: 0109008445 in the name of M/s Sree, Vengamamba Traders at
Damancherla, Varikuntapadu M transporting the illegally quaraied mineral from the
subject quarry to their MDL area and by purchasing the Transit Forms from various
lease holders of other districts and also from the lease of Vadlamudi Nageswar Rao &
Sons i. Sy.No: 32915,325/6p ofVempadu Vg, Varikuntapadu M, SPSR Nellore District
and by generating the Transrt Passes in their Portal transporting to Chennai Port. This
omce vide Demand Notice Noi 647/Q/2O24-18, dated: 22,05.2024 to M/s Sree
Sudarsan Constructions for illegal purchasing of Transit Forms other districts
especially from Prakasam district.

The Technical Team duly seizing the two JCBS & One Poclain have handed over
to the Station House Offlcer, Sydapuram vide Ltr. No: 244lVg/2O10, dated:
16.05.20 24.

The stocks available at the site as detailed b€low have been seized and duly
.ecording Panchanama handed over to the VRO, Orupalli for safe custody until further
orders:

TABLE - II
I Mi€aceous quartz fetaspa. Stoit ed guantity:
Stock No in Sq ttl

:,izs.oo'
z,zel oo j

5,547 .OO

683.00 '

Height in Mts
1.30

e in Cu.M
c, 19:. oo0

L

50

I 41.. Volum
1

2

l
4

1
1

BB6, OO

I
1

1

610__ 4,183r0q0
90 10,539.000

1,024.000
5

6-
,e,],1 1 152.000

_ _ t!2?7:090 .
5 02.000

3,485.00 1.50
314.00- 

-rorei
1.60

27,320.OOO

The lechBical Jeam have recommended to initiate action against 1. Vadlamudi
Nagendra Babu, 2. Gangi Reddy Amarnath Reddy & 3. Vallu Sandeep under Rule
26(i) & (ii) of AP[,1MC Rules 1966 as they have conducted illegal quarrying in the
subject area.

As per the Rule 5 of Andhra Pradesh Minor [4ineral Concession Rules 1966 tead
with Section 4 of Mines & Minerals (Development & Regulation) Act 2015 "No person
shall undertake quarrying of any minor mineral in any area, except under and rn

accordance with the terms and conditions of a quarry lease or a permit granted under
these rulcs".

And as per the Rule 26(2)(i) of APpIMC Rules 1966 "Wheneve. any person
raises, transports or causes to be raised or transported without any lawful
authority, any minor rninerals from any area not granted under a mineral
concession and for that purpose, use any tool, equipment, vehicle or any other
thin9, such mineral, tool, equipment, vehicle or any other thing shall be liable to
be seized by the Asst. Director of Mines & Geoloqy or the officer autho.ized in this
behatf by the Drrector of Mines & Geology and the person involved in such
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illegal quarry:ng and transPortation of such mineral shall be liable to pay ten

tim-es of Normal Seigniorage fee as penalty 
'n 

addition to the normal Seigniorage

fee along with DMF lnd MERIT amounts on the assessed quantities by the Asst'

Director of Mines & Geoloqy or the officer authorized in this behalf by the Director

of Mines & GeologY".

As per Rule 26(2)(ii) of API'1MCC Rules 1966, "Any failure to pay the demanded

amount within the stipulated time the authorised off'cer shall dispose the mineral

in open auction by following due procedure co'fiscate the machinery' tool'

equiPment, vehicle or any other thing by following due procedure and seek

permission to dispose such confiscated things against the demanded amount

This omce vide reference 3t cited has issued Show-Cause Notices to 1'

Vadlamudi Nagendra Babu, 2 Gangi Reddy Amarnath Reddy & 3 Vallu Sandeep to

show-cause \thy action shall not Ue initiatea against them under Rule 26(2)(i) of

APMMC Rules 1966 for violating the Rule 5 of APMMC Rules 1966 read with Section 4

of M&M(D&R) Act 2015.

Th€ advocates Sri ch.Naveen, Ch Sarath, B'Krishna Veni & M'suneel on behalf

Sri 1. Valiu Sandeep 2. Gangi Reddy Amarnath Reddy vide reference 4th cited instead

of furnishing prope. reason has simply denied the Show cause Notice issued by this

office. Hence the reply given by them is not satisfactory and liable for penalisation

under Rule 26(2)(i) of APMMC Rules 1966'

The penalty under Rule 26(2)(i) of APMMC Rules 1966 is hereby imposed as

deta;led below:

sl
.No

2

l

Pa rt icu la rs Micaceous Quartz Fetdspar
I

1 Quantaty Drspatched Illeqally rn_MT

Normal Sergnrorage Fee (ol ln Rs

Normal s-F, payable [(1) x (2)]

1o trmes Penalty under Rule 26(2){'}
SF) 4,46,71,4o7

1 , 34,0 r. ,30 2

8,e:'4?0

8,93,420

4,46,714.072

100/ l

4,46,71 ,OO,)
44,67,1A,070

-i 55,L2,4O,226

Hence Sri 1. Vadlamudi Nagendra Babu, 2 Gangi Reddy Amarnath Reddy &

3.VallusandeepareherebyinstructedtopenaltyamountofRs:55'12'40'226/-
imposed as above under Rule 26(2Xi) of APMMC Rules 1966 within fiftcen (15)

dayS kom the date of receipt of this Notice Failing which necessary action will be

initiated against him by proposing cr'minal action under CRPC 379 in addition to the

collection if tne said penalty by imposing Revenue Re€overy Act \884 ,.

)L o,,r,,,t', ""iiol}l"*r, "".",

1 vadamud Neendra Babu. rr" "t"r"'::-$'':l^"t&,.il:#:,,$d*Vg, Varikuntapadu M, SPSR Nellore District and Vajra Residency' Flat No: 208'

Vi Apartments, Main Road, Tadepalli' Guntur dist-522501; Adhar No:

48L6\66OO722; Mobile Noi 918214412 i '

MERIT (2olo on Normal SE

8 lT ( 2')'o on Normal SF)

Totaa Penalty Amount PaYable in Rs

5

6

7

60



2. Vallu Sandeep, S/o Vallu Venkateswarlu. Dr.No: 2-22-370/195-c, western Hills
Addagutta Society, Opp JNTU, KPHB. Kukat Pally, Hyderabad, AP-500072,
Adhar No: 563263641485; Mobile No: 9160112466.

3. Gangi Reddy Amarnath Reddy, S/o. laya Ramr Reddy, Dishan Classic
Apartment Flat - 111, 1:Floot Ramesh Reddy Nagar, Fatekhanpeta, Nellore,
Dargamitta, Nellore - 524003, Adhaar No: 800164320116; l4obile No:

9959333427 .

Copy submitted to the Director of Mines & Geology for favor of information.
Copy submitted to the Collector & District Magistrate, SPSR for favor of information.
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l. Preanrhlc

Sri Pottella Pencha Prasad. S,o P.Dasaiab. liasl Street. Thunmerla Village.

Sydapuranr Mandal, SPSR Nellore Distnct, lilc'd an application rn thc Hon'ble

Nationnl Grcen Tribunal, Southcrn lJcncl. Chennai, rr'garding thc rampant mrnir)g

operations. specilically the unauthorized e.xtraction of micaccous quarz and

Itldspar carried out by the Respondents No. 7 to ll in Survey Nos.l43/P & l60P in

Kalichedu Villagc. Chagrnarn Villagc, Survc'y Nos.2 & 30 in Ozupalli Village.

Suney Nos.8l5 toti25 in Molukalaprrndla Villagc. and Survey No.Zl6 in Thum:nala

Talapuru Village. Sydapuram Mandal. SPSR Ncllore Drstrict, Andhra Pradesh.Thc

Hon'ble National Green Tribunal. Southem Bench. Chennai. considered and

regislered the applicaiion as O..4. No. 12 ol 1025. The Chairman. APPCB is

Respondenl no: 5 in the maficr

ll. Ordcrs ol thc Hon'bl TIibun:rl darrd. :1.1,2.21)15

Thc- Hon'blc Tribunal in Original Application No. ,12 of 2025, vide order dated
14.02.2025has directc'd as follows'

" 1. l.d ,totice be issued lo the respottdents through thc Tribunal us *'ell as

privutely.

2. The leurned tounsel Mrs. ltladhuri Donti Reddy accept.s notice on

behalfof Respandenrs Nos.) t<t 6.

3. The applicant is diretted lo s!n? paper.\ on the leurned stunding

coun.sel uppearinglor the o-flidal respo ents.

4. Post the matlet on 25.04.2025. ln the meowhile, the respondefis ure

directed to.file their respect:r',e replies."

Copy ol tltc llon hle \(iI ordcr rs crrclorctl as Anlggggq!.

Sun et \o.216 'I'hurrrnrala Tal;rnuru Villace. Svdapuranr }landal.

S?SR r-cllort f)istrictorrtnin ,r to A.l'. Pollulion Control Board is

!ul)nriltt'd beklrr:

Surr er \os.l{.1/l) & l6(}l' in Kalichrdu Iillaet:

It is lo submil that. as per the A.P.

ofticc. Nellorc rccords. Mls. KSR

P.te 2 of 6

Pollution Control Board, Regional

& ('ompany has not oh4ined
...tr.-rl "", .t

--sI
ENVIiONME'{'AI E G|NEER

^.P 
POLLUTOI CO IROT SOARD

Roglonal Orrice

il)

IIl. Strtus of rampant mininp operations. spcciJicallv the unauthorized

extraction of micaceous qurrtz rnd feldsBar ir Survey Nos,l{31P &

l60P in Kalichedu Villagc.Chaganam Villupe. Survey Nos.2 & 30 in

Ozuoalli Village. Sune! \os.El5 to825 in }lolakalepundlr Village. and
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Environmcntal Clcarancc (EC) fiom SEIAA, Ap, Consenr ro Establish
(CTE) & Cons€nt ro Operatc (CTO) from the AppCB.

The APPCII officials inspccted rhe mining unir on I I .M.2025. During

inspection, no mining acriviry obscrved. photograpis at rtrc rimc of
inspection is submined belos. for kind perusal.

b) Chaernam Villape:

It is to submit ahar, as per rhe A.P. Pollution Control Board, Rcgional

office, Nellore records, thc mining unit of IWs. Sri G. Ramesh Babu.

Chaganam Village has ryr "ba,lg Flnvironmenral Clearance (EC) from

SEIAA. AP, Consenl to Establish (CTE) & Consent to Operare (CTO) from

the APPCB.

The APPCT officials inspecrcd thc mining unit on 11.04.20?5. During

inspection. no mining activiry observed. However- heaps of mined matcrial

existing in the mine leasc area. Photographs at the time of inspectron rs

submifted bclo\r for kind pcrusal

,r^"..1"-"[,." t '"{
a,vnofuclt{I^r ExorEER

aP Potu,ltox @tatnot BolRo
R.qlo6.l Oti..
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It is to submit that, as per thc A.P. Pollutron Control Board, Regional

office, Nellorr" rccords. lWs. Jaya Lakshtni (Sharada Sai Mines). Orupalli

Villagc has not obtained Environutcntal C'lcarance (EC) from S[tAA. AP,

Conscnl to Establish (CTE) & Conscnt ro Operare (CTO) frorn the APPCB.

I I

d) Survey Nog.S5l. 553 & 554 in Molakrlrpundla Villrse

It is to submit that the Board officials of Regional ofiice, Nellon inspected

the mining area on 09.M.2025, at Sy.No.55l, 553 & 554 of Thurupooodla

Ramasagaram Village & Sy.Nos 815 to 825 of Molakalapoondla Village ot
. .-A4

,-^*^-l'r,-,1'" I'' '
EXVNO}II€NIAL EIIG5IEER

AP. POI.LUIIOX COI{IROL BOARO
Rcgion.l O{lice

Pate 4 of 6

rtrI
I

---.r.rdd

J
I
d

ct SU!'cv Nos.2 & ll0 irr Oz Yillase

The APPCB officials inspecled the mining unir on 09.04.2025. During

inspection. i:jgqing activillobJerved. Howevcr, heaps of mined marerial

exisring in the minc lease area. Photographs Et the time of inspection is

submitted below for kind pcrusal.

IE
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r-drA

rl , tt t]il

,} JO.+.ll., rnC,.. *a.rt, t'ae
lo* $..'.!!.h-!
ls' h,,{.167lrB,
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lo.t &. l,lti'r Pr-adt !rf.
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Svdapuram Mandal, SPSR Nellore District. During thc inspection, it was

obscrved rhat name of dre mine is M/s. Srinivasa padmavathi Mine and
removal of ovcrburden in thc mine lease area is in progress.photogmphs at
thc timc of inspection is submirted below for kind perusal.

WT

It is t'urther submittcd that. as per the records of AppCB. Rcgional ofiice.
Nellore, no Environmenral Clgrrynce (EC) from SEIAA,AP, Consenr to
Establish (CTE) and Consenr ro Opcrare (CTO) to the mining activiry ar

Sy.No.551,553 &554 of Thurupoondla Ramasagaram Village & Sy.Nos
815 to 825 of lvlolalalapoondla Village ot.sydapuram Mandal. SpSR
Nellorc District.

e)

h is to submit that. as per thc A.p. pollution Controt Board. Regronal
oflice, Nellore records, Iv s. Sri Venkata Kanaka Durga & Uma
Mahcswara. Sy.No.216. Thummala Talapunr village, Sydapuram Mandal.
SPSR Nellore districr has oboincd Environmcntal Clearance (EC) fiom
S E IA A. Ap on I & I 0.10-1Z-itG;;;;;l id for a period of 20 years oR
the cxpirv dare of mine leasc pcriod issued by the Goveri-menr of A.p..
whichcver is earlier. lr was reponed in thc EC order rhal. the life of the
Mine viz.. Mica. Feldspar & euartz is estimated as l.l l.g yean, 5.S years
& 2 I 2E years respecri!.ely. Copy of the EC order iiiiiliI-r. aon**i- -
Il.

,....^J.{,.nl.,-i
EiMR9I{ ENTAT ENCI,{EER

^"P 
POLtWPil COTITROL BOARO

PaBe 5 of 5 R'0ional Orfic.
I{ELLORE.
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Survcy Nos.2l6 in'l'hummala Talaouru Villase
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The Mining unit obtained Consent to Establish (('TE) tiom A.P. Pollution

Control Board on 11.02.201-l ftrr mining of mica-257 TPA, Quanz-2600

TPA & l-eldspar-77OO TPA. Copy of the CTE order is anached as

Annexure-lll.

The Mining unit obtained Consent to Operate (CTO) from A.P. Pollution

Control Board on 02.01 .2021 tbr mining of mica-257 TPA, Quartz-2600

TPA & Feld:spar-770O TPA" Tbe CTO order is valid upto 30.1L2025 or

the cxpiry date of mine lcasc pcriod issuerl by the Govcmntcnt of A.P..

whichever is earlicr. Copy ofthe CTO order is attached as Anncxure- lV.

The APPCB o{Iicials insfrcted the mining unit on 09.04.3025. During

inspection.. no mining activity observed-. Photographs at the timc of

inspcction is submihed below {br kind perusal.

Iunher, it is to submit that, lhe .,\PP( ts, RO. Nellore vide lr.datcd. 05.08.202].

17.01.:024 & 20.01.2025 addressed letters lo the Mrnes & Geology Depanment,

Nellore with a requesl not to issue penlits to the mining units, which do not havc

ralid CTO of APPCB. Copies of thc lettcrs addressed to the Mincs & Geologl'

Dcpanment. Ncllore are hercr,r'ith encloscd as Aonerure-V.

'fhis repon is submined to the Hon'ble National Grccn 'fribunal in due compliance

ol the directions issued by the Hon'ble 'Iribunal. The APPCB will abide by all

such directions, as the Hon'blc 'Iribunal may deem fit and appropriate.

L"-'/V ' /
N,,r+'1* ,.1o''rlr-\

Date: 2;l .0'1.1025
Placc: Nellore

PaBe 6 o{ 6
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EiIVIRONIiENTAL ENGINEER
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IN THE HIGH COURT OF ANDHRA PRADESH :: AMARAVAT!
(Special Original Jurisdiction)

MONDAY, THE TWENTIETH DAY OF JANUARY
TWO THOUSAND AND TWENTY FIVE

PRESENT

HON'BLE DR JUSTICE K MANMADHA RAO

WRIT PETITION NO: 31342 0F 2024

Between:

1. Vallu Sandeep, S/o.Vallu Venkateswarlu, Aged 35 years, R/o.D.No 2-
22-3101 195-C, Western Hills Addagutta Society, Opp JNTU,
Kukatpally, Hyderabad, Telangana State.

2. Gangi Reddy Amarnath Reddy, S/o.Jaya Rami Reddy, Aged 51 years,
R/o Flat No 111, 1st Floor, Dishan Classic Apartment, Ramesh Reddy
Nagar, Fatekhanpeta, Dargamitta, Nellore-524003, Andhra pradesh.

...PETITIONERS

AND

1 . The Stale of Andhra Pradesh, Rep by its principal Secretary, Mines and
Geology Department,secretariat, Velagapudi, Amaravathi, Guntur
District.

2. The Director of Mines & Geology, Government of Andhra pradesh,
lbrahimpatnam, Vijayawada, Krishna District.

3. The District Mines and Geology Officer, O/o. Dlstrict Mines and
Geology, SPSR Nellore District.

...RESPONDENTS

Petition under Article 226 of the constitution of rndia is fired praying
that in the circumstances stated in the affidavit fited therewith, the High
Court may be pleased to issue a Writ of Mandamus, or other appropriate
writ, order direction, declaring the Demand Notice No.467olM2lg7 dared
20-06-2024 issued by the 3rd respondent herein as highly illegar, arbitrary,
unreasonable, violation of principles of Natural Justice and violative of

-L

e

()

N,^,
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68



o
Article 14 and 19(lxg) of the Constitution of lndia and contrary to the

provisions of the Andhra Pradesh Minor Mineral Concessions Rules, 1966

. andrthe provisions of Mines and Minerals (Development and Regulations)

Amendment Act, 2015 and consequently set-aside the Demand Notice No.

46701M2187 dated 20-06-2024 issued by the 3rd respondent herein.

Petition under Section 151 CPC is filed praying that in the

circumstances stated in the affidavit filed in support of the petition, the High

Court may be pleased to suspend the Demand Notice No. 4A7U M2 I 87

dated 20-06-2024 issued by the 3rd respondent herein, pending disposal of

the writ petition.

Counsel for the Petitioner: SRt P L NARASIMHA RAO

Counsel for the Respondents: GP FOR MINES AND GEOLOGY

The Court made the following: ORDER

lA NO: 't OF 2024
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APHC010500792024

[3310]

MONDAY ,THE TWENTIETH DAY OF JANUARY

TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE DR JUSTICE K MANMADHA RAO

WRIT PETITION NO: 31342/2024

Between:

Vallu Sandeep and Others ...PEflIONER(S)

AND

The State Of Andhra Pradesh and Others ...RESPONDENT(S)

Counsel for the Petitloner(S):

1.P L NARASIMHA RAO

Counsel for the Respondent(S):

1.GP FOR MINES AND GEOLOGY

The Court made the following Order:

This Writ Petition is filed under Article 226 of the Constitution of lndia,

seeking the following relief:

".....to issue a Writ of Mandamus or other approPriate
writ order direction daclaring the oemand Notice
No.167o/M2/87, dated 20-06-2024 issued by the ld respondent
herein as highly illagal, arbitrary, unreasonable, violation of
Principles of Natural Justice and violative of Atticla 11 and
19(1)(9) of the Constitution ot lndia and contrary to the
provisions of the Andhra Pradesh Minor Mineral Concessions
Rures, ,966 and the provisions of Mines and Minerals
(Development and Regulations) Amendment Act, 2015 and

EiHEI
!{.r-ia --.

drfi[

IN THE HIGH COURT OF ANDHRA PRADESH

AT AMARAVATI
(Special Original Jurisdiction)

I
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conseguentty set'aside the DQmand Notice No'4670/M2/87'

dated ?0'06'2024 issued by the { respondent herein" ""'

2.Brieffactsofthecasearethat,whenthepetitionerswereworkingin

M/s.Srisudarsanaconstructions,whichisaMDLholderatMolakalapundla

and Orupalli Villages of Sydapuram Mandal' SPSR Nellore district' the

petitioners received Show-Cause Notice vide No 4670/M2187' dated

2O.O5.2O24from the 3'd respondent to show-cause as to why action shall not

be initiated against them under 26(2)(i) & (ii) of APMMC Rules' 1966 for

violatingtheRule5ofAPMMCRules,lg66readwithSection4(1)ofMines

and Minerals (Devglopment and Regulation) Act' 20'15 by conducting illegal

excavationinsubjectareawithinsevendaysfromthedateofreceiptofnotice;

failingwhich,necessaryactionwillbeinitiatedagainstunderRule26(2Xi)of

APMMC Rules, 1966 and also the mineral stocked at the premises will be

disposed in the auction. On receipt of the said show cause notice' the

petitionerssubmiftedadetailedexplanationdatedl2.06,2024throughan

AdvocatestatingthatthepetitionersarenoWayconcernedwiththeillegal

excavation in the leased area and the petitioners did not involved in the illegal

quarrying activities in any manner and they are only working in Sri

Sudarasana Constructions' Without considering the explanation' the 3'd

respondent issued Demand Notice bearing No 4670/M2/87' dated 20'06'2024

directing the petitioners to pay the penalty amount of Rs32'11'00'3741'

imposedunderRule26(2Xi)ofAPMMCRules'1966withinfifteen(15)days

I

#
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{rom the date of receipt of demand notice; failing which, necessary action will

be initiated by proposing criminal action under Cr.p.C. 379, in addition to the

collection of the said penalty by imposing Revenue Recovery Act, 1884

Aggrieved by the same, the present writ petition has been filed.

3. Heard Mr.P.L.Narasimha Rao, learned counsel for the petitioners and

Ms.P.Sudeepthi, learned Assislant Government Pleader for Mines and

Geology, for the respondents

4. On hearing, learned counsel for the petitioner while reiterating the

contents urged in the writ petition, submits that, the 3'd respondent has issued

impugned demand notice without considering the explanation submitted by

the petitioners dated 12.06.2024 and without giving an opportunity of personal

hearing, which is illegal and arbitrary. He further submits that the 3'd

respondent issued impugned demand notice simply stating that "the reply

given by them is not satisfactory and liable for penalisation under Rule 26(2)(i)

of APMMC Rules, 1966". Except that, nothing has been stated in the demand

notice. Therefore, learned counsel for the petitioners requests this Court to

pass appropriate orders by setting aside the impugned demand notice.

5. Per Contra, learned Assistant Government Pleader vehemently

opposed for grant of any relief in the Writ Petition and prayed to dismiss the

same

I
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6. On considering the submissions of both the learned counsels and upon

perus:ng the entire material on record, this court is of the considered opinion

that, the 3'd respondent has issued impugned demand notice simply stating

that, the reply of the petitioners is not satisfactory. Except that nothing has

been stated in the demand notice. Further, the petitioners were not given any

opportunity for personal hearing. Hence, the impugned demand notice is liable

to be set aside. Therefore, this Court is inclined to dispose of the matter by

remanding back to the respondents for fresh consideration.

7. Accordingly, the Writ Petition is disposed of. The Demand Notice vide

No.4670/M2l87, dated 20.06.2024 issued by the 3'd respondent is hereby set

aside. Further, the matter is remanded back to the 3d respondent with a

direction to conduct fresh enquiry and pass appropriate reasoned orders, by

considering the explanation submitted by the petitioners dated 12.06.2024 and

after affording ample opportunity to the petitioners, stricfly in accordance with

law, within a period of three (03) months from the date of receipt of a copy of

this order. No costs.

B. As a sequel, miscellaneous applications pending, if any, shall stand

closed

//TRUE COPY//
Sd/. M.PRABHAKAR RAO
ASSISTANT REGISTRAR

1.. -lv"
SECTION OFFICER

1. The Principal Secretary, Mines and Geology Department,Secretariat,
Velagapudi, Amaravathi, Guntur District.

2. The Director of Mines and Geology, Government of Andhra Pradesh,
lbrahimpatnam, Vijayawada, Krishna District.

3. The District Mines and Geology Officer, O/o. District Mines and
Geology, SPSR Nellore District.

To,
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4. One CC to Sri P L Narasimha Rao Advocate IOPUCI

5. Two CCs to GP for Mines and Geology, High Court of Andhra pradesh
lourl

6. Three CD Copies

TF
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HIGH COURT

DATED:2010112025

ORDER

WP.No.31342 ot 2024

0 6 MAY 2925

DISPOSING OF THE W.P., WITHOUT COSTS
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IN THE HIGH COURT OF ANDHRA PRADESH

(Special Original Ju:isdiction)

AMARAVA
d.r

Between:

MONDAY THE TWENTIETH DAY OF JANUAR

TWO THOUSAND AND TWENTY FIVE

,/ PRESENT

HONOURABLE DR JUSTICE K MANMADH A,RAO ,,'-

... Petitio ners

AND

1. Vallu Sandeep, S/o.Vallu Venkateswarlu, Aged 35 years, R/o.D.No.2-
22-3101 195-C, Western Hi[s Addaguttl Society, Opp. JNTU,
Kukatpally, Hyderabad, Telangana Stale. z'

2. Gangi Reddy Amarnath Reddy, S/o.Jaya Rami Reddy, Aged 51 years,
R/o.Flat.No.'l 11, 'tst Floor, Dishan Classic Apartment, Ramesh Reddy
Nagar, Fatekhanpeta, Dargamitta, Nellore_524003, Andhra pradesh.

1. The State of Andhra pradesh, Rep by its principal Secretary, Mines and
Geology Department, Secretariat, Velagapudi, Amaravathi, Guntur
District.

2 The Director of Mines and Georogy, Government of Andhra pradesh,
lbrahimpatnam, Vijayawada, Krishna District.

3. The Diskict Mines and Geology Officer, O/o. District Mines and
Geology, SpSR Nellore Distrd

,..Res pondents

Petition under Articre 226 0f the constitution of rndia praying that in
the circumstances stated in the affidavit fired therewith, the High court may
be pleased to issue a writ of Mandamus, or other appropriate writ, order or
directlon, declaring the Demand Notice No.l7g6/e/g5 dated 20_ 06-2024

WRIT PETITION NO: 31344 OF 2024 ,zz
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issued by the 3rd respondent herein as highly illegal, arbitrary,

unreasonable, violation of Principles of Natural Jusl:ce and violative of

Article 14 and 19(lxg) of the Constitution of lndia and contrary to the

provisions of the Andhra Pradesh Minor Mineral Concessions Rules, 1966

and the provisions of Mines and Minelals (Development and Regulations)

Amendment Act, 2015 and cony4uently set-aside the Demand Notice

No.1786/Q/85 dated 20- 06-20?4 issued by the 3rd respondent herein.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances

stated in the affidavit filed in support of the pciiridii; ihe High Court may be

pleased to suspend the Demand Notice No.1786/Q/85 dated 2A-06-2024

issued by the 3rd respondent herein dending disposal of the writ petition.

Counsel for the Petitioner: SRl. P L NARASIMHA RAO

Counsel for the Respondents: GP FOR MINES AND GEOLOGY

The Court made the following order:
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APHC010600a12024

I

Between:

Vallu Sandeep and Others

AND

The State Of Andhra Pradesh and Others

Counsel for the Petitioner(S):

1.P L NARASIMHA RAO

Counsel for the Respondent(S):

1. GP FOR MINES AND GEOLOGY

The Court made the following Order:

E]
IN THE HIGH COURT OF ANDHRA PRADESH

. ATTIVIARAVATI I

(Special Original Jurisdiction)

MONDAY ,THE TWENTIETH DAY OF JANUARY
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE DR JUSTICE K MANMADHA RAO

WRIT PETITION NO: 31344/2024

E]
[3310]

...PETTTtONER(S)

.-RESPONDENT(S)

This Writ Petition is filed under Anicle 226 of the Constitution of lndia,

seeking the following relief:

"..... to issue a Writ af Mandamus or other appropriate
writ order or direction declaring the Demand Notice
No.1786/Q/85, dated 20-06-2021 issued by the ld respondent
herein as highly i agal, arbitrary, unreasonable, violation of
Principtes of Natural Justice and viotatiye of Articlet14 and
19(1)(9) of the Constitution of lndia and contrary to the
ptovisions of the Andhra Pradesh Minor Mineral Concessions
Rules, 1966 and ahe provisions of Mines and Minerals
(Development and Regulations) Amendment Act, 2015 and
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6
consequently set-asrde the Oemand Notice No.1786/Q/85'

dated 20-06-2024 issued by the ld respondent herein..'...."

2. Brief facts of the cases are that, when the petitioners were working in

Mis.Sri sudarsana constructions, which is a MDL holder at Molakalapundla

and Orupalli Villages of Sydapuram Mandal' SPSR Nellore district, the

petilioners received Show-Cause Notice vide No.1 786/Q/85, dated

ZO.O5.2OZ4 from the 3'd respondent to show-cause as to why action shall not

be initiated against them under 26(2)(t & (ii) of APMMC Rules, 1966 for

violating the Rule 5 of APIVIMC Rules, 1966 read with Section 4(1 ) of Mines

and Minerals (Development and Regulation) Act, 20 15 by conducting illegal

excavation in subjegt area within seven days from the date of receipt of notice;

failing which, necessary action will be initiated against under Rule 26(2Xi) of

APMMC Rules, 1966 and also the mineral stocked at the premises will be

disposed in the auction. On receipt of the said show cause notice, the

petitioners submitted a detailed explanation dated 12.06.2024 through an

Advocate stating that the petitioners are no way concerned with the illegal

excavation in the leased area and the petitioners did not involved in the illegal

quarrying activities in any manner and they are only working in Sri

Sudarasana Constructions. Without considering the explanation, the 3'd

respondent issued,Demand Notice bearing No.1786/Q/85' dated 20.06.2024

directlng the petitioners to pay the penalty amount of Rs.32,11,00,374i-

imposed under Rule 26(2Xi) of APMMC Rules, 1966 within fifteen (15) days
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from the date of receipt of demand notice; failing which, necessary action will

be initiated by proposing crrminal action under cr.p.c 379, in addition to the

collection of the said penalty by imposing Revenue Recovery Act, 1gg4.

Aggrieved by the same, the present wdt petition has been filed.

3. Heard Mr P.L.Narasimha Rao, rearned counser for the petitioners and

Ms.P.Sudeepthi, learned Assistant Government pleader for Mines and

Geology, for the respondents.

4. On hearing, i;ainei counsel for the petilioner while reiterating the

contents urged in the writ petition, submits that, the 3'd respondent has issued

impugned demand notice without considering the explarption submitted by

the petitioners dated 12.06.2024 and without giving an opportunity of personal

hearing, which is illegal and arbitrary. He further submits that the 3d

respondent issued impugned demand notice simply stafing that ,'the repty

given by them is not satisfactory and tiable for penalisation under Rule 26(2)(0

of APMMC Rules, 1966". Except that, nothing has been stated in the demand

notice. Therefore, learned counsel for the petitioners requests this court to

pass appropriate orders by setting aside the impugned demand notice.

5. Per contra, learned Assistant Government preader vehemenfly

opposed for grant of any relief in the writ petition and priyed to dismiss the

same.
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6. On considering the submissions of both the learned counsels and upon

perusing the entire,material on reuurJ, this Court is of the considered opinion

that, the 3'd respondenl has issued impugned demand notice simply stating

that, the reply of the petitioners is not satisfactory. Except that nothing has

been stated in the demand notice. Further, the petitioners were not given any

opportunity for personal hearing. Hence, the impugned demand notice is liable

to be set aside. Therefore, this Court is inclined to dispose of the matter by

remanding back to the respondents for fresh consideration.

7. Accordingly, the Writ Petition is disposed of. The Demand Notice vide

No.1786/Q/85, dated 20.06.2024 issued by the 3'd respondent is hereby set

aside. Further, the matter is remanded back to the 3'd respondent with a

direction to conduct fresh enquiry and pass appropriate reasoned orders, by

considering the explanation submitted by the petitioners dated 12.06.2024 and

after affording ample opportunity to the petitioners, strictly in accordance with

law, within a period of three (03) months from the date of receipt of a copy of

this order. No costs.

8. As a sequel, miscellaneous applications pending, if any, shall stand

closed

//TRUE COPY//

Sd/- K.KASIRAO ACHARI
ASSISTANT REGISTRAR

SECTtON OFF'cFR

1. The Principal Secretary, Mines and Geology Department' State of

Andhra Pradesh, Secretariat, Velagapudi, Amaravathi' Guntur District

2. The Director of Mines and Geology, Government of Andhra Pradesh'

lbrahimpatnam, Vijayawada, Krishna District'

To,

b
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FT 3 The Diskict Mines and Geology Officer, O/o. District Mines and
Geology, SPSR Neilore District.

4. One CC to Sri. p L Narasimha Rao Advocate tOpUCI
5. Two CCs to Gp for Mines and.Geology, High Court Of Andhra

Pradesh [OUT]

6. Three CD Copies

GSC
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HIGH COURT

DATED:2010112025

ORDER

WP.No.31344 of 2024

DISPOSING OF THE WP

WITHOUT COSTS

t? iuN ?025-

t{Aro

PAT
*
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMA

(SPECIAL ORIGINAL JURISDICTION)

THURSDAY, THE TENTH DAY OF JULY

TWO THOUSAND AND TWENTY FIVE

:PRESENT:

THE HONOURABLE SMT JUSTTCE KIRANMAYEE MANDAVA

WRIT PETITION NO: 17092 OF ZO2S

Between:

Gangi Reddy Amamath Reddy, S/o. Jaya Rami Reddy, Aged 51 years, R/o

Flat No.111, lst Floor, Dishan Classic Apartment, Ramesh Reddy Nagar,

Fatekhanpeta, Dargamitta, Nellore.524003, Andhra pradesh.

..Petitioner

AND
'l . The State of Andhra Pradesh, Represented by the principal Secretary,

Mines and Geology Department, Ap Secretariat, Velagapadi, Guntur

District, AP

2. The Commissioner dnd'Director of Mines and Geology, Department of
Mines and Geology, An.ianeya Towers, D.No.7-104, B-Block,5th and 6ih

Floors, Ibrahimpatnain; Vijayawada-521456. Andhra pradesh.

3. The District Mines anc Georogy officer, sr Department of Mines and

Geology, Nellore, SPSR Nellore District, Andhra pradesh

...Respondents

Petition under Article 226 of the constitution of lndla praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue direction or order more in the nature of writ of Mandamus,
holding the Demand Notice No: 42o7t[2t1gg6 dated 20-06-2024 issued by
the 3'd respondent i.e., District Mines and Georogy officer, Nefiore arbirrary,
illegal, in violation of principles of Natural Justice and violative of Article 14

and 19(r)(g) of the constitution of rndia and to consequenily set-aside the
De mand N otice No.4 20 7 I MZI 1 99Ie daled 2O _06 _2024

84



,.:.:::i

'' Petition under secifor- i'br 'ot cpc is fired praying that in the
circumstances stated ih the affidavit filed in support of the petition, the High
court may be preased torsuln'dno the Demand Notice No. 4207/M2r1gg6
'dated 20-06-202+ issu'ed by tr{e a" iespondent herein i.e.; District lrilines and
Geology officer, Neilore, pendin$'disposar of wp 17092 of zo2s,on the fire of
the High Court. ,.i'..r' 1 "";

The Petition coming on for hearing, upon perusing the petition and the
affidavit filed in support thereof and upon hearing the arguments of SRI T
SREEDHAR Advocate fo1 the'petitioner, ,rA oi Gp FOR MINES AND,.,''
GEOLOGY, for the RespoiiUriniii.;tfre Court made the following .

ORDER:

To,

SD/. N.NAGAMMA
AsstsTANT REGISTRAR

"r"r,offilor*

. .. ...i, ! .i',11 i r

Post atong witn W.P,:ned,biiios ot 2024 and batch. .1

Till such time, no coe'rcive,measures shall be taken for recovery of
the demand raised.

,,i,.://TRUE COPYII
iiii:.i.rr., FOf

1. The Principal Secretary, Mines and Geology Department, State of
Andhra Pradesh, AP Secretariat, Velagapadi, Guntur District, Ap (by
SPecial Messengeif {r;tr ::*.'

2. The commissioner ariiljEiiiector of Mines and Georogy, Department oi
Mines and Geology, Anjaneya Towers, D.No.7-.104, B-Block, 5rh and 6rh

Floors, I brahimpatnam, Vrjayawada-52.1 456. Andhra pradesh.

l

lA NO: 1 OF 2025

I

):. ,.
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3. The District Mines and: Geology Officer, Sr Department of lVlines and
Geology, Nellore, SpSii ttettore District, Andhra pradesh (Addressees2&3byRPAD) , ;...

4. One CC to SRI: T SREEDT-IAR Advocate IOPUCI
5. Two CCs to Gp FOR MTNES AND GEOLOGy, High Court of Andhra

Pradesh. IOUT],, r' i :-: -

6. One spare copy: . , - .-,,

PSR

.!,.'1:.: i,t;l_ ..

t.

",r. :.,,, 
r:'

':,,:; .,:,r: 
'.1;t.

'.t.r". '.i.-

' l',.
.. ,i: . .ii l

't:t'
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HIGH COURT

KM J

DATED:10t}il2025

NOTE: Post along with W.p.No.23769 ot 2024anct batch.

ORDER

WP.No.17092 ot 2O2S

N
L

11 llJl ?025

o
<-)

-INTERIM DIRECTION
a,

t
PAl

E
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMAR

(SPECTAL ORtGtNAL JURtSDtCTtON)

THURSDAY, THE TENTH DAY OF JULY

TWO THOUSAND AND TWENry FIVE

:PRESENT:

THE HONOURABLE SMT JUSTICE KIRANMAYEE MANDAVA

WRIT PETITION NO: 17093 OF 2025

Between:

Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Aged 51 years, R/o

Flat No.111, 1st Floor, Dishan Classic Apartment, Ramesh Reddy Nagar,

Fatekhanpeta, Dargamitta, Nellore-524003, Andhra Pradesh.

...Petitioner

AND

1. The State of Andhra Pradesh, Represented by the Principal Secretary,

Mines and Geology Department, AP Secretariat, Velagapadi, Guntur

District, AP

2. The Commissioner ahd Director of Mines and Geology, Department of

Mines and Geology, Anjaneya Towers, D.No.7-104, B-BIock, 5th and

6th Floors, lbrahimpatnam, Vijayawada-S21456. Andhra pradesh.

3. The District Mines and: Geology Officer, 5r Department of Mines and

Geology, Nellore, SPSR'Nellore District, Andhra pradesh

...Respondents

Petit,on under Article 226 af the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue direction or order more in the nature of writ of mandamus,
holding the demand notice no 1991/Mrzoos dated 20-06-2024 issued by the
3d Respondent i.e., District l\/ines. and Geology Officer, Nellore as arbitrary,
illegal, in violation of principles of natural justice and violative of article .14 and

19(1)(g) of the constitution of'lndia and to consequently set-aside the demand

notice No. 1 982lMt2)OS dated 20-06-2024

r.t
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lA NO: 't OF 2025 '' ':,'"

: ::: :,

;-,i,,, 
'.i. 

' . .'.petition unaer 
-Seciion, 

l,!1 , CpC is fited praying that in the

,.gircumstances stated in iird iniriavit flled in support of the petition, the High,.'.-,
.court may be pleased to sus.pend the Demand Notice No. 19g2llr//2005 dated
20-06-2024 issued by tne sd, iespondent herein i.e.. District tMines & Geology
officer, Nellore, Pending dispbsiiof wp 1 7093 of 2025, on the file of the High
Court. .,' - ' .

The Petition coming,on for hearing, upon perusing the petition and the
affidavit filed in support thereof and upon hearing the arguments of SRI T
SREEDHAR Advocate foq the,.pefitioner, and of Gp FOR t\ItNES AND
GEOLOGY, for the Resp6ndelitB,;,',i6s 6.urt made the following

ORDER:

Post along with,W.F,Noi23769 of 2024 and batch.
Till such time, no coe'idive measures shail be taken for recovery of

the demand raised.

',.j i.:ii. 1,"':r.''. .

i:il:":I'rlTBt E COPY/...',':.:.,,.
. r 'r * {:"i.: r
r L l;'ei:: ri s.'. ... ; rr")*r,i .{r,, +-,._,

1. The Principal Secretary, lV-lines and Geology Department, State of 
.

Andhra Pradesh, Ap,secrelaiiat, Velagapadi, Guntur District, Ap (by
Special Messengetfr,ig.',1 ii r.."'

2. The Commissioner ahUr0iYdctor of Mines and Geology, Department of
Mines and Geology, Anjaneya Towers, D.No.7-104, B-Block, 5th and
6th Floors, lbrahimpatnam, Vijayawada-S21456. Andhra pradesh.

I ^..:sit+;itlt+A^^
.e"r,oruffi,.r*

For I
,l'o,

:1... r'r .l : it :,;, :'-

., il_ i: 89



3. The District lVlines and- Geology Officer, 5r Department of Mines and
Geology, Nellore, lps[ Nellore District, Andhra pradesh 

laOaressees2&3byRPAD) ;
4. one cC to sRl. r.gnfEglinn Advocate topuc]u 

]*: "l'-l jl- i"s#iiiEs AND ceoLocv ,nigh court or Andhra
Pradesh. [OUT]

6. one spare copy '| i; : ':

PSR

. .r .l ,r{

.-.,,:',
. -l, - i" -j.-_:-.../
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HIGH COURT

KM,J

DATED:10/07/2025

NOTE: Post along with W.p.No,23769 ot 2024 and batch.

ORDER

WP.No.17093 ot 2025

(-,
" ,_ r_(? , - 

.
'_! '

*

INTERIM DIRECTION

,-

t
11 luL ?[25
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMA

(SPECTAL ORTGTNAL JURTSDTCTtON)

THURSDAY, THE TENTH DAY OF JULY

TWO THOUSAND AND TWENTY FIVE

:PRESENT:

THE HONOURABLE SMT JUSTICE KIRANMAYEE MANDAVA

WRIT PETITION NO; 17106 OF 2025

Between:

Gangi Reddy Amarnath Reddy, S/o. Jaya Rami Reddy, Aged 51 years, R/o

Flat No.1'l 1, 1"t Floor, Dishan Classic Apartment, Ramesh Reddy Nagar.

Fatekhanpeta, Dargamitta, Nellore-524003, Andhra Pradesh.

...Petitioner

AND

1. The State of Andhra Pradesh, Represented by the Principal Secretary,

Mines and Geology Deparlment, AP Secretariat, Velagapadi, Guntur

District, AP

2. The Commissioner.and'Director of Mines and Geology, Department of

Mines and Geology, Anlaneya Towers, D.No.7-104, B-Block, 5th and

6th Floors. lbrahimpatnam, Viiayawada-S21456. Andhra pradesh.

3. The District [Vlines: and Geology Officer, Department of Mines and

Geology, Nellore, SPSR Nellore District, Andhra pradesh

...Respondents

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue direction or order more in the nature of writ of Mandamus,

holding the Demand Notice'No 1 719/M/1 988 dated 20-06-2024 issued by the

3rd respondent i.e.. District Mines and Geology officer, Nellore as arbitrary,

illegal, in violation of Princioles of Natural Justice and violative of Article 14

and 19(1)(g) of the Constitution of lndia and to consequenfly set-aside the

Demand Notice No. 1 7'1 9/Mi1 9BB Cated 20-06-2024.
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' Petition underlsection'181 of CpC is filed praylng that in the
. '.i .- :',

circumstances stated in {helbffidavit filed in support of the petition, the High

court may be pleased toiui'bilri'd the Demand Notice No. 1719/lVr/1988 dated
i'20-06-2024 issued by 6e:Sd.'tesiiohOent herein i.e.. District t\4ines & Geology

Officer, Nellore, Pending disposaf of WP 17106 of ZO2S, on the file of the High

Court.

The Petition coming'o_n for hearing, upon perusing the petition and the

affidavit filed in support thereof and upon hearing the arguments of sRl r
SREEDHAR Advocate for the Petitioner, and of Gp FOR IM|NES AND

GEOLOGY, for the Respondehts;rtne Court made the following

ORDER:

the demand raised.

To,

^,.:8+;T#tlSA^*
SECTION OFFICER

. i, '. ' i:.t .:ji ;,r l' -

Post along witn W,F.hoizai69 of 20}4and batch.

Till such time,ino di:b'rcivelmeasures shall be taken for recovery of
n

For.' .,,:-. 'l'!,,;;; j_.ai::1.1: ! 
.i. ., . : . r

....:,.'.
The Principal SeclijqrV.,,fililes and Geology Department, State of
Andhra Pradesh, RPisecrdtariat, Velagapadi, Guntur District, Ap (by
Speciat Messengei;;1.j r': :11:r: :

2. The Commissioner id.dlDiiecior of Mines and Geology, Department of
IMines and Geology, Anjaneya Towers, D.No.7-,104, B-Block, 5th and 6th

Floors, lbrahimpatnam, Vijayawada-521456. Andhra pradesh.

lA NO: 1 OF 2025

r.",. -,. 'i

;i:'.i'''^urt coPY//
'. i;.iit ,: li

1.

i i il

.--- .:,:: -;,, 93



': 3'

4.

5.

;

b.

PSR

The District tvlines .arid Geology Officer, Department of Mines and

Geology, Nellore, SPSR Nellore District, Andhra Pradesh (Addressees

2 & 3 by RPAD) ',:l'.:i , li' ,.'

one cc to sRt. T -sREED.t-riAR Advocate tOpUCl
i ,'r' I .' .':

Two CCs to GP FOR MINES AND GEOLOGY, High Court of Andhra
" "'i'i!i"'j '+i

Pradesh. [OUT] 'r;::i: 
'':" 

1

',:,'
One spare copy

,:

;{ r., r .;
'.rvr t i.l',ii'i.;..

j',;:: i l,
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HIGH COURT

KM,J

DATED:10107t2025

NOTE: Post along with W.p.No.23769 ot ZO24 and batch.

ORDER

WP.No.17'106 ot 2025

11 luL ?[25
riINTERIM DIRECTION (-,

t
P

*
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A^JF)6'DA€- 
IV

Most Urgent - Court Csse
Rc.D6 /206 /2o2s

From
Sri O.A.uand, I.A.S.,
Couector & District Masistrate-
SPS Neuore District,
Nellore.

Sh,

Sub:

lJr

tl'lliE D/

National Green Tribunal Original AppUcation No .32 / 2O2s SPSNellore District Filed by Sri P Pencha.la prasad .megal miningin Sy.No .143/P & 160P of Nalichedu Village, ChaganamSurvey Nos.2&30of Ozupalli . Survey Nos. 815 to 825Village
Viilage, and Survey No. 2l 6 of Thummala Talapu rusituated rvithin Sydapuram Manda-l Request to conductrjp-t and submit rcport - Reg.

5
received from the Honble National Green Tribunal (sz),o .4.No.32 of 2025 , dt:25.04.20 25 (Received &om the learnedCounsel tlrough email on 29.O4.2025]|

c

*

-0-

. I iryite kind attenlion to t}Ie references cited.

. r.i,'' 
In the reference cited, the lrarned counsel, Nationa.l creen

. 'i,' ]llY1i"l* 
Zone, Chennai has forwarded arfidavit through Email which is filed bysrr potteua penchala prasad in OA.No.32 ot 2O2S lS4. Further informed that, list thematter on 24.02.2025. ln t,,,e meantime, the respondents ar:e directed to file their

respecLive replies /reports.

1n view of tJ:e above, it is requested to conduct joint inspection and. submit a detailed report to this olhce within a week.

please treat tlrs as most urgent.

Yours faithfirlly
Sd/-J.Udaya Bhaskara Rao

For Collector
/ lBy Order / /

Coordination

ff*

Collector,s Office, Nellore_
Dr09.05.2025.

to
TheDistrict Mines & Geolory Ofrcer,

The Environmental Eneineer-
APPpB, Nellore.

aff;.T:""* Divisional ofr cer,

1

Chennai
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Rc-A. I007l2Ol.s

Iirrrnt
Krrn. N. S...\nushrr. ll. l'cch.-
Rc\'(.nuc I)ivisional Olliccr.
Nr'llort.

l(cvctrrrc I )ivisional Office,
Ne lkrrc. I)1. 19.()7.2025.

l'o
'l he District Collector,
SPS Nellore.

Sir.

Sub: Nationrl Grecn 'l'ribunrl - Original Apptication No.32t2025 -
SPSR Nellore District- Filed by Sri PottellaPencha Prasad, S/o
P.Dasaiah- Illegal mining activities in Sy No. 143/P & 160 P of
Kalichedu Village, Chaganam Village, Survey No 2 & 30 of Ozupalli
Village. Survey Nos. 81 5 to 825 of Molakalapundla Village, and
Survey No.2l6 of ThummalaTalapuru Village, all situated within
SydapuramMandal- Conducted joint inspection- Joint Inspection
Report Submitted- Reg.

Ref: I .TheDisaictCollector,SPSRNellorel rRc.D 6 D06 D025 D atd09.0 5.2025.
2.Report of District Mines & Geology Officer, Nellore datd,19.07.2025.
3. Report of Environmental Engineer, APPCB Nellore Dated
19.07.2025.

-oOo-

I invite kind attention to the references cited.

In the reference I't cited the District collector has communicated to this oftice

to expedite the enquiry and submission ofjoint inspection report on the allegation of rampant

mining operations, specifically the unauthourised extmction of micaceous quartz and feldspar

carried out in Sy No. 143/P & 160 P of Kalichedu Village, Chaganam Village, Survey No 2

& 30 of Ozupalli Village. Survey Nos. 815 to 825 of Molakalapund.la Village, and Survey

No.2l6 of ThummalaTalapuru Village, all situated within SydapuramMandal, SPSR Nel.lore

Dislrict, Andhra Pradesh. The Hon'ble National Creen Tribunal, Southern bench, Chennai

considered and registered the application as O.A.No. 32 of 2025.

As cited in the reference 1", based on the directions received fronr the Districr

Collector, SPSR Nellore dislrict, Andhra Pradesh, the following officials have attendcd lbr
the joint inspection along with the applicant Sri PottellaPencha prasad, S/o p.Dasaiah ur
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27.06.2025 8t the sydopunultll l(ltrl l() lhe rlcsigntrlcd loctttions of the applicant who filed the

allegations aguiusl uruullrouiiscrl cxlutclion ol'nticitccrxts tltlotlt' lt leldspar' 'I'he following

narnesttnd<lcsigttrtlitrnishr.rrbylllcllli{)nc(lrcgrrrdinglhcl(cvontle,Mincs&GeolclgyandAP

Polltrtion (\lttrul tlorur'l ollicirtls'

Namr' ol thc Ol'llciirl Dcsignation

Kum. Naga SRntoslr Anus Itcvcnue [)ivisional Offi cer, Nellore Division

Snrt. M Subhadra
'l'ahsildar, SYdaPuramMandal

Ashok Kuntur Hxecutive Engineer, APPCB, Nellore

Iloyalty InsPector, O/o DM&CO, SPSR Nellore
-1

)1 Ch, Srvathi

5 M.Sudhakar Supervisor, O/o the DM&CO, SPSR NE llore

In the reference 2"d cited the Royalty Inspector' O/o DM&GO' SPSR Nellore and Supervisor'

o/otheDM&GO,sPSRNellorehavesubmittedthethereportwithrespectiveobsen'ationsis

annexed herebY.

As cited in the reference 3'd, the Executive Engineer, APPCB, Nellore has submitted the

report with respective observations is annexed hereby'

It is submitted that, after ascertaining the facts on scrutinizing the site inspection as well the

report submitted by twodepartmentsi.eAP Pollulion control board and Mines & geologythe

ro,owing remarks are being made in the alregations levied in the original application

No.3212025.

l. As per the 2nd cited reference, The department of Mines and Geology has submitted

thatnominingactivityisobservedinSyNo.l43/?&l60PolKalicheduVillage,

Chaganam Village, Survey No 2 & 30 of Ozupalli Village' Survey Nos' 815 to 825 of

MolakalapundlaVillage,andSurveyNo.2l6ofThummala.IalapuruVillage,all

situated within SydapuramMandal, SPSR Nellore District'

2. As per the 2od cited reference, The department of Mines and Geology has also

submitted that Demand notices were raised to respective mine owners as a penalty

imposed during 2a.06,2024 field inspeclion. However, the concemed survey number

J

Page 2 of 3

I
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Page 3 of 3

mining urca owners lrilvc plid lhr' clrirllan litr tho second renewal of licences as

nrcutionecl in tht' t'cport sttl'ttttiltt'tl bv Mines & ( leology. SPSII Nellore.

-1. As citcd in llrc t'cli'ttncr: ^|"r. thc lixccutivr: I:ngineer, APPCB, Nellore has submitted

tlrrl [nr.inlrnrcnlul clcar0nccs havc nol been obtained in sy No. l43lP & 160 P of

Knlichetlu village, chagananr Vill[ge, survey No 2 & 30 of ozupalli village. Survey

Nos. ll15 to 825 ol' MoltkalapuntllnVillage While in Survey No'216 of

IhwrrrlalaTalapunrvillngc. sytlapurarrrMuntlul environmental clearance has been

obtaincd ou 18.10.2012. Also thc mining unit in Survey No.216 of

ThummalaTalupuru Village of Sydapurammandal has obtained consent to establish

fiom APPCB on I L02.2013 & consent to operate on 02'01.2021 that are valid upto

30.11.2025.

4. As cited in the telerence 3'd, the Executive Engineer, APPCB, Neilore has also

submitted thal there is no mining activity observed in all the survey numbers as

alleged by the applicant in the OA No' 3212025'

5. The observations made by the revenue departrnent during the filed inspection

indicates that thele is no mining activity, moreover the pits are waterlogged also is

indicative that there was no mining aclivity in recent times' The heaps of mica and

quartzite are covered by tiny shrubs, thorny bushes reveals there is no active mining

in the localitY in recent times.

Hence the above conclusions are submitted with the stated facts supported by relevant

documents. Enclosed are the joint inspection reports of respective departments - APPCB'

Neltore&DM&GO, SPSR Nellore.

isional OfticerRevenue
Nellore

Yours taithfully

99



JOINT INSPECTION REPORT IN REAGRDING OA NO.32l2025 OF THE HON'BLENATIONAL GREEN TRIBUNAL, SOUTH ZONE, CHENNAI;

&&&&&

Sy.Not: 5s1, 553 & 554 of ThurupupondlaE
Ramasagaram Villages and Sy.Not: 815 to 825 of

Molakala Villa uram Mandal

1

2

3

4

f* .rygg 
S.nthosh Anusha, Revenue Divisionat Officer, Neltore Division. Smt. M Subhadra, Tahsildar, Sydapuram Mandal

Asok Kumar, Executive Engineer, AppCB, Nellore
Ch. Swathi, Royalty inspector, O/o DM&GO, SPSR Neltore
M.Sudhakar, Supervisor, O/o the DM&GO, SpSR Nellore

.It is submitted tha! as per this office records the fo,owing information rease wisesubmltted for kind perusal

Sy No's: 197, 203, 213 to 215,672 & 673 of
Thummala Talapuru Vjllage, Sydapuram

,. M/s Sree K.S.R & Companvr

.i. As per this off:ce records the Government vide G.O.MS. No:25, Industries &Commerce (M.D Department, dt: 23.01.2008 has granted 2nd Renewal of fvfining
Lease for Mica, euarE & Ferdspar over an extent if 2E.o3z Hectares I og,27 Acin Sy No: l43lp & L6,O/p of Katichedu Village, Sydapuram Mandal, SpSR Ne,ore
District in favour of M/s Sri K,S.R & Company, fol. u futt 

"l. 
p"riod of 20 years

and the same was executed and issued woik oraers vide proceedings No:
42071M2196, dt: 19.07.2008 ofthe Asststant Director of Mines & Geology 

-Nellore

for the period up to 08,12.2017.

+ Subsequently, the lessee has field application on 06.01.201G for grant of 3rdRenewal of the lease. for a further period of 20 years w.e.f., 09.12.2017_ i.e.,within stipulated period, As such the lease period deemeO etended up lo31.03.2023.

'i Further, it is submitted that this ofRce Technicar staff and DVs ream has beeninspected the above leased area o^ tt.OS.ZO24 and noticed that 2,20,7!A,670
MTs of Micaceous euarE Feldspar is being extracted and dispatched iilegally bydigging various pits after removar of overburden. Hence after due issued of show
Cause Notice and issued Demand Notice Not 4ZO7 jyt2figg6, dated 20.06.2024
under Rule 26(2Xi) ofAndhra pradesh Minor Minerals Concession Rules 1966 for

1

JI
No

Name of the Previous Lease Location

1

uram Mandal

Sy.No: 143/ 1& oFp ichKal60lP Ued vil lage

z Siddi Vinayaka Mining Co
uram Mandal

Sy.No:676, of683 Cha682, an m vil laga ge

Shirdi Sai Minei ,No:2&30of lli vitl ram Mandal

5
Venkata Kanaka Durga
Uma Maheswara Mica

Sri
&

M.Sobharani

I\4ine

As per the orders of the District corector Nerore vide R.c.D6/206r2025, Dt: 09.05.2025 inOA No.32l202S ofthe Hon.ble National creen friUunal, sou-tti zone, Chennai, the officials ofRev€nue and Mines & Geology D_epanment have insp;;;"ihe following expired leases insydapuram Mandar, spSR Nerore District on 27.06.2025. rtre rotrowing ofliciars have attendedFor joint inspection

I

Sree K.S.R & Company

4
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an amount of Rs.27,23,66,828/' (Including Seigniorage fee,

Consideration fee, DMF & MERfD to the following persons:

. Vallu Sandeep, (Respondents No - 07)

. Gangi Reddy Amarnath Reddy, (Respondents No- 08)

. K. Dilip Kumar, (Respondents No - 09)

Penalty,

2. M/s Siddi Vinavaka Minino Co:

+ The Govemment vide G.O.Ms.No: 188, Ind & Com (M.IV) Department, dt:

12.03.1990 has granted Renewal of Mining Lease in favour of Sri G' Ramesh babu

for Mica, QuarE & Feldspar over an extent of 66.10 Acres in Sy No:676,682 & 683

of Chaganam Village, Sydapuram Mandal SPSR Nellore District. Subsequently the

renewal lease was granted in favour of Sri G' Ramesh Babu for further period of

10 years w.e.f., from 11.09.1990 to 10.09.2000. Further. the lessee has filed the

renewal application on 09-09-2019. within stipulated period. As such the lease

period deemed extended up to 31.03.2023.

.l Further it is submitted that, the Lease holder Sri Bharath (Successor lessee of Sri

G. Ramesh Babu) has filed the Renewal of Quarry lease Appllcation over the

subject area on 20.06.2024 duly paying application fee and other requisite

charges i.e., not within the stipulated period. Hence this renewal application

rejeded vide INC04-13027(34)/2/2025-D-8, Dated: 22.01.2025 of the

Commissioner & Director of Mines and Geology, Ibrahimpatnam.

* Aggrieving the above rejection order the lessee has filed revision application

before the Government and the Government vide Memo No:498-4y'M1(2)/2025,

Dt: 19.02.2025 has allowed the revision and set side the rejection order Procs

No: INC04-13027(34)1212025-D-8, Dated: 22,01.2025 of the Commissioner &
Director of Mines and Geology, Ibrahimpatnam, delay in filling the quarry Iease

application is condoneded.

.l Further, it is submltted that this office Technical Staff and DVS Team has been

inspected the above leased area on L7.05.2024 and noticed that 1152,162.25
I{Ts of Micaceous Quar? Feldspar is being extracted and dispatched illegally by
digging various pits after removal of overburden. Hence after due issued of Show

Cause Notice and issued Demand Notice No: 4670/M2l1987, daled 20.06.2024
under Rule 26(zxi) of Andhra Pradesh Minor Minerals Concession Rules 1966 for
an amount of Rs.18,77,68,218/- (Including Seigniorage fee, Penalty,

Consideration fee, DMF & MERfD to the following persons:

Vallu Sandeep, (Respondents No - 07)
Gangi Reddy Amarnath Reddy, (Respondents No - 08)

3. M/s Shirdi Sai Minesi

.l As per this office records, the Government vide G.O. Ms,No.156, Industries &
Commerce (MI) Department dated 26.05.2005 has grant 2d renewal of Mining
lease for Mica over an extent of Acs.22.85 (Hects.9.250) in 5y.No.2 & 30 of
Orupalli Village, Sydapuram Mandal of SPSR Nellore District for a further period of
20 years w.e.from 19.03.2001 in favour of M/s. Gataxy Mica Enterprises duly
including Feldspar, QuarE and Vermlculite as additional minerals and the same
was executed vide Proceedings No.1982/M2l2005 dated 10.01.2006 of the
Assistant Director of Mines & Geology, SPSR Nellore for a further period of 20
years w.e.from 19.03.2001 to 18.03.2021.
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.:. Subsequently, the Government vide G.O.Ms.No.163. Industries and Commerce(M.I(2) Department, dated 21.6.2006 has accorded p"rrirriii for transfer of
mining lease in favour of M/s. Sri Shirdi Sal Mines for the un expirea portion of
the lease period up to 19.03.2021. The same has been executed and issued orders
for commencement of quarrying operations vide proceedings No. 19BZ/lv1Z/2005
dated 20.09.2006 by the Assistant Director of Mines & ceollgy, SpSR Ne ore.

.:. Further, it is submitted that this office Technical Staff and OVS Team has been
inspected the above leased area on I7.O5.ZO24 and noticed that +4q 7LO.O7Z
MTs of Micaceous euarE Feldspar is being extracted and dispatched illegally by
digging various pits after removal of overburden. Hence after due issued of Show
Cause Notice and issued Demand Notice No: 1982/M/2015. Dt: 20.06.2024 under
Rule 26(2)(i) of Andhra pradesh l4inor Minerals Concession Rules t966 for an
amount of Rs. 55,12,40,226l- (Including seigniorage fee, penalty,
Consideration fee, DMF & MERID to the following persins

Vadlamudi Nagendm Babu. (Respondents No _ 11)
Vallu Sandeep. (Respondents No - 07)
Gangi Reddy Amarnath Reddy. (Respondents No _ 08)4. Smt M.Shoba Rani:

+ The Government vide, G.O.Ms.No.111, Industries & Commerce (M.I) Department,
Dt: U.04.2006 has granted 1s Renewal of Mining Lease for Mica duly including
Quartz & Rldspar as additional Minerals for a period of 20 years w.e.f,
19.09.1992 in favour of Smt M.sobharani and the same was executed vide
Proceeding No,7976l\17l, Dt: 05,01.2009 of the Assistant Director of Mines &
Geology, SPSR Nellore for a period from 19.09.1992 to 18.09.2012. Subsequentty,
the lessee has applied for 2d renewal application within the stipulated period,

+ Further it is submitted that, the Lease holder Smt. M, Sobha Rani has filed the
Renewal of Quarry lease Application over the subject area on 06.06.2024 duly
paying application fee and other requisite charges i.e., not within the stipulated
period, Hence the this renewal application rejected vide INC04_
BA27G4)(4|Z025-DB, Dt.22.01.2025 of the Commissroner & Director of Mines
and Geology, lbrahimpatnam.

.i Aggrieving the above rejection order tie lessee has filed revision application
before the Government and the Government vide Memo No:498/M t(Z)/2025, Dtl
19.02.2025 has allowed the revision and set side the rejection order procs No:
INC04-13027(34X2)/2025-D8, Dt.22.01.2025 of the Commissioner & Director of
Mines and Geology, Ibrahimpatnam, delay ln fillin9 the quarry lease application is
condoned.

Further/ it is submitted that this office Technical Staff and DVS Team has been
inspected the above leased area on 17.05.2024 and noticed that 2,60,211 MTs
of Micaceous Quartz Feldspar is being extracted and dispatched illegally by digging
various pits after removal of overburden, Hence after due lssued of Show Cause
Notice and issued Demand Notice No: t7SoletS5, Dtr 20.06,2024 under Rute
26(2)(i) of Andhra Pradesh Minor Minerals Concession Rules 1965 for an amount
of Rs. 3AU,OO,374|- (Including Seigniorage fee, penalty, Consideration fee,
DMF & MERrD to the following persons:

. Vallu Sandeep. (Respondents No - 07)

' Gangi Reddy Amarnath Reddy, (Respondents No - 08)

3
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-:. As oer this office records the Government vide G'O'MS No: 359' Industries &

commerce Departrnent' dt' og'0-6li;2 has granted 1r Renewal of Mining Lease

for Mica, Quadz & r"lo'pu' o'"'-un "*tinioi 
ss'aso Hectares /'98 47 (22'47 Ac

in Sv'No: 216 (Patta r-ana) oinium-miu-ittup"' Mllage' Svdapuram Mandal'

SPSR Nellore District in f"o" oi rq/t Sri Venkata Kanaka Durga & uma

Maheswara Mica Mine' fn" 'j*" 
*ut'u*eluted and issu:d 

'York 
orders vide

Proceedings No: r+sslMrlrszi' oi: oioa' ts" or tn" mtitt* Director of Mines

Iffi;;;};- -ellore for the further period up to 1s'12'2001'

., Subsequently, the tessee has field application on 09'11'2OoO for grant of 2nd

Renewal of the lease fol, u fu'titi p"'ioo of zo years w'e'f ' 15'12'2001 i'e''

within stipulated perioa' As 

-suci 
ih" t"u'" period deemed extended up to

31.03.2023.

+ Further, it is submitted that this office Technical Staff and DVS Team has been

inspected the above ttu'ua a'"u-on-io'05'2024 and noticed that 4'93'971'736

MTs of Micaceous Quaru rero+-ar is Leing extracted and. dispatched illegally by

digging various Pits utt"' 
'urno'i 

oi o'"tnu'atn Hence after due lssued of Show

cause Nouce and issued 
"'uii 'otit" 

No: 1719/M/1988'. Dtt 20'06'2024

under Rule 25(2Xi) of enonra priUesi Ninor r"linerats concession Rules 1966 for

an amount of Rs. 54,95,6iliii/- (rnctuaing seigniorage fee, Penalty,

ansideration fee, DMF & MERrD to the following persons

' Vallu Sandeep' (Respondents No - 07)

' Gangi Reddy Amamath Reddy' (Respondents No - 08)

' Vadlamudi Nagendra Babu' (Respondenb No - 11)

.:. Further, the lessee i'e', M/s SVKD & UM Mica Mines' Managing Partner

SiddavarapusanathanaReddyhasfiledZdRenewalApplicationonl5.ll'2024
withl0timespremiumamountofRs.Tg,T0,0o0,00Videchallan
No.801492744120 24, dated 13 11'2024 and also paid application fee of Rs'

ir.ioo.oo 
"'0" 

.nrllan No' 801492744 Lzo24 ' daled l3'Ll'2024'

Filed Observations:

> At the time of inspection, tie subject Expired Mining leases are non-working condiuon and

no machinery is available at Quarry site'

Expired Mining leases, all pits are Water Loqged'

This is submitted for favour of information

Ssffi&se4!-
M.Sudhakar Rao

Mines SuPervisor

O/o DM&GO Nellore

Royalty lnsPector

O/o DM&GO Nellore

4
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